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>'t LEGISLATIVE ~ BL Y. 

W"dn6lday, 29nd April, 1936. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) 
in the Chair. 

• 
SHORT NOTICE QUESTION AND ANSWER. 

REPORT OF THE ASSEMBLY COMMITTEE ON THE INDIAN DELDfITATION 

COMMITTEE REpORT. 

·Pandit Govind BaUabh Pant: (a) Have Government given considera-
tion to paragraph 18 of the Report of the Committee appointed by this 
House to consider the Ind'ian Delimitation Committ.ee Report? 

(b) Are Government aware of the fact that the aforesaid recommenda-
tion of the Assembly Committee. which was duly adopted and approved 
by this House itself, is in perfect accord with the proposuls of the Indian 
Franchise Committee on the subject? 

(c) Have Government arrived at, any decision ill the matter? If so, 
what? 

'!he Honourable Sir Nripendra Sircar: (a) Government have before them 
t.he recommendation refHrred to and propose t,o give it oonsideration ill 
due course, as explained in unswrr to part (c). 

(b) Yet'!. 

(c) This is a matter which has not been included in the Electoral Orders 
in Council. It will, therefore, be regulated for the first elections by rules 
framed by the Governor under }lIlrugrupb 20 of the Fifth Schedule to t,he 
Government of India Act, and, thereafter, will full within the scope of the 
Provilleial Legislatures. The recommendations made by the Assembly 
Committee will be considered bv Government when the draft Governol'f\' 
Rules referred to above are ~  from the provinces. 

P&Ddit Qov1Dcl Ballabh Pant: Will Government please bear in mind 
that the Provincial Counoils are al80 to serve BB eleotoral colleges for 
elections to the C'Clntral Legislature 80 far 81 the Lower House is ooncerned 
and that this method of voting will react on the constitution of the Lo,,'cr 
House of the Cfmtral Legislature? 

The Honourable Sir .rtptDdra IIrcar: Yee, Sir, they will remember 
the contention. 

P&Ild1' CJovIDd BaDabh Pant: Are Government ·aware of'·the fact ·that 
the ASlembty Committee hBB expressed the view, that the proced\lJ'e ",ug-
.gaIted by the IIlUJUIlond CoDlJDi$tee is destructive of the ~  88 w.,ll 
88 of the freedom of vote? 

(4407) A 
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The Honourable 8ir .rlpeDdra aircu': Yes,Sir. 
.to 

Pandlt GoviDd B&ll&bh ~ . Will Government please bear in mind that 
if the method suggested hy the Hammond Committee is adopted, it will 
make the position of the illiterate voter even more irksome than it iI!' 
Loday? 

The Honourable Sir .ripendra Sircar: That is a contention which 
lIertailll:v will be considered. 

Pandit GoviDd Ballabh Pant: Will Government consider the rules that 
will be framed on the subject and exercise their powers of superinteQdence, 
direction and control before they are finally adopted? 

The Honourable air .ripendla Sl.rcar':. It is rather hypothetical, becaus£, 
whether after considering the draft rules the Governor General in Council 
will (IonS'iclcr it to be a case for interference or not, it is premature for me 
to jl;h'e an.v indication to thii! House. 

Pandlt OoviDd Ballabh Pant: Will Government kindly bear in mind 
t.hat it iR a very important question and almost of a fundamental character 
and the representative character of the House in the provinces and to a 
certain extent even in the Centre will depend on the freedom with which 
the voter win be able to elect his representative in the Provincial Council? 

The JIonourable Sir Nripendra Sircar: While expresBing no opinion 
on the merits of the contention I can assure my Honourable friend that I 
agree with him that the matter is of great importance. 

Pandlt QoviDd Ballabh Pant: Are Government aware of the fact that 
there are no plural member constituencies in the U. P., and except for the 
members of the depressed classes there 1s no constituency which will I e 
electing more than one Member to the Provincial Legislative Council? 

The Honourable Sir .ripendra Sirear: T om prepared to accept that 
from my Honourahle friend. 

~  OoviDd BalJabh Plat: Will Government be pleased to consid.'r 
that it is milch easier to have election bv means of coloured boxes where 
there aTe for the most part single ~ constituencies than in provinces 
where they have got plural member constit1lencies? 

The HODOUJ'&ble Sir Nripendra S1rcar: The contentions which have been 
indicated by these questions will he home in mind. They are now going 
down on leoord Rnd they will be considered. 

1If. I. ~  Do Government accept the supreme need for • 
ensurinll lecrecv of the ballot in all provinces? Are they considering any 
other ste1>S. besiidOil what my Honou1'8ble friend haa suggested. for ensuring 
the seerecy of the ballot in all the provinces, in respect of all these elec-
tions? 



SBORT NOTICE 9UBSTION AND ANSWBR. 

The BGIlourable Sir Brl.ptDdra Sirear: The answer is no, in the sense 
that they ate not considering it just now. But they will consider all 
relevant matters including those which have been indicated by t.he ques11.ions 
and supplementary questions put. today, at the proper time, by which I 
1 mean the time when we receive here the draft rules. 

Mr. S. Saty.muni: In considering all these matters at the proper time, 
will Government undertake to ensure that whatever conclusions they 
Ilrrive a.t will tend towards ensuring the absolute secrecy of the ballot, 
spec'ially in the ca'le of illiterate voters?o 

The Bonourable Sir Nripendra Sircar: I do not think there is Bny 
dispute ItS to the fact UJut that is the end which has got to be secured. 
There mlly be pm;sible different contentions as to how that has got to be , 
done, bllt. ahout the importance of the matter and the necessity of keeping, 
~ '  t,herc cannot be two opinions. 

Kr. S. Satyamurti: Have Government o ~  the recommendation 
of the Hammond Committefl that the illiterat.e o ~  may he allowed to 
show his voting paper to the nominee of the candidate, as destructive of 

~' utt,empt to secure the secrecy of the ballot? 

The Honourable Sir lfrlpendra Sircar: As I have assured my Honourabh! 
friend ov('}" lind over again. whatever is in the report of the Hammond Com· 
mittef', of t\Jp Franchise Committee. of the Assembly's Resolution and all 
ot her rf']r.vant mutters have got to he considered at the proper time. No 
opinion is expreBRcd on the merits of any contention. 

Mr. B. Das: Will Government ),indly takA into consideration the faot 
that. til!! l,\t'ction from Orissa to t,he Federal Hou8e will be vitiated by tne 
power of nomination of four Members by the Governor of 0ri188? Will 
thev ~  in mind the recommendntions of the AR8embl:v Committee With 

~  to that? . 

The Honourable Sir .rlpeDdra Slrcar: We cannot help reading what 
has h('en put, down aFl part of the Resolution; but what else are we 
rxpectrd tn dQ? 

1If. B. Du: Will they do away with the nomination part in the 0ri8!ls 
LegislativEl AS8embly. so that the Members who are elected to the Federal 
ASRcmhl: are E'lected hy thE' elf'..cted Members of the Oril88 Aaeembly? 

TIle Honourable Sir .ripendra Strc&r: I cannot answer that question 
off·hand now. 

lb. B. Du: Will you pleaRe bear that in mind and examine it? 

fte Bmaoar&b1I SIr _rIpIIadrI 1IIcar: It may get out of my mind .. 
(Laughter. ) 

"  2 



STATEMENTS LAID ON THE TABLE. 

Information promi,ed in rcply to ,taTTed question No. 821 asked by Mr. 
Mohan Lal Sak8ena on the 25th February. 1936. 

PERSONS REFUSED ~A  FOR FOREIGN COuNTRIES. 

(aj I am not prepared to furnish the names of the person. who were refulled 
~ o  during the period in question. The number is 285. This doe. not. however, 
include lOme of those whose applications for facilities to visit o ~  other than 
the United Kingdom were refused on economic grounds. 

(bl Ten .. 

Information promised in reply to RtClTTrd qucstion No. 1311 'asked by Dr. 
P. N. Rancrjca on th,1 17th March. 1936. 

SUSPENSION WITHOUT AN OPPORTUNITY llEING GIVEN FOR OFFERING THEIR 

EXPLANATIONS TO THE EMPLOYEE!! OF THE EAST INDIAN RAILWAY PRESS. 

(a) Yes 80 far the East Indian Railway Press is concerned. Government 
have no information regarding other Government PresRes. 

(bl Government 8.re informed that placing under suspension of employees in the 
llaat Indian Railway Printmg ,Press is !(Overnod bv rule 11 of the Rules regulating 
diecipline and rights of appeal of non-gazetted railway servants, copy of which iR in 
the Library of the House. . 

Information promidcil in reply to 1tnRtarrcd qllcHtion No. 407 asked hy .'fr. 
Anugrah Narayan Sinha 01/ thc 20th March, 19.1fi. 

DIFFICULTIES EXPERIENCED BY THE HEIHS OF DECEASED 'VORXMEN IN TilE 

PAYMENT OP DUE!! IN THE Mon .. \DABAD DIVISION 0.' TIlE EAST INDIAN 

RAILWAY. 

Oovenunent are informed as follows: 

(_) No he.rraslment is caused to the widows or heirs of deceased E'mpJeoys, nor are 
delays allowed to take place beyond thOtle ~ ~ out of the ob.ervance of the 
nectary formalities ~  are essential under the rules to ensure correct payment and 
avoid los8 to the Administration. The c1o.imante are not forred to produce evidence 
and documents which nre not required under ~ ~ rules. 

(b) No. 

(c) .There bas been nn caRe on the Moradabad division in which W . ~ .  
widows of deceaaed employees have been forced to produce document. not required 
UDder the ral •. 

(d) There hall htlen 110 caJle in which reqllP.t.. f.-om chimanb B8king to he 
addressed through their att<lrneys have not heen heeded. 

(e) Th"re have '-n Ca8fl8 on th" Moradahad Divi.inn in whirh ~  cOllld 
not be effect.." promptly owin", to tbe ~  of obtaining certain information, but 
.. far AS possible unll.voidable delays are not permitted. 

(f) Government unil .. rs'and thRt. in the three ca..... refeM'ed to th,,"e have 
been 80'T1e dealva in .. ff!'('tin" a"ttlement of the peT80na concemed. but' everything is 
being done to expedite aet,tlement. ' 

(g) Govemment. have .. ked the Agut. East Indian ;aanw:ay to. take I\I.Ch lIf.epI AI 
mav he ~  to eunfe that no nllre&101Iable dela, takes pllce in t1le IM!ttJement 
of Inch tI.qs ID future.. . 

("10 ) 



STATEMENTS LAID ON THE TABLE. 

Information promiBed in reply to Btarred queBtion No. H06 asked by Mr. 
$ham Lal on the 23rd March, 1936. 

'""(REFUSED OF PASSPORT TO GO TO ~ B TO MR. VmBNDBA, MANAGBB 

EDITOR OF THE Daily Pratap, LABORS. 

(a) (i) and (ii). An application for a panport was made by Mr. Virendra'in 
the form of an ordinary letter to the Deputy CommiBsioner. Lehore, nn the 7t.h 
November last. The applicant was aeked to aubmit hiB application in the regular 
fonn accompa.nied by the usual three photographs. This was done by the applicaut.. 
on the 14th. I 

. (iii) and (iv). Orders by the Local Government dllClininp: to grant a passport we,., 
18sued to the Deputy CommiSSIOner 011 the 26th February. ' 
(v) Yes. 

(b) A. passport ~  refused having l'eg:nd to Mr. Virendra's past activitiel and' 
the pOSSibility of hiS engagmg himself in undesirable activities abroad. 

Information promiBed in reply to starred question No. 448 a.ked b!l 
Mr. Muhammad Azhar Ali on the :2.1rd March, 1936. 

ABSCONDING OF RAILWAY OR GOVERNMENT SERVANTS FROM SERVICB. 

ra) to (d). No procedure is specifically prescribed for a Governulent eervant who 
I absconds. This is a matter of detailed administration which has beeD left to the 

~ o  of individual Railway Administrations who take all the circumlltanee. of 
a case into consideration before ('ommg to a decl.ion. 

Information promilled in reply to Btarred question No. 1441i alud by 
Saradar Sant Singh 071' the 7th April, 19.16. 

OPTION TO THE OLD TRAVELLING TICKET EXAMINERS TO REI.ECT THE PORT 

OF "E" Cuss GUARDS ON THE NORTH WESTERN RAILWAY. 

(a) Nil. 

(b) I would invite the Honourable Member'. attention to the information Wd 
on the table 'of the House OIl the 2nd September, 1935, in reply to Dr. N. B. Khare'. 
uD.tarred questiona NOl. 302,  303, 304, Yn, 317 and 318 al ked by him on the 9th 
April, 1935. 

(c) No, a. Government conaider they have no claim for appointment to these .-... 

Information promilled in reply to unlJtarrcd qucHtionB NOB. 48(J and 609 
aBked by Dr. N. B. Khare on the 7th April, 1986. 

'VATCH AND WARD DEPAUMENT ON THE EAST INDIAS RAILWAY. 

480. (a) (i) and (ii). Yea. ' 

(b) (i) and Iii). I would invite the Honourable Member'. attention to my reply 
to pan, .{e}, (d) (i) ad (ii) of Mr. .Amazo.clra Hath CbaUopadh,.,.'. ....tuncI 
queation ~o. 161 asked on the 18th FebrualY, l.936. 
(iii) Gov_ment have DO information. 
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(iv) Yes. I 

(c) As regarda the first part of the queltion Government have no in'iormation. 
With regard to the reat, the Superintendent. Watch and Ward on the East Indian ~. 

Railway, is under the direct control of the Agent. This is a matter of detailed 
administration which has been left to the discretion of the Agent. 

" POLICY AND PROCEDURE IN RESPECT OF ABOLISHING A POST ~ TIlE 

INDIAN RAILWAY. 

EAST 

509. (a) and (b). A post is created or abolished if in the interests of administration 
such action iB called for. 

Information' promised in reply to unBtaTT('d ~ o  Nos. 576, 5'l'7 Imd 
578 ashcd by N. M. Joshi on thc 7'th A.pril, 1936, 

DIFFERENTIAL TUF.ATMENT IN UESl'ECT m' WORKING OF CERTAIN CABINMEr\ 

AND LEVERMEN ON TilE GREAT 1NmAN PENINSULA RAILWAY. 

576. (a) No. 
(b) Does not arise, 

CLAS81FICATlON OF TICKI!:T COLLECTORS AT MAN MAD ON Till!: CiR!':A'!' INDIAN. _ 

PENJNHULA RAIl.WAY AS "INTERMITTENT \\'ORKERS". 

577. Government are informed 8.1 follows:-
(a) , (h) and (c). Yes, 

(d) and (e), The report of the Supervisor of Railway Labour is under cOilsideration, 

CLASSIFIOATION OF GATEMEN WORXING AT UMARMALI ON TilE GREAT INnIAN 

PENINSULA RAIl,WAY AS "INTERMITTENT \\TOUKER!!". 

578, The reply to the firBt part of t.he que"tion is in the affirmative and to the 
latter part in the negative. • 

Information promilled in ,'cpl.?! to 11118·tarred qUf,&tiOfl No, 603 asked by 
Qasri MlIJjI(lmmad Ahmad Kazmi on the 7th A.pril, 1936. 

PAUCITY OF MUSLIM IN THE NORTH WE!!TERN DIVISION, DELHI. 

la) J would invite thO! Honourable Member's II.ttention to mv replv to Mr H, A, 
Bathar Haji E •• ak Sait'. queRtion No. 13..'iO a.ked on the floo,.' of thi. o ~ on the 
00th March, 1936, which contain. tbe information readilv available with Government, 

(b) to (e), Governm"nt have no information /I.nd do not ronsider the lahoul' and 
eXlJenee involved in 1'01lectIDg it will be commenBurate with the results likely to ht-
obtained. .. • 

(I) ll'ht! ' ~ to the fll'8t part i. in the nejlative. The communal compoaition of 
ciftI-.iR the· Delhi Dlviilion 01' any other Division of the North Western Railway 
mUlt v':I'Y from time to time and' Government cannot aceept the proposition that 
the postmg of G .... Ued omcera IIhould be fixed on a oommunal basi •. 



MOTION FOR ADJOURNMENT. 

FAMINE, SMALL-POX AND CHOLERA IN BERHAMPORE IN BENGAL. 

lit. Dep1lty Prea14tnl.t (Mr. Akhil Chandra Datta): The Ch&ir takea 
it that Mr. Ayyangar presses the adjournment motion of which he gave 
notice yesterday? 

.r. 1I.' .AJianthuayanam .Ayyaqar (Madras ceded Distriots I\Jld 
Chittoor: Non-Muhammadan Rural): Sir, the Government Member pro-
mised to make a statement today. 

The Honourable Sir Nrlpendra Siroll (Leader of the House): Sir, may 
I make a statement, which may solve t.he difficulty? I have certain 
teehnical cbjections, because I find, going through t.he papers, that really 
this matter is being discussed very freely in the papers for the last 
fortnight. Bllt I do not want, to take any technioal objectlion at this 
moment, and I ask you not to give a ruling, beoause my Honourable 
friend, Sir Girju Shankar Baipai, is going to place before the House 
whatever information is available to us. If, on hearing that, the Honour-
able the Mover does not press his adjournment motion, there will be an end 
of the matter. 1£ he still presses it, I may then be allowed to take any 
technical objection based on the previous communications made in the 
press .. 

Sir Girja Shankar Bajpai (Secretary, Department of Education, 
-..... Health. and Lands): I undertook yesterday to supply to the House the 
latest available information regarding conditions in Berhampore and also 
to endeavour to obtain from the Government of Bengal the oorrect facts 
about the report in the United PTI'B.8 message which was published in the 
Hindu8tan Time8 yesterday. With your permission, Sir, I propose to lay 
on the table a coVY of a letter from the Govenlment of Bengal, dated the 
26th Mnrch, 1H36, in which the situation created by the prevalence of 
scareity it. the districts of Birbhum, Bankura. Burdwan and parts of 
Murshidabad (of which Berhampore is the beadqliarters) and Hooghly is 
full v reviewed. Honourable Members will observe from this let.ter that, 

~  Sept.Jmher, 1935, the Local Government has allotted Rs. 8·69 lakhs 
for rel'ief wor\( lind loans and made a provision of Rs. 12 lakasJ Rs. 2 lakhs 
for famine relief and Rs. 10 lakhs for agricultural and land improvement 
loans during 1936-37. Test works have been opened on 8 large scale and 
an addit.ional Commissioner has been appointed to organise relief measures. 
In the same communication the Governor General in Council was asked 
to request the Board of Management of the Indian Peoples' Famine Trust 
Fund to make a grant of Rs. 50.000 in addit1ion to the grant of Rs. 80,000 
which has already been made by the Fund. The Governor General in 
Council has notified to the Board of Management the existence of general 
and serious privation in these areas. so that the Board may be able to 
consider the Local Government's request. I also lay on the table a copy 
(tf the report from the Director of A grioulture, Bengal, for the week 
ending 15th April, 1936, which ¢ves the latest information regarding loonl 
conditions. According to this report, 86,200 persons attended test relicf 
works in Mllnlhidabad during the week ending 11th April and 194 received 
gratuitous relief. There is no. mention in this. report of any deaths from 
starvation. Health figures are available for the week ending 4th April. 

e 4413 ) 
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During that week, there were four attacks and three deaths only from 
cholera. As the next report,. which will be for the week ending today,t· 
would not, in the ordinary cOUfse, be received for 0. few days, I sent a clear-
lhe-line,mesRage yesterday to the Government of Bengal in which informa-
tion has been specially asked for on the United Press report of deaths from 
tltKrvution and the outbreak of epidemics. If the reply is received before 
the House rises, I shall lay the result of the inquiry on the ~  otherwise 
we intend issuing a press communique setting out the information received 
froIll the' Government of Bengal. I hope that, in view of the statement 
that I have made, the House will agree that there is neither need nor 
justification for an adjournment motion. 

Oo'P1l.. ot letter No. 518B-Mi.c., dated the 16th March. 1986, trom tht. Sec1'eta1'Y to the 
"Gof'£1'nmCnC ot Bengal, Revenue Depa1'tment, to the Secretary to the Govemment 
ot India, Departmellt oj Education, Health. and l,and&. 

GnAN'!' FROM THE INDIAN PEOPLE'S FAMINl': TnusT. 

Wii.h rden>nce to Mr. Menon's letter No. F . .J9·36.A, dated the 20th February 
1936 I am directed to rept·at the request, made in this Deptt. letter No. 911)· 

B~. of 22nd January, 1936, to which Mr. Menon's letter is a reply, 
that 'the Board of Management of the Indian People'a Famine Trust Fund 
may be moved to sanction immediately a grant of Rs. 50,000 for relief of distress in _ 
this province. 

2. Severe scarcity is now prevailiult in mallY of the districts in Western Bengal. 
Those most periollAlv "ff..,ctod are Rirhhum, Rankura. R"MW"l1-eXcept the R·pea 
irrig&.ted by the Damodar and Eden Canal_and parts .of Murshidahad and Hooghly. 
'l'be other affected districts are 24 ~  Khulna, Nadia, Jeslore, Howrah and 
Midnapore. A declaration of pCB.rcity under the Faminl' Cod I' is nbout to he made 
!!,l the badly affected arellS. . 
("".;<. 

3. The caulea of the pre:ailing distress are as follows :-

The mon8oon of 1934 was a partial failure in Murlhida.bad. Bankura and Birbhum 
in particular, in which districts in the previous year also the outtum of crops was 
far from satisfactory. In 1935, the monsoon failed again Slid rain ceased almost 
completely in ~ ~ with the result that. in the up-lands of the five districts more 
seriously affected the rice Cl'Op was harely 4 annas of the normal and in considerable 
areas failed eJtogether, and moreover was grown on not more than 70 p. c. of the 
normal area. 

4. In Burdwan and Hooghly further· havoc wall caulI&d by two flood. in 1935 due 
to the Budden rise of the Damodar river owing to an unusual amount of rain·fall in 
the catchment • .rea in Bil'ar. The first flood caused much damage to life and property 
but came at a time when it was possible to replace the damaged crop by fresh 
tran8plantation. A second flood followed carrying away "hi8 crop as well and w.,. 
followed by drought which rendered the cultivation of rabi crops impossible. 

5. In thelIA five districts, dependent largely for irrigation on !'ain wstar stored in 
tanks, the failure of the monaoon for two COIIIIeCuttve year. baa left th_ irrigation 
tanks dry. Drinking water i. alao scarce. 

6. To re!ieve the dialrell ~  to .the o ~  in 1934 test works were opened in 
~  .. 'R,,·hhum an" ~A .  In Orto""r ~ and w .. .~ rontir",,",, "Tl +'11 .Tnne 
ID Mcraliidabe.d, Augun in Birbhum and November in Banlulra. Agricaltural loena 
alld land I improvement-lOUIe were &lao freely gi.en. 
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7. Test works have had to be opened or re·opened on a far larger ecale ill Bankura, 
Birbhum, Burdwan, Hooghly and Murahidabad in January this year and are about 
to be opened in Khulna and 24 Parganas. In other districts the District Boards are 
utilising their normal programmes to give relief. To organise the work an Additional 
Commi88ioner hae been appOinted. His reports show that thc situation is se!'iouB, 
e.nd teet relief works will shortly be converted to relief works. 

B. The area affected by t.he puaent diatre88 is ae follows :-

Area. Population, 

sq, miles, 

Birbhum ~ ] ,2115 1182,000 

Bankura 714 317,639 

Burdwan 1,288 ~  

Hooghly 700 600,000 

Howrah 211 89,000 

Khulna 8811 597,81115 

Murahidabad 489 328,723 

24 PargaDaa 198 78,338 

9. Since September, 1935, the following allotments for relief have been mad. by 
the local Government to alleviate the distress due to the failure of the harvest of 
1935--35 ~ 

Teet relief tFamine) 

Agricultural Loans • 

Land Improvement Loanll 

Charitable relief 

RII, 

1,28,464 

1,86,916 

'6,276 

9.000 

3.e9,86' 

A detailed statement is attached which shows t.he total allotments made linee 
April, 1936, ' 

Provision baa been made in the budget for 1935-37 for-

Famine Relief ' 

Agricultural LoaD8, . 
Land Improvement L08D8 

! lakha. 

l ,10Iakha. 

10. For charitable relief there ue at the disposal of this GOyt. three small funds. 
The Central Relief Fund, the Ram Lal Mukherjee's Fund and the Joy Govind Law'. 
Fund. The aDDual income of these three fund. ia Re. 11,200 only and the interat i. 
payable half y8l\rly. The present balance is about Ra. 800 which will be disbul'led 
Immediately. Step. to NUe funds by public lub.cription 110M being undertaken but 
the calls ths.t haye been made apon private charity for the Bihar earthquake, the 
Qaetta earthquake and the Silver Jubilee Fund have reduced the amount that i. 
lilrely to be railed by this appeaJ. 

11. I am therefore directed to requeat that the Board of Management of the 
Indian People'. Famine Trust Fund may be moved to mIke an immediate grant of 
RI. 50,000 •• an addition to the grant or Ra, 30,000 previoa8ly made which i. almost 
exhausteJ-the On!'MIlt hftIance beinJf RI. 500 only, for the puJ1)Ole of ,,"Arlt.phlc 

~  in t.IM affected a ..... , to aagment the atep. t.hat hue alrel.dy been undertaken 
by this Qo\fenDll8Dt. 
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8111Mment in dua.il 01 reUsl mlllJ'uru Mila" dwring 1936·36 to clecal tDiIh IOGroity due to failure 
oJ cram. 

Dilltriot. 

-
----

B 
B 
urdwan 
irbhum 
Bankura 
M idna re B:,:s; 
24Parpn&ll 
Nadia . 
Mlll'IIhidabad . 
J..are 
Khulna 
Faridpur 
Dacca 
!II[ ingh Tr;;;: 
Rajabahi 
Dinajpur 
Rangpur 
Paboa . 
MaI.ia 
Darjeeling 

Government 
Agricultural 
and Land 
~ o  
loans. 

Ra. 

1,16,000 
1,37,500 
2,86,450 
25,000 
30,000 
40,000 
39,480 
1,21,387 
20,300 
20.000 
3,000 
5,000 
6,300 
4,895 
5,000 
16,500 
31,780 
10,000 
6.000 
2,335 

9,26,927 

Government 1. P. F. 
Government of Trust 
1'est Bengal Fund 
Relief. gratuitous ~ o '  

relief. {telief. . 
Rs. Rs. Rs. 

25,000 6,500 5,000 
1,22.464 3,197 4,000 
38,114 8,600 7,()()() 

· . · . · . 
30,000 1,500 3,000 
· . · . · . 
· . 750 500 
21,000 · . 5,000 
· . 1,500 · . 
· . · . · . 
· . · . · . 
· . · . · . 
· . · . .. 
· . 715 · . 
· . · . · . 
· . · . · . 

• .. · . · . 
· . · . · . 
· . · . · . 
· . · . · . 

f-------
2,36,578 22,762  24,500 

Oopy of letter No. D.-In-l'om., dated the Blld ApTlI 1.936, from ti,e Dtpartment 0/ 
Education, Herd/,k mid Land8 to the H01lorary Secretary, Board of MallOgemen/, 
[ndjall People's l'amine Trud. 

CONTRIBUTION FJLO)I THE I. P. F. TaUST TOWARDS TJU: :BBI.I&I' or DISTRESS CAU811D BY 
DROUGHT AND n.OODS IN PARTS or BBNGAL. 

With reference to Rule B of the Rules  of the Indin.n People's Famine Trust 
contained iu thE' late R. & A. Deptt. Notification No. 1616-F., dated the 26th July, 
1900. I am directed by the Governor General ill Council to notify to the Board of 
MalUlgement of the 1. P. Jo'. Trust the existence of general and severe privation over 
a considerable area in 8everal dish'ids of the BengaJ Presidency. 

2. A copy of the letter from the Government of Benllal, No_ 5132-Miec., dated the 
26th March, 1936, which give. an account of the dilkeu caUMd by f100da and 
deficient rainfall ill enclosed. 

Oopy of telegram, dated ~ loth .• 4.pril. 1936, frmn the Director of Agrietdturr, Bengal, 
to tflt ]).'Y'rt'"ent of Education, Health and A ~. 

8482. Extract weather crop report week ending 15th April. BI!!lim.-During week 
ending Saturday 11th April 36,299 perllOns attended test relief work. and 194 penons 
reoceived gratuitous relief in distreued ~. in Murshidabad. In Birbhum and Bu.llkura 
13,581 and 13,486 persons were employed on teat relief works Saturday 1lth 
April. In Bankul'8. 834 perlona &lao reQ8ived gratuitouarelief. In 24 Parganaa Khul:oa 
and Hoogh,ly 3,774, 22,152 and 13,505 labourera reepect.ively were engaged' 00' teet 
relief worn during Weellr euding Saturday 11th· idem. In Burdwan 17,905 penou 
were employed on teat relief work. duri-lg '" eek. l'igul'88 regardin, t.eat felief works 
not received from Nadia. -A'1IIl.t. • • 



MOTION FOR ADJOURNMENT. 

Kr ••. Ananthaaayanam Anan,ar: On a point of information, Sir. I 
wovld like t,.o know whether railway facilities for transport of food for men 
or fodder for cattle have been ~ . That cnn be done easily. 

Sir Girja Silankar Bajpai: I think that on previous occasion8 I have 
supplied information to the House on this· point. The posit.ion is that a 
Local Government can make arrangements direct with tho Railway 
concerned for the carriage of fodder at concession rates. 

]0. .•. ADanthUayanam Anangar: In view of the statement made by 
thf Honourable Member for Government., I do not prehs my motion. 

Prof. N. G. Ranga (Guntur c'um Nellore: Non·Muhammadan Rurnl): I  • 
also wish to withdraw the adjournment motionot that stands in my name. 

THE INDIAN 'l'AHIFF (AMENDMENT) BILL. 

J(r. Deputy President (Mr. Akhil Chandra Datta): Legislative hllsiness. 
'l'he Honournhle ~  Mubammad Zufrllllah l{haD. 

The Honourable Sir Mubammad, Zafrullah Khan (Member for Commerce 
and Ruilways): Sir, I beg to move: 

"That the Bill further to amend the Indian Tarill Act, 1934. for certain purpolel 
(regarding fentl, etc.), 1\8 reported by the Select Commibtee, be taken into conlider •. • 
tion. " 

Sir, /Ito; will he noticed from the report of the Select Committee, the 
general feeling in the 8elect Committee was that what was originally item 
(a) in tll€ Bill, thnt, ~ to say the proposnl to admit staple fibre at eonc('ssion· 
HI rutes of duty, should, for the present., stand out. With regard to the 
original item (b) which has now become item (a) the Select o ~ 

wer(' in agreement that the changc proposed might hf' ~  out, bllt 
apprehension was expressed that the proposed new !!Call' of duties on spun 
silk yarn might prove too heay,V for t·he cheaper qunlities of yarn, lind 
GOVCl'Ilmf'nt gave an assurance, which T repeat. that they would explore 
the pOSSIbility of distinguishing between the various ~  of silk yarn 
and adjusting the duties in sl1ch II manner that. the." might press le>l8 
heavily (m til(' cheaper qualities in the· interests of handloorn we(wcrs. 

Mr. S. Satyamurti (:\Iaclrlll; City: Non·Muhnmmadan Urhan): In de. 
clearing tariff values? 

'l'he Honourable Sir Iluhammad Zab'ullah Khan: It has bean r&pr('sented 
Oli behalf of those who are intercsttld in ihe import of spun silk yarn thllt 
it is possible, for turiff pUrl")!!CII, to distinguish hetwecn the ~  

·"1 wish to move for leave to adjourn the bWJineu of 'he A_mbl1 to diacua • 
• deft.nite matter of urgent public o~  namely, failure of Government to do 
anythmg to prevent. deaths due to atarvation, outbr-.ka of epidemica of cholera and 
amaH.pox C&lIIed by famine in the Kandi lub·division of Benpl" 
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qualities of yam and that if such distinction were made, it would be found 
that the proposed rates of duties to be imposed upon spun silk yam would 
full very heavily upon the cheuper qualities of spun silk yam: Government 
undertook to explore the possibility of making that distinction, if it was 
feasible to do so, to sub-divide spun silk yarn into several categories and 
then to so adjust the duties that they should not press too heavily 
upon the cheaper qualities. \. 

[At this stage, Mr. Deputy President (Mr. Akhil Chandra Datta} vacated 
tllt' Chair, which was then occupied by Mr. President (The Honourable Sir 
Abdur Rahim).] 

Mr. S. S&tyamurtl: By ~  order? 

The Honourable Sit Muhammad Zafrullah Khan: I cannot say whether 
thut would bE, the method adopted. As soon us Government are au!e to 
come to some decillion on the feasibility of the proposal itself, they will 
cOTlsider ~  would he the mORt suitable way of ellrrymg out the wishes of 
the House In that respcct. 

Another apprehension wus mentioned in this connection, namely, that 
the tlffect of these duties might be that cloth manufaetured out, of these 
cheaper qualities of spun silk· yurn might he dumped into the country. 
Government also undertook to watch the situation in that respect and. 
if they found any tendency of that kind, to take appropriate action. 

The clause which was originally clause (0) and is now clause (b) in the 
Bill, as amended by the Select Committee, is only consequential to clause 
(a) of tne Bill as amended by the Select Committee, and no comment on it 
is called for. 

With regard to what is now clause (0), that is to say, the clause dealing 
with duties on fents, Honourable Members will remember that in the original 
Bill-iLem 49 (1) (a), that is to say 'fents of materials liable to duty under 
Item 48 (8), not exceeding four yards in length' which might briefly be 
described as cotton fents, t·he proposal was that the duties should be 50 
per cent. 13tandard and 2.'5 per cent. preferential. The ('hange made by the 
Heltlct CommiHu.', 80 far us this particular suh-clause is concerned, is only 
Ii change in the description of duties. The change is that the duties are 
now described as ad valorflm rates of duty a.pplicable to the fabric of which 
the fent is wholly or mainly made, but the actual rates of duty remain the 
same. The duties on fubrics of vrhich t.hese fents ure made are 50 per 
CHIt. nnd 25 per cent. 

Mr. S. S&tyamurt1: Where is the item in the Act? 

The BODOur&ble Sir Muhammad Zafrull&b D&n: 49 (1): materials are in 
48 (8). The proposal is that fents of this description should be subject to 
the same ad valorem duties as  are levied upon fabrics of which these fentl 
are made: the ad valorem duties are 50 and 25 per cent; so that the 
recomulend!ltion of the Select Commit,tee with respect to this item does 
not make ~  difference to the actual rate8 of duty a8 proposed in the 
criginlll Dill .  .  .  . 
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Mr, S. Satyamnrtl: 25 per. cent. Imperial Preference? 

i'he HODOQl'&ble Sir Iluh&mmad. Z&frull&h 1Dwl: Yes. But With regard 
to (h) where the same recommendation has boen made, a differenoe has been 
made in the rates of duty as proposed to be levied in the original Bill and us 
they are nOIY proposed in the Bill as amended by the Select Committee. 
Here also the original proposal was that the duties should be 50 and 25 
per cent.: now the proposal is that the duties should be the ad !lalor"m 
rates of duty applicable to the fabric of which the fent is wholly or mainly· 
made. The effect of it 1.6 this. As Honourable Members will observe, sub-
item (b) refers to fents made of materials liable to duty under item 48, 48 
(1), 48 (4) or 48 (6) not exceeding 2l yards in length. Materials falling 
under items 48 and 48 (4) are liable to 11 duty at 50 per cent.: there is no 
question of preference. Materials which fall under itfms 48 (1) and 48 (5) 
are liable to duty at the rates of 50 per cent. and 80 per cent. There is a 
preference of 20 per cent. in favour of the United Kingdom. So that aa 
against the original proposal in the Bill, that all fents falling under this sub-

~ should be liable to duty at 50 per cent. and 25 per cent. the proposal 
now IS ~ ~ of 50 per cent. on all kinds of fents-United Kingdom and 
non-Umted Kmgdol11-which 'lre ~  of material falling under item 48 or 
48 (4), and a duty of 50 per cent. and 80 per cent. on fents of materials 
falling under items 48 (1) and 48 (5). 

(I!) remains the same as in the original Bill. The Select Committee 
have proposed no change in sub·chuR8 (d) though certain Members raised 
the point that sufficient investigation had not been made into this matter 
and that this mlltter sbould have ~  looked into by a Tariff Board 
appointed for that purpose before any change was recommended. Honour-
.~  1'vlemberH will note thllt; with regard to the clllmge of duty in respect of 
fents, that would fall under item 49 (1) (b) the reeommendation is that thf> 
duties on United Kingdom fents should be raised frOUI 25 to 50 per cent. 
in thc cuw of fents madc of mlLt.erials which fall under items 48 Rnd 48 (4) 
and from 25 to 30 per cent. in respect of fents made of mllterials falling under 
items 48 (1) and 48 (5). That required the sanction of the Governor General 
in Council which h[l,!! been obtained, and the Bill as amended by the Select 
Committee is before the Rouse. Different views that were expressed dis· 
senting from the proposals accepted by the Committee are set out in the 
notes appeJlded to the report of the Seled Committee; and somc of these 
views find expression in the Ilmendment£l of which notice has been given. 
1 do not ~  to anticipate the arguments that various Honourable Mem-
bers might wish to put forward in resl1ect of amendments that they desire 
t:> support or to oppose. and I think, perhaps it, would be more conveni(:mt 
if [ were to wait until those arguments are developpd bElfore I make a.n 
.attempt t.o reply to them. 

QuiKuhammad Ahmad ~ (Meerut Division: ~ ~  Rural): 
()n a point of information, SIr; the Honourable Member said In the speech 
and it also appears in the report of the Select Commftteo that so fBr as 
it€.ll1s 48 and 48 (4) nre concerned, 50 pcr cent. duty was previously 
recommended in tbe Bill I\nd it is 80 even now. But from the original Aot 
it appears 50 per cent. duty plus Rs. 1-8-0 per pound. 

TIre KoDoarable Sir Muhammad. Zafrull&b JD.an:. I will explain that 
IteDHI 48. 48 (1), 48 (4) ILnd 48 (5) are il;ems thllt  relate to fabrics and 
piece· goods. We lire ~  here with fentR. TJw. PfOPOaal if! that on fent. 
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of materials liable to duty under these items, the ad valorem duties 
applicable to those items should be leviable, not the specific duties: so 
that, though the fabrics and piece-goods themselves are liable to ad valoTilm 
and specific duties, with regard to the fents, the only proposal is that I 
the ad valorem duties should be applicable to them. 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): Motion moved: 

~.  the Bill further to amend the Indian Tariff Act. 1934, for certain purpose. 
(regarding fents, etc.), as reported by the Select Committee, be taken into considera-
tion." I 

Dr. Zi&uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, it has heen the trndition of t,his House that in two ques-
tions, that is taxation und liberty, the Members were allowed to have their 
suy in full. Last time when we had n similar Bill in 1934. it toolt three 
days for the reference to Select Committee, three d<l.\s in the general dis-
cuspion at the consideration stage, and ahout seven days for the second 
reading. This time we did not have uny speeches aL reference at the COlll-
mittee stage, and we thought. we would probably consider all these points in 
the Committee und save the time of UlC ~ . Rut the Committee prueti-
cully tried to finish in very minimum time and it did not. have time to discll"s 
in detail the provisions made in the Bill, and, therefore, there is no alter-
native for us hut to discuss all those points now at this consideration st,age. 
1 will not repeat my arguments, nor unnecessarily explain any points, but 1 
would like to have my say in full. I would like to divide my remarks into 
four parts: in the first part I will diRCus;: the policy of taxat.ion as outlined 
by the Fiscal Commission .  .  .  .  . 

The Honourable Sir Muhammad Zafrullah Khan: They are nil printed in 
your minut.e, ure they not? 

Dr. Zlaudd1n Ahmad: Which very few Members read and which will not 
fonn part of the proceedings of the House unless it is ment.ioned here in 
the speech. 

First is the poliFY of protection as outlined by the Fiscal Commission; 
their report, is the last word in the theory of prot.ection. In the second 
part. I will review the working of the policy by the Government of India. 
and, in the third, my own observations on the protection policy; and last, 
the generul observations on the items included in the Bill. 

Tllking the first part: the Fisco.l Commission laid down the following 
TJrinciples of protection. The first principle which they laid down was that 
an import dutv tends to raise the price of the article not only of the imported 
article, but of competing locally produced articles. We cannot fonnulate 
!lny mathematioal law by means of which this variation is regulated' but 
t.here is no doubt, that it increases with the increased duty up to a ~  
limit. I would just like to quote the words of the Commission's Report: at 
rage 87 they say· 

"14 i. olrriOUI Uv.t an import chaty tend. to raiN the pricee Dot oDJ:y 0'1 imported 
articl... "lit aleo of competing locally produced .rUdea. ,. 

Jo. 
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" 

And then at pagp 44, they say further: 

"That experience as well a8 theoretical realOning shows that the price of Indian 
mannfactured cloth is influenced ~ the pl'ice of imported cloth evon when the two 
claaaes are not. in direct competition. In estimating therefore the extent to which 
the poorer claues will be aflected by protection. it is not safe merely to uk what 
proportion of their income is spent on imported goods." 

'rherefore, the first principle they lay down, which C·lnnot be questioned, 
is that the import duty always tends to raise the l'irces and naturally the 
price level oi t.lw manufactured articles. 

The second principle which they laid down was that the protection should 
be the minimum. At page 48 of their Report, this is what they say: 

"That the protective duty should be restricted to the minimum necessary to attain 
the object aimed at. We rejld therefore all proposals which would found Indian 
prntectlOn on an indiscriminate high rate of duties." 

Therefore, the second principle, which is rather an important principle. 
is that tho protection should be the minimum. What do I call to be the 
minimum in these days? Any industry in which we provide 7i per cent. for 
depreciation and 4 per cent. interest on working capital and 6 per cent. as 
the profit to the shareholders is, in my opinion, a good protection, if they 
can get this amount by fair selling prices. There is a theory expounded by 
the Government of India agllinst all principles of economics, against all the 
recommendations of the Commission, and that is, thai over-protection will 
always help to lower the prices in the long run. There are always dis-
advantages in over-protection. In the first place. if there is over-protection 
in an industry, then that industry becomes very slack and it gets accustom-
ed to spoon-feeding, and then when the time comes for removing the pro-
tection, they will always demnnd a further protection, and thus, this kind 
of protection will always be perpetuated. I shall just quote a few lines 
from page 67 of the Fiscal Commission's Report, and this is what they say: 

"No one who ,has studil"d' the history of protectionist countriee cs.n he blind to 
the fact that it is far easier to impose a protective duty than to reduce or abolish it. 
As an indUBtry groWB economically, its political influence allO growe. and it  il in a 
position to exert considerable pressure on the body t.hat baa the power to modify 
the duty." , •. 

This is really the experience of other countries. that whenever you give 
over-protection to any article, then it is always perpetuated. It is easy to 
impose it, but it is very difficult to tR'ke it out, 

Again, Sir. at page 55 of the same Report, they say: 

" But we ca.nnot .hut our eyes to the fact that in protectioniet (l()untries con. 
siderable difficulty ie experienoed in reducing and removing dutiN. even when they 
a ... , no Ionler required, and it it probable that Rch an indultry will impose on tbe 
whole a lreater burden on the con.ulDer than it. conditions really require ... 

Therefore. Sir, there is always a danKer in this protectionist policv if 
it is not minimum, and if it is over and above what is recommended by 
the Tariff Board. 
Sir, tbe neri thing which I o~J  !ike to &;dvocate very strongly, on the 

floor of the Houae today, and which 18 not discuased in the Report of tbe 
FiAC8.1 Commiuion, is that specific and ad tlGlore", dutiel impoeed altemateJy 
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fall heavily on the poorer classes of people. The 25 per cent. ad valorem 
or so much a yard, or so much a dozen, or so much a pound, whichever 
is higher, is a most obnoxious form of taxation. The richer people pay only 
25 per cent. while the oo~  people do not pay the ad valorem, but they 
pay the specific duty which is at a higher figure. This paTticular form of 
taxation, which is introduced, is the outcome of an unholy alliance between 
certain classes of people and the millowners. As a rich man one can afford 
to go in for a higher quality of goods and pay 25 per cent. ael." valorem, but 
a poor man having no income cannot afford to buy a higher qUlI,lity of goods 
and he has to go in for cheaper quality of goods, with the result that in-
stead of paying 25 per cent. ad valorem, he will have to pay 70,per cent. 
as it works out. Is it fair, I ask, Sir, that the richer classes of people should 
be charged 25 per cent. ad valorem and the poorer classes of people should 
be charged 70 per cent. ad valorem? You might say that I should agree 
to this principle in the interests of protection to industries, but may I 8'Sk, 
if the poorer classes alune should bear this duty in order to protect the 
industry? Sir, I very strongly protest against this particular form of taxa-
tion in which the richer classes pay at so much ad valoTem or specific, 
which is not at all justifiable. You put down ad valorem and specific, but 
a combination of the two always affects adversely the interests of the 
poorer clar;:ses. Thereforp. I urge that this form of taxation should be 
removed as quickly 8S possible, as it is the result of, as' I said, an unholy 
alliance between certain classes of people. 

Sir, it is adm:tted that protection is a burden, both to the consumer 
8S well 8S to the taxpayer. It is really a loan given by the consumers to 
the indu!!tries on the security of the Government. Consumers are, un-
fortunately, a disorganised body just at present, but the moment they begin 
t,o keep accounts of a particulnr protection, then they will have every right 
to demand from the Government that the money paid by them. in the form 
of higher duty, should be repaid t,o them by t.he lower pr;ceR in t,ime as 
promised by the Government. 

I 

Bir, it is an established fact that protection reduces the revenue of the 
Government, and that loss of revenue must be made up by some other 
method. 'l'herefore, whatever IJ'Iternative o ~  be adopted, it will 
again be a burden on the tax-paycrs of the country, and, therefore, by 
baving any form of protection the taxpayers are compelled to pay a second 
tax due to the fnll in t,he revenueR of the Government. 

There is 0. theory advanced by my friend. Pll.ndit Govind BlIllabh Pant, 
in his Note of Dissent that, in all protected articles, should there be any 
income at all, it should be spent in improving the article which is protected. 
It means that if any particular industry is protected, the Government should 
8Rsume that there would be no revenue whatsoever, in the protected article. 
This is !I'll right, and if we have a large Dumber of articles under protec-
t:on, then I wonder how the Government of India will be able to make up 
their revenues. I do not know if they would care to raise substantially.their 
income by other methods, that is by o ~ the salt revenue or by im-
P08ing ~ other duty, but this is a point on which I should like to dwell ... t 

~ . ~  later, but ,the .main point that I desire to emphasise, 'On this 
OCClUaio*, 18 that proteetiOD IS the loan .. hieh should he repaid. . 



:i:i(:! .!l)l'i. ' ~  t.'HB ~~~ ~~~~ ~~'~~~  BILL. ~.~ 
Then, ille fifth principle, which was laid, down by the Fisoal Qommis-

'flion, was that prot,ection has ad vel'l>(> ~  i!ilil'bldanoei ldl trade 
JIQi tn., q9tintry "QruHltpage, 61 of taei.r .Beport,*hia iay;h",j;,tbey ~  ,i! 

.. . ; \ " ~ , 

:  ; ."00 ' ~ ~ o  oo ~~ o  01 thl!ll8 various tendllJlqi.i it may . ~~
o J ~  ,that-t]1I1 • lU\modiaitl. ~  of protection will he some dIminution bOfh in 
jlmJ?or:ta lI.nil ~ . ,but' it' isimpoellible !oO Say. whether the balance ~  -trade o~  
-"be altflmd. 'l'he preeent oltrr'eney system Tn India depend. on the mamtenanee! of-• 
· favourable, 'balafloe of tra!ie. -The leeadilt1ll'banoe them is in the impo\'lli and, axpcri 
,;"h·ad!\,t.he smalleria the dll;Dg_of ~  ~~ . and thu.we havll . ope 
~o  argQIlltlnt, frw ~ elPbarkiug, on jndillorimi.nateprotec.ioo.:· • 

,"\. The sixth point, 'which is laid down by the Fiseal Commission. is ~ 
,no protection should be. hnposed, and no I,ax should bp-, levied. wit.boHi ~  
jplpBttiu.1 enqu.iry, .by a Tariff Board. This is one of the mOIl.t importnttt 
~o o  which they have laid dOWl;1, At' pagelS3, ~ ~  96, they ~  

"It will he obviolll\' ·tbat· t.helucetlsaful working of MV 8uchscheme.of protection 
'''-WE' oo . ~  p08l.uiatell the exilltence of • thoroughl,. ooinl"tellt IIoDd ilJ1p8.rti.al 
_QrIIo,nilatiQII, or ~  Board.'. which "hall make. enquirie$ into the .condititlO, of 
· JudultrieR and -recommend whether protection should or Rhould not be extended to 
"fhem, and jf extended. whOlt the hte· of prOttlction sbould be," ... 

.:. They Elaid: . .. '. 

"The enquiries needed m\lllt be conducted hy a smaller body. they muat he much 
.ore detIWed j lind t.h"y. ' ~ em brac.e .11, aapecLa of t.he ~' ~ •. jdl1).t. of'il'epre-

~ o  from all interests J ~  . -. .  ' .. ' , . .. ,.',. '-'1 

. Tht 9pVernIpent. in this ~ '  case now befpl'e. ~  ~' .  neither 
· . o ~  'n Tdnff Bo ~' nM . was, ally tI}'leeJ$1 enquh',Y 'mMfe)!tiy ~. the 
Teport of wh'eh WM laid before us. They ' . B ' J~ "ome ~  

en<]l1ir,v. hut they never told thc Suh-Committe!> or the House of t.he nllt1l1'e 
: -of thnt enquiry and vrn&t'the r6tllltlt of theenq'uiry .... 1"1 III dij'oosJHtaid thnt 
it must he hy the Tariff B01l.1'd; ·but J jnsisttbnt it, mU4!tbe h:v ~ '  

body, nnd the figures and concluflions t,hf'y arrived at must ~ ~  to the 
~ o ~  ~o  . ' ~  give ~  ,to _our ~ . ,I ~~' ~ i!'l. ~  
for any o ~ . .  Qsk the: L~ . .  to legIslate on ~  
without the results of their enquiry having been communicat.ed to liB Tn ihe 
shnr,E,' of a report. , Thev took no evidence. or " .. hnt,ever evidence they' took. 
rc'1lhe-report·of ·t.h'!it ~~ ~' ~ not been comhlHnfctl1fedd:i-i 118:'· .. ,r;.: 
The seventh point. laid dmm hy the Fiscal o ~ ~~ o .' ~~ J . ~  
~ o he a periodical examination by the Tariff Board. , Thill is also a 

I ' ~ o' '  point." A '' ~ J'  of'their ' ' J~  eQirl: . 
... f.".; .. ,', 

"We think th',t' the only method by which I,he Statll ('Iln .atisfactorily maintain 
its contrnl OVer ~  inrll1RtrieJl.is ~  ~  T",rifI ~A  stl9,tWl. Jw ~ . with 
'the dutv of watrhmg the ~  -ro" the o ' ~ dutieS' ~o~ '  . ~ from 
·time to 'time such recommendations as it may t11ink fit." 

... J ~~~  ~  ~ ~ ~~  pt:ipeiples taid down ' ~~ ~ ~~ ''' ~  

. JlP,d ,!J.Ir; ~ ~ ~  epqs;' o~ . .. iQ Qot ~  '~W'  ,Qoe, at .~ ~  
~  ~~  1 ~ ~ ~  outlmed,lD. ~ . . .' .!., .. , ,.; 

: ;.:. Icrimero:!fIhe '~ ~ '  ~ o  the .o ' ~
-mont of Indiat;·' litm notenterihg' Into any daMilsof the' ' ' o J ~ .  

'!IlE'asures. Qd?pted by the Government. but r shllll just hrieflJ .refer to t.hem 
~ ~ .~ imw.tr8uHJ)lJ, .. ~ .  . ~ J~'~' . . J .  ~o 

~ ~ ~ ~J ..  . ~ .  of a .. · ·,7...4'() p&rlBM.;rilt ,UlIl. 
~ ' .  .,,,...·:; .. ttn 
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but by a foolish act' of the Go\'el'nment. of India, which, DO· iniellig,e!lt IriaD. 
can ever justify, this duty was raised by 25 per cent. by the amendmg Aci> 
of 1931. I could realise tho raising of the duty for revenue purposes, but, I 
fail to understand how a protective duty also could be raised by 25 per cent. 
It means more loss. This means that the protection which was o ~  

by the Tariff Board has now been increased by 25 per cent. The Govern-
ment of India realised their mistake and tried to rectify it by imposing a 
kind f)f excise duty equivalent to the 25 per cent, which tl:t$y had imposed. 
It. wus very strongly opposed by the House, but the Assemb\y at that time 
WIIS so constituted that Government scored every point and' succeeded in 
imposing that exeise duty. According to the terms of the FisCal Commis-
sion, the Government ought to have made an enqufty, year after year, 
as to what profits these sugar mills are making in this country. But o~ 

a single enquiry has been made. I hav.e got suga.r mills in my constituency 
and I find that during the IllSt four years they have realised the entire-
capital which they have invested in the industry. and, as soon as this 
protection has ceased to exist in 1938, they have nothing to lose because 
the v .. hole of the capital which they have spent in the industry has already 
been realised by them. 

Kr. I. Bamaay Scott (United Provinces: European): Which factories 
please? I should like to buy some of their shares. 

Ill. Pr8lldm (The Honourable Sir Abdur Rahim): This Bill has got 
. nothing to do with sugar mills. 

Dr. Zlaudd1D Ahmad: I am just illustrating the point that Government. 
are failing in their duty of watching the progress .  .  .  . 

:Mr. PreIldent (The Honourable Sir Abdur Rahim): The Honourable-
Member had better confine himself to the Bill under discussion. 

111'. I. BIomI&y Scott: Would the Honourablo Member kindly give the-
names of those mills? 

Dr. Zlau44bl Ahmad: Most of those mills are in Gorakhpur aDd Basti 
districts. 

Ill. I. 2&mIay scott: What special ones? 

Dr. Zlaudd1D .Ahmad: Any of them .. The other point is that Govern-
ment have not noticed t hilt the Rugar mills have II'Ctually killed the cottage 
industry of making g1lT and similar industries. 'this is the effect of work-
ing this protection. On the one hand, they are not standing on their own 
less. and on the other, they have killed the cottage industries: The other 
illustration of other disregard is the steel and iron indtatry. 

'JIr. Pnaldeat (The Hnncurahle Sir AbdUl' Rahim): TbeHonourab'e-
. Vemf)er Mnnnt ~ into tllBt.The HOUle C8IlJlGt 1l1t'ge 8' general lecture-
.. 4inne subject •. 
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Dr. Ziaudcl1D AbmacI:. As regards that industry allo, iM"Qovemment 
are in the same position ; they have not made any enquiry during the ian 
two years as to profttthese ~  industries are malting. It is their 
bUEmess to see that they do not make a profit of more than six perc.t. 
and if they get a higher profit, it ought to go to help the industry and Dc* 
go into tIle pockets of the shareholders. The position of textile industry, of 
whioh hosiery is ODe example-that is al80 in the Bame 1>osition. We bave 
been giving protection after protection, and still they desire for more uti 
more, and it is. impossible for them .to be in an efficient condition and it .. 
impossible to get rid of this proteetion in future.· It is impo88ible for them 
to remove the efficiency. 

. The next thing which I should lilts to criticise very strongly, whiQh is 
also incorporated in this particular Bill, is this theory of over-production 
fostered by the Government. They argue that there will spring up a large 
numher "f factories which will be immediately established, there will be 
internal competition and the prices will go down. The theory of giving over 
nrotection is absolutely wrong. It is uneconom,ic, it is not substantiate.d 
by 'Iuy argument, or by the experience of. any other country. I appeal to 
them that they ought not to adopt this princi{)le, and that they should give 

o ~ o  only to the extent that is recommended by the 'Tariff Board, 
that is protection which is sufficient for t.hem to improve their inefficiency. 
This is the first ~ that I levy against Government. Tpe second one 
IS that they have never exercised their right. as laid down by the' Fiscal 
Commission, that they should watch, year after year, how this protection 
has actually worked, what profit the industries are making and whether it is 
such as is justified by the circumstances, or whether they are making 
excessive profits and declaring heavy dividends. It is their duty to do it 
becuuse after all under their surety the consumer!! are PIl:ving the money to 
the industries, but they should get just enough which tr.ay be neces8nry t& 
keep them in existence, 80 that, ultimately, they may stand on their own 
legs. This is not int.ended for the profiteering of certain millionaires and 
persoDs who own factories. The th:rd thing, on which I charge the GOT-
ernment, which they never did and which they ought to have done, is the 
control ·)f the selling prices. The Tariff Board recommended .  .  .  . 

)fr. President (The Honourable Sir Abdul' Rahim): Is the Honourable 
Member speaking on the proposals in the' Bill or giving a general lecture OD 
economic policy? 

Dr. ZlauddlD .A.IUDa4: I am referring to the principles laid down by ~  

Tariff Board. . 

Ill. Presldlnt (The Honourable Sir Ahdur Rahim): The- HOI1ourabl. 
Member "'hould .mnfine himself to the articles mentioned in tbi. Bill. 

Sir Oowujl lehaDllr (Bombay City: NeD-Muhammndan Urban): We 
are discussing the Seleot o ~'  report. It is only the Select Oo*," 
mittee's report that the Honourable Member can diacu ... 

Dr. ZlaaddJa .AJuDacl: .I am . ~ Ule Seleet J. .~ ~. 
I am diacuaaiDg ;.D that connecWqIl tbe>d.u\y whioh ~ Go .. emment ~ 
poee to Jevy .  .  •  . 

D2 
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"rJIr.JftBMMn\.(The !IQbourable Sir ~ W' ~'  i'he.J3lsir'·6fould 
.. uthe ,a..noutable MeIQbt\t., 'irkeChair, . ~ ~~  B!low,.a.tlj': gener .. l 
1IIiIKn:i8ioo of· the .eooaorruepQlicy of the .. GoverqmeJlJi.. The 1I'<lpo-w;9oble 
Jh,rv.u6r o~  hiJnself 4lttictly.w the Bpeoit)Q pJ:()posals jn·tlur ~ .  
.• o ~  .~  ,by, the ,S:eleot, ~. 

fOr. Zi .... '.ADmad:, 'Fhepoint which I would like to IWlphasize is .that 
4Ae impc»sition :of ,It;he duty beyond the soope recommended by the Tariff 
J ~ alln()xious. ,Ul'lless ldiacWis ~ o ' ~  ~o . '. 

oGOIIIllnen<iations are all wrong? I say ·that a.ocording to o~ prmclplesthe 
imposition of the duty which is now being proposed in the Bill is wrong. 

11Il. Prea1dll1t (The HonourBble8ir Abdul' Rahim): Tiie . 'Honourabl<. 
Mem\!ler is really going beyond the specific points deait with in the Bill. 
~ Ohait· tannot aHow him to diseuse the general principles at such lengtH. 

, , "  I 

'Dr. Bla1l'ddtll a.a4: I require about a month to discuS's the general 
. principles. I 8m discussing only one of them. 

" 'Pan4it B11als&Dtba DIs (Orissa Division: Non-MUhllomIrl6dan): Th'ese 
points are ~  ~  with in tile ,notes of diaseJlt., 

'. Mr. ,Presidan\ (The Honourable Sir Ab'dur Rnhim): If the o ~  
14embcr thinks that other Honourable Members have not res'd the minutes 
(If ,di$saut, he ~  ~ them o,ut. The Chair will not oqject to that, H,e is 
~W unnt:qessapiJy ~  up the boe of the House. 

Dr. ~~ 1 am only applying those principles to the 'parti-
~  items mentioned jn ,this Hill. I lea.vo,.theother 'failurtlfl,ofthe Ooiv-
opwTtent 01 India and the third part of my speeoh in which I intended to 
>describe .my own views on protection, to some other time. 'l'he fiht item 
which. tilbey have inctlucled is this duty on silk Jarn. Thill is It very important 
th.ing. It.is really a pcimary article'ior,the cottage industry l\!rld any duty 
which is imposed on yarn affects the 'cottage industry and ihe othdr poil'ltis 
that it places the cottage industry at a great disadvantage as compared with 

~ ,mill,ip<huJiry, . ~ ~ make.their, own Inrns and theY,1l&' nQ{i uty 
~ o .. Tl:!is is ~' .  a.n important pomt which the GovernmeDt 
ought to lOOK into. We have to safeguard t.he int,erests of the <:otlwge in.-
dustl'Y and the conclusion I have come to iR that. if they are compelled t.o 
impof<c sOlr!cduty em yarn. in order to protect . ~ ~ .. ~ '  the 
eOUlUry, then that dllty should he excll1sively ear-marked for tile ~ o' ' . 
ment of the cottage indust.ry and shollld not be inclllded in t.he revenue of 
~ o ~ ~ .. ~ o ~  ~ . ~ lmnerlyin!l;; th:s, Bi.lA J ~.  ~ ~ the 

~ ~~ ~ been fbll?WJrrg have ~ ~ . o  to tlle . ~. 
'Ihe wholefilillblhty and ad}ul!ltment of pnees has been altered. :aefore ilie 
application of this policy of protection India w!ls in 8 Pl'9sperous . .]>Osition. 
I'be lInoa ,JoveloHhe ~J o  1'1Oduetsi'W88 ~ o ' '  
.... ,the', mflllufactmed artltles,' .J ~ gj!",e thel"imP,d8iti6h df this partlbuJar 
policy the prosperny ~  t' ," ,',,:1\' :. 'I " ,.' '." - . ~ 
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Dr. Z1auddin Dmad: I am discussing yam. '.' I' /. ,i h (.Ii " .. ,' ;,; 1 " 

; ) '. :. " "!. ~ ~ ! ," .  ; . .' ' . .'.. .' \ \  ,  '  . i '  " r  •  , 

~. ' .  &nourMWe Sir A,'bdUl,RahUn): ,The' .. llo!)Ourabl:. 
I ~ '.~ .~~  tQ.,ihe wQles in·shia 1ml.Tb.eChIoiJrm..; 
~  ~ it. !' 

• • j ,I" 

." ~ ~. ~ .  give up this ilnportant topioof protection;oi Ju.Ili!., 
~  ~ ~. . Coming tathe subject. of the hosiery .. . ~ B our OWll ~' ' 
I would hke to relate one small story. Everybody understands what gravr 
Is. l'eople begin to eat it a8 soon as it begins to grow in the form of 

~ . Ail BOOll 68, corn ~B '  they eat mwal).d m,*e ~  later oli 
they eat in ()ther form.· Everybody who oome in oontact with it begin, 
meat it. The gram h1!.s no l'{Iliefftoom' ~ ~ '. ' '  to the..·, 
hignest authority and lodged its complaint. The ~ ~ B o ~  
"1 also want to eat you, please go away". Well, this is ihe sort of treat-' 
moot tharl is meted out; to this hvsiery .. Every per8Q1l, W ~  stsge 
uttempt,s, to· ~' W it. '!,The . .higbaat Buthority ord61'S it to ,stay out or it 
willilwalloWt it IIp ... T,he,(Wvernm8ntot·India go on .playing with it· without 
definitely seUlin8 it one way Qr tha,other. As this is r.n important<winl, I! 
should. jUBt ~ to draw ~ . o  a. ~  f&ftti'. iumy o ~.  Ill,) 
D.Itoember,1983, the. o ~ '  brougb.t 8, BiH ill ~  ;he im .. 
posed·a ~  on hosiery. He -said thllot ~ . duty wll#ili was being imposed., 
was neithal'l 8. ~  duty nor,.a .prQteotive duty, but it waa intended to 
give I!ubstantive protection to the; industry.. .. it wall ~  ~  t()., 
a.ftord· temporary shelter to, the in4ustry which WlWI suffering' from abllo.r:mat, 
coadiuQns, wbich were ~  by o ~ W o  "" f,l'hia:was .the ~.o  

. tllat IliU, .but, unfortunately" b,obia.rF .. was,,,tJ'.eated on an eatirelydiffereui 
flK>bing., HeSliiolie in the OB.1lQ ~ h9&f:lry .the fuJlproteotiOD .. that WIlS oo ~  
mended by the Tarili Board, appointed two ~  DotonJy full, hut ., 

' ~  mOle, bOOllouse, ,in the ealMi\ of.B9cka,,,tha Tari,ff 130ard recommendecl" 
eight ~ . o  the Bill provided ten annua a dozen,; ~ ra}ion <>k 
the, Tar:iff )joa,rd, was, not in the hands of . Moembcrs lit the time we began bQ. 
discus!' ,this particularJ3ill. The Bm was relen-ed, to a ~ .  IW.d. 
~~ ~ toa.jfUb-CCllllwittee. In tge &.ub-(l()J,IUIl..ittee Dr. ~. aud Mr •. 
&l'dy o ~ out QP the 2nd ,:{<'chcual'Y, 19841 th"t the eqwvnlent 9! 
RH. 1-H-0 /I doznTl is equal to t.f'.n annas per ponnd. ' ~ . o~  

figureR and I cnlculrtt,ed that it. ought. to he ahout, 9 ;. annas. The sub-com-
ruittee to ~  ,t4e Bilk«W' ~ ~ ~~~ w, • ~ J ~  ,0£, t4.-Sill·,..,nd 
~ J ~ recop-lmcnded ijlat ,the duty on hosiery ' ~  ,b"e on t.he II, umber hllS,iS,' 
and not t.he weight basis and one rupee eight ~ " IiDzen on uudetf.r 
vests. This is really very remurlmble. 'rhe Government of India on one 
and: the some day changed the i,ncitisnce of taxation.. ~ . .... rru.!,4iay 
ttwyprefll!od theSelectCqnunitj;qe tp .accept ~  by number, hut t.hey, 
sent another Bill to pres, in which they ~  of ~ . o  o~  
' ~ ~ .  .:,1 . o~ J  ~~ B ~  ~  me and. 1¥ ~ any., 
~ J. wan, ts t,o rCl!:4 ~ ' I ~  prepared lin81ve, o~  .. I say. ,if ~o.  Wfltll"t., 
" dp aqything, do .~ ,U, 1 Q ~ ~  bonast " ~  . but do not do. It .by tbi 
~~ ~oo  ~  ~ h':",ye .been dpmg lor (be last two ~ J' . . . , 

'!'be BODOUrable Sir ~ ' ~ ~  'Did the ·tegislativf 
~  t,hep'., 8(lc.ept( ~ ~  ,proposed ~J' ~ ~~ '  fd': 1: " C 

f:;o ........ '· .... :rtt' ... f'& JIti .. tbiilmbt,. iIt.ut ~' '~' 
pdIIetl Ra. 2-pel" p:load, irhe" LqiIIati .... A ' ~  1n)uN '~  ~ It 
and said ··Yes". '. (, ,.'" !',':,;"" ':. ";'" /., 
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[Dr. Ziauddin Ahmad.]. , ' ~'. A ;,,;':;,i. '~. ,',(J. 

They ought to have made up their mind one way or the other and 
tttucif to t.beir own gum instead of holding one o .~~ ·aay find 
another opinion on another day. Then, in the new Bill which they 
prodllced they proposed a dut.y of nine annas a pound. This thing was 
zeferred to the Select Committee and the Select Committee, by a lU!ljoTity, 
o~ o raise ,it from snn!'l.S nine to aDnSS twelve-apound;lltldiMr. 
'Thampah, who was rell.llyvery honest, admitted very' 'frankly thi;r fact. 
;HI" Baid in his li!peech: . ". ' 

, . 

'''J hope 1 shall not ~ divulging a ~ if, J ~ .  sa.y that thedll.ty of twelve 
'annu per pound W ~ an'IVed at as a c:ompcomU!e ID the Select COmRllttee. I ~  
ODe of thoee who wanted to raise it .till further. There. was allOther .chool which 
tbollght thB.t .it might be. reduced, a.nd if my memory is right,. it was Sir Jolltlp.h 
Bbore who suggested a compromise." , ' 

Now, may I ask whether a. duty is to be levied by these compromises? 
U N Is it the policy of the Government of India that protection 

OON. Rhonld be given by means of a c.ompromise, by means of a 
8l\OW of hands? Is it not a very serious and a very solemn action of 
oGOvemment, which they ought to consider very carefully on theRe'POr1; 
of the Tllriff Board? Is this a matter in which they ought to say, "there 
a\'d so many hands for this, and so many for that, let us follow the 
majclrity ·view." This novel 'Procedure of deciding was surpassed by 
8 teacher who decided all questions of Grammar by the show of hands of 
the pupils. Sir, any. person who has got any seDse of o ~  will be 
fihoC'ked to hear t,hat duties are sought to be levied by means of compro-
miMs. No doubt . certain figures were given to us, subseqnently, but 
those figures were quite fallacious. Any honest man woilld have ~ 

indignant at, them, because they gave lIS the cost, priCtl for one yelLr and the 
fielHng price for another year, and then  they began to compare the two! 
I .. that fair? You must take the prices for the same yesr Rnd this is 
what t,hey should have done. This action was exceedingly unfair on the 
part of the Government of India. Then, there was a Sbmrlin!! ('reler in 
U,81 in which they say that, I'you cannot discuss a thing which has 
already been disposed of once in the Assembly in the sam.e Session" and 
the PreB'icient saId .  •  .  .  . 

The Honourable Sir Muhammad Za!rulllh Khan: How is it relevant, 
Sir. to refer to what the President waB pleased to say when that particubr 
]3111 WaB under discussion, .  .  .  •  . 

lIr. PreSident (The Honourable Sir Abdur Rahim): The Chair asked 
the Honourable Member to confine hin:tBelf to the limits of this Bill and 
to be relevant, but he seems to be difficult. The Chair d)('s !"'Pf', however. 
he will' heal' in mind that there are other Honourable Members who: 
-are ' '~  in this matter and who want to. speak. as it is seen there 
;carp a number of smenmdents. and, the Chair believes, a number o~ 
.. peakP1'8 are qlRO waiting for their oTlpOrtunity to apeak. The Chair hopea 
.. be Honourable ~ ~. . ~ ,in .miJallt" 

,. . 
Dr. ZtaudcUD Ahmad: Sir. we are prepared t.o sit for a month to 

diet\1f111 J ~. ,Dill, 1Pl4:1 tubm.ill,th .. lallo J'eUGIl)":Ja.,,:apim,:mauen 
., tuatioQ. (Be6r, bfJ8I'.)··We, haTe ",duty te OW' .~ ' .  ... 
-eonaumers and we must perform that. 
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The Dext thing is that I find the flaIDe story ,whioil ~~~~ •• ',I9M 

is exactly repeated in 1936. Now, there is no change in tIle ~  but 
they have very' much enlarged the scope of that particular BUI. The 
Tariff B08l'd recommended protection only on tlro articles, that la, 'UIldOf-
",eats and aooks, and now they ·ha've extended protection to a very ~ 
number of articles under thcheac:ling "Apparel". Now, the word 
·'apps:rel" cannot be defined. }tis alsoreDlarkable that ,this 'was paned 
and dlscussed by a sub-committee at a time when there WIlR no Chllirmlln: 
No doubt you have given the ruling that the report is thereby not o ~ 

-dated, but the f/lct renlBinlt that 'the Sewet Committee was not properly 
.const.ituted because it was without a Chairman .  .  .  .  . 

1Ir. President (The HonoUrable Sir AbdUl' &him): The HtnoUlable 
Member must bear in mind that the Chair ruled againHt hilll. and he lUll! 
:no business now to raise that question again. .' " 

Dr. Zlaudd1n Ahmad: But I may jUit menUon the fact taat at the 
tiInethis thing was discussed there was no Chairman of the Committee. 

Sir Muhammad Yakub(RohiHrund and KUIllAOn J ~ ~  1\flllH\m-
madan Rural): There waa a Chainnan of the Committee. The .eniormoa* 
man who was on the Panel of Chairmen ipllo facto became the Chairman 
of the Committee 88 .oon as the Law Member left. 

Dr. Ziau4dID Ahmad: I want to say only this that the story of 1984 
:was repeated in' this case as well. The second thing, repeated, was that 
there was no inquiry of any kind. Some confidential inqtriries may 
bave been made, but the results of those inquirie. were never communi-
eated to us, and the incidence of taxation by which they have increased 

~ ver" lar!!e olllmt.\ltn was not eommurucated to us. Tlwrefore.· [,ho 
whole thing originated from a .tde remark given by the Woollen Textile 
Industry. Now, here it says: 
," If the woollen indllitry is to pay it.. way. it is essentiAl that during the off· 

.. eason it should be able 1,0 tum ~ attention' to the mllJ1llfo("ture of hOtliery from 
cotton and other. Ita.ple fibres and it i. repreeeneed that artides made of cotton IUch 
liD ~ r.l!.lqvl p3.l9nb:>tlf WO.lJ 9pVIU U9Ao-nnd pu" ",000 '81'3A P'IlPllq \;);oall W1I 
cominll in inc.rasing qUII.ntities from Japan are not included in the protected lillt of 
the Indian ~ .  

This thing really oocurr .. d 8R a Ride remark in the report of the Tariff 
~  whiC'h waf'. formed f'nt.irely for different THl1'flOSe8. 'J'IH'y took flO 

lE\\'idflnce. Had they taken any evidence on· this point and publi8hed the 
-evidence Oil thiR particular ~o . then they would have been justified 
10 making the recommendation, but from the aide remark it appears that. 
their l'f'commendatioD WRS not designed to protect the indllRtry, hut it W88 
>designed 1;0 give an additional income to certain woollen industries which 
are idle in the 81lmmer months.; so. tMR ia really the whole bAsis on which 
this pnrtieul!,r' Rill is based.. This .is, the origin. o! o . o~ of stnpto 
llbre, whirh the Relect Committee re]ecterl and thiS IS thA or1'l1n to wIden 
,the s'cope frQm ~ o artic1esto hundreds. Therefore, it ill rather unfair. I 
"think. to the commmers of the country. that !limply on a side remark on the 
'"Woollen inJustry, without any justifical.ioI), without any imylRrtiRl ~  
!6hey have now extended the ~ qf the o ~ o  tp n ~  ll!1tietin(ut 
",ariety of artiCles nnder the be.sd.ing "apparel '.. Sir, I rhal1enge "n1 
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~ '~ ~ ~~  J ~~'~ . ' ~~ •. lI' ~.'. .  
W ~ . ~ ~ o ~. J ~ ~ .~~~  ~~ 'JJ ~~ . ~ ~  , ~  $1 ~  I Bd:, l,Lit: 
~ ~.  wpr4 ~ ~  ~~ ~  ~  ~' ~ ~  used ~ .  ooUeD 
9r by Cotton Tariff Boar,dand ~  ~  ~ o o .~ "teJ:'m that DO' 
~ CBn. .~ it J ' . ~ ' J  ~J  ~ o~ ~ . o  ~o o.  
have in view. We, ' .o W ~  ~  ~  the things "Weh w{' ,al'O-
~ ~ . '" e should ~ AJ ~  a, ,wonl,w4ieb. onne.pt, be.convetlien$Iy ~ 
and we should use words whioh cas be -coIlveniently defined\and are intel-
ligible to everyone. 

Dr. Zlauddln Ahmad: The same word which the 'Tariff Board usetf 
"fltbric"-fahric 1S very different f)'om ' ~  and "apparel" 
eamprehelilds a large nUlrlber (of different thillg1, ~ ~  . Lattietta. 
Tbe'-po;nt I fIlhouldlika ,fu tilmphMize I\.nd ~  ~  ;tilt 
seriously consider is this. I do not object to their prot.ection. If they 
want to protect, let o~  but they:sh(MId'prdtM'tfrohCthiFkont 
,dOOl'R'i'Id notdrom tti(> ~ doot: ThEW ehnttltl eonte .~  arief 16110w the 
procednrA I(l.id down bytne FiRcal Committ,ee and' have 8 rel!'ular :enquiry 
and definitely say that' the.sari', the; artieleswhitlhwe want to 'Pmt.edf; 
Do not give them over-protection. Give them only the protection which-
thei TBri'ti Roaltd rQ(lommen ded.no not :81ft,ehd' T,tt.i5t\JUmilUttill ~ ' J~ .

'ion, but stick to the decision. arriVed iIit' by theTarif! Board:- 1-know.; 
.Sir, thnt Thsve gots losing wmmd to ~ .  ,but::f B' ~ J  

fihe ground·: "Ashiq ka jrm.aga hai, .ra"dh-um Ie 'uth"i"! i 

Mr. B. DII (Orissa Division: Non-Muhammadan): Sir, I rise to IIU'P· 
port the motionthatthereport()fthei'Select Cotnnlitteeba taken info. 
consideration. Sir, at the out.sct I will make:. few, nbservrdionl1 on'th'e· 
speech of my Honouruble ,nnd learned .friend, Dr., ZiauddinA hmnd. TIl 
wat gratifying to me and n greatple9Sure to me-not,havinl!: ~  Any 
nionl'Y in any industrial .concern-to find that the 'eaThed Doct.or invested' 
PT9fit.ah\:v ~  .t,be ~ J  41dustry and tho.t, his invest,uient has' already been 
doubJed within two veurfl. For thnt, he must. br thankful to this House 
whIch ~ ~ o o~ to an IndiRn indmltr:v ~ '  my Hononrllhle friend, 
·the lAArnE'd Doctor, has bren able to doubJe hi. capiro} within twoYE'ars' 
by ~  ~ . All industries in the eountry have hE-en knocking 
at the door of Government, I do not know whether it is the· front door at 
'thebacltdoor"but as far IlS the irnpre!;Rionis left on thf' industrialists.. 
it:is that. t.hs lridia.n indu!!tries 8ft!! not adequa.te1:vprotected. 

J .' j, 

To ~ . it waR It ~ to lenrll t.hat, t}w ~ DQ«t.or lmuncillted ~  

.dootrin·e f.J-tnt tbe, inilustri6S .hnve l;Jeenovw-protcc'tE)a: ,As . ~. 
¥1iI cited the hosier:r industry. t ~  ~ his colleague in the Select Cow-
Ulittee ~ reC9mmended that prptecti9D •. and ,at the time when ~  

W ~~ .  . ~~ in ,1034, I <Ud not J~  tJ:Jat the o ~  WllS recOTA-
~ o o o  for tbe. ~ ~ . What the ~ 

dOOlm,itt.El& po:w ~  to do, ~ ~ .  \W, oertaip. ~ .. , ~ o  ~~ 
~ acerlain oount\'Y. ta,IqIij[, ' ~ . ..  O',f ~~ ' . ~  t:he J ~ ~' ,t8' 

nn. I, o~ v to· J ~' . inilusi'" r' B~' cml1 """ie .' '\t ~ 
~~ '  ~ 'ocfia, ~ ~J  ~ o oB ~  ~ J'~~ ~ ~  



apparels made out of knitted fabrics, the hosiery ~  in,·'t.dia. 
~~o  . ~  ... ~'  •... ~o  .. £tie .. nd, Dr .. ~ . .  • 
• ~. I amrennuded of the atorythat 1 r.ead in a book wbtch a ~  
, w,r;ote on Abyssinia. He found everythillg in A ~ ~  ~. ~~ J J ~ . 
~ B. He puroha,sed a dozen pairs of hosieries Itt 3t pence per pair. aDd 
M used the fiwt pair. As soon 8S he put it on, it got torn and bEl bnd .• 
throw it out .. Then he looked at the other pairs, but. all of tbem were 
cRi1fire.n's siz8!i, sorne big, some bigger and SI).on, &Qd the only pair ~~  
6tted him WBS the one which got torn on his first ~  it. ~ 

journalist then commented that although. his money Wlijl wasted, he o ~ 

~' ' ' ' . ' ~ t.o St!B how .JAP'loTi ~o  dump hosieries from Jupan at 8., 
pence per pnir .. If, at this time, India W J ~ to safeguard her industry. 
ilieHouse IIlUi5t oo ~  the Government on hnving come to hef' 
rescue and filled up the lacuna. which the .Select o ~ o in 11)34 CQuk!' 
not cover. 

I congratulatt) the Select Oomtnittee on having taken off stn'Ple fibit's 
from the list of items for protection. Since then,I hnve redeh"edlettett.-
and telegrams from Bombay and other places and I will just rend oire 
P!lssage from one of the letters': ' 

. , 
. .. J n fact. the present move 1'0\\_ the wor.t luapiciona, Qmely, t.hat. 
J;Ilore preference i. to be shown to the foreign interelts by the back door. 

Again, my Honourable friend, Dr. Ziauddin's term! i  , 

"Apin the genuine conllUmer·sint.ereets WJlI aulfer by the Impon of all article ~ 
.m.)' appilol'elltJy IIl&b the cloth cheaper and llhowy, but which will not· have. t.he 
salUe LI..tinS "alue, and hence the cloth would roa\JJ": be ~.  tD the con'UDu,r, 

I want my Honourable friend, Sir H. P. Mody, to take note of that, 
because. this .letter cornea from Bombay. 

, Sir H. P. ~ (Bombay ~ ' . Association: Indian C...ommcrce): 
What is the name of the writer of the letter? 

1Il'. B. DII: l.shall let.,you know ~ . The letter continues: 
, 

,','Again .the ~ ~  Indian cotton will get .iet. back with the increaling o~' 
of this stuff, julit as the Bilk ret'Rived it with the increase of artificial silk importa. 
Thirdly. it will ·c.heok the' growth aDd development enn of this industry, if it ill. 
-eontemplated eVtID in near future. " .  . ' 

. .An BODOar&ble Kember: What is the.name at the writer of that l8Ue'? 

. Mr. •• Bu: He is a Mr. Modi. In the Select Committee we ,..-.. 
,given t.o IInderstcnd that there were \Grg6 cotton growing tract .. iii the· 
Funjab and also that cotton growing tracts were being developed in Siftd 
:e;nd we thought that Government should not be SO hllat, becaU8e <leridbl, 
.lann h!l.lI baenl'sisedby certain particular milt interests in Bombay ur 
Nsewhere. 
, .. As regardS· fents, I did' observe tl1e othi!r d'ftj tJ\st I WOuld' very ~  

;tlketo .~ itroouced t:o tW? yurdil ~  ~ the Serect o ~ 
I it· Vla8 ~ .  out by ~ ~ o  tJit,t tb.elndo-.Japiti#JA 
'~  ~ ~ ' iltl'biifS '.Gbvern\weot #ofii H8f1tJibi f.ht\ 'MZ'e {jf teb't.e· WID· 
"faur ,MIa o'~ ' . . ~  n\1 ,.'"ra., .. M-'" 
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o J. ~ ' ~  if! o ~  to ~ ~  'within a ~  Ido 
hope that! GG'fernlJle'llt will ~ 4rimind thia 'f>ointbd 'W:ill'reduce"'iHe r 
size of fents so that t.he JapBnese fent80r fonrign ~  do not come in and 
iompete with Indian manufactured pieoegOOds. I join my 'Voice of con-
demnation. with that of the Honoura'bie the'Cqrnmerce M'ember againfJt 
those unscrupulous Indian traders who live in Japan and buy piecegoods; 
~ .  'them out into fout' y8'l'dsizes and import them to avoid payment of 
high Cllstoms duty on the pieceg'oods M they pavebeeri do}Qghitherto. 
«this is 1:, dirty way '6£ doin,; business, and if Government should bring 
forward any propOSItI by ~  they, will penalise such unset'upulolls 
traders, I will give, the Gove!'nment my whole-hearted support nnd I uni 
Buret,he HOllse will ¢ve tbem the neMssary snpp'ort. The Honouratlle 
'the COlnlflerce Member explained t,hut, thl?re were certain differences 'in 
the Sel!'ct Committee about the tariffs thnt will be levied oathe fents . 
. :\\'6. have signed, a Minute of Dissent wherein we have stated our views, 
.but. as certain amendments are going to be moved, I do hope those 
aJ;l1endmpnts will be acceptable to the Honourable the Commerce Membor 
and T need not speal< on them at any length at present. 
ThE' next. item is silk Wllste yarn .. higher tariff on which I welcome. Tn 

-the Spl!'ct Committee it was pointed out that Government rMlise now 
,the los!! thfit. sericultllral industry hl\s suffered by the import of cheap 
'yarns which are not merely silk waste yarn, but also artifioial silk waste 
'yarn. Therefore, the Governmf'nt wnnt to put the Rnme protective tariff 
..auty on thil1 waste !!'ilk yarn as it has on silk yarn. At the slime time it 
'Was pointed out in the Committee t·hat some of the very inferior waste 
'yarn may he ver:i much handicapped and may incidcnt,ally cause hardship 
to the handloom weavinp' industry. Although there if! certnin amount of 
: aweemC'nt that the handloom weaving inilustry should ~  by import 
'of such cheap yarn, we have to recognise that the taste of the country is 
'van1shing for finer class of, goods, yet T ,support the view that was put 
'forward by the Honourable the Commerce Member that Government should 
~  and if they find certain very inferior quality of nrf.iflcialsilk waste 
yarnR nrc comir;g and if such ~  dutie9 will cause hnrdship on ,such 
imports, they can bring hi a Bfl1 puUirlg differential tariffs so that hard-
,ship will not, he cnused. Sir, 1 pBrticnlurl;v welcome this high tariff on 
·the imported silk wlI.Ste yarn. because, somehow their import to this 
'country hM dOJlo away with the development, of t,he tUBsore industry, the 
sericl1ltmo ~  nnd the oevelnpnl'·.,t ,.,f ~  flhl'PR Rond ot,her fibres 
thnt lndh enn iI(,v(,l()n. I will RRk mv Honourablp fri£'nd, Sir Hormu!lji 
'!\too v ,  " qnest-inn, , Mv 'Honrlumble friend is Tcr:v mlxious to p''Jt1:Il'tfmcnt 
on tho stRnle fihre: have thpy ever done, any ~ on the Risal 
rflbre and the ntherlnl'go vnriatlies of fibre tha.t. grow in tndtti1 ~ ~ 
tried rven to o '~ the tURSON! yam ~ o the cotton mills? Sir, Hnder 
ibhe !luise of p1'otect,ion, noboo:v thln:1nI. and neT! my o o ~  frien., 
ISir Hormusji' MMV: does not think, that, the cotton text.ile industry will 
-get fll1'toor protection after the 1"oriod of expiry in 1987. The oldest 
manufacturing industry, if it cannot survive after ten yean; of o ~o  
~ ~  not Il'It any llrotection at all; it ,should" die a ~  ~ .  if it 
~  to that. ~  ",e should nt>t go on o~ handlcaps agrunst the 
. oo ~ .~  inliuet.ry,. and.. apid.llf.tural 6hfes like tUlI8OI'e. :uxd 

~~ thinqs whie1-,'; t ,dlaltenge, th& ~. W ~  ~ thev , ba1'6 
~ . ~'.~ .~. ~ .  ... ~~. ~  ~  ~ 
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guise of the protection of 1934 they import ar:ti6c1al IUk .u4-~~ ~  

4n .Bombay shoddy and showy goods antl flood· the Indi&ll market "ud 
-\!iHate. the taste of the Indian conB,tlDlW'. The lndian ~  wbp Will 

, .ae0ll&tomed to a piece of t.UJi80re o ~ is today, using showy artificial B'I1k 
elQ\hman,ltfMt\.lred in Indian mills and also imported from Japan parti-
(lularly; ~ ~  is 80 questionable. If I have my own wfl,Y alid 
if ~  I become a Commerce MeDlber, I will put the same duty on arii-
4iitial silk 8S I would put on the silk goodfJ, and,thereby, the old artistio 
tafjte of the Indian people will not be vitiated .. The millowners can do 
anything they like to change the taste of Bombay City or Ahmedabad 
City. But I know Bombny as much as my Honourable fr:end, Sir 
Hormusji Mody, knows it; nnd my Honourable friend does not seH a pieop 
of the cheap artificial silk fabric that they manufacture in o~ . three mms 
in Bombay in Bombsy City. And it is high time that patriotism should 
play a higher part and they should not manufacture Buch kind of goods 
whereby the Indian artill1;ic taste should deteriornte. With these few 
l'emarka, I support the motion. 

Pandit NllakUltba Daa: Bir; in making my remarks on the Bill I will 
leave off staple fibre. The Seiect Committee hOB unanimously deleted that 
clause. That is a very complicated thing and there may arise a use· 
less misunderstanding if anything more is said on it. Then there are toW!) 
othrr articles, except fents; one is waste silk yam and the .other is hosiery. 
As to waste silk ynrn, etc., Government have undertaken to inquire, thllt 
if cn certain sub·divisions of the items specific duties Bre found to weigh 
very heavily on the consumer unnecessarily then they have promised w 
-bring in a Bill to relieve the consumer, if need ~ In hosiery, after the 
speech of Dr. ~  I may sim{>ly make a ~  ~ ~o  to ~  
Honourable "Member In charge that he may carefully mqUlre If apecltif! 
duties on pull.overs and Slip.OVeTS, which are said to be very heavy, actually 
weigh heavily on the consumer out of proportion to the needs of the 
industry, i.e., tax the consumer beyond what is required for giving proper 
protection to the industry. I hope he Will do it. 

Then the main item for consideration in this Bill is fent. Sir, what 
has been the history of this lent? The quantity of import has increRsed 
from Japan but the total increase ()f import in Mt,ron fent is not more than 
three per cent., as is evident from the figures of 1934·35 aR compared witb 
the figures of 1983-34. It may also be ohserved that .Tapan has gained at 
the expense of the United States of America to a larger extent than at the 
expense of the United Kingdom. The import of textile articles, during the 
:year, hae also increased a good deal Rnd it if! natural that fent should k£,ep 
);1lC6 with this increase. But the recent figures show again that the 
mea"ures we took in 1934 of redudug the length to four ysrds hnve ,*cn 
eRective even against Japo.n, for the imports of lent from Japan are on ~ 

wane. The figures for the eleven months ending in l&8t Febl'UBry are lesl 
than the figures for the corresponding eleven months of the previoue year. 
In the month of Februaty ~ ... compat'f'.d with the month of February 
lut year it is about balf. So there is no question that Japanese fent is 
now 80 flooding the market, that by high tariff we shall have to prevent it 
immediately. Moreover, it is quite likely that Britisb fent is coming to 
this country &8 it used to do before April, 19M, for lIVeJta .. ftlaVi!t douhts 
here as to the meaning of the figuree. There is no dietinction, 10 f8l' ae the 
t,Tnited Kingdom is ~ o .  ~  .~  mdleiibm '1aU1' Up" 'bine 
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' ~ '~~ ~  ~  ~' ~ ' ' ~ ' . ~ '~~~' ~ ill' {jbe9a11le' 
iD hot'h ~ A.  &, h'i'lill of the ftHftIf; t!t., ~ f¥6tn1fobt to 'dineYliiCk 
.iijiglh Have ~ ' J~ ~ ' W' J ~ 'W  ~  fotl' ~ J. W~ 
ever that, be, ~  ihe'f\@1'e'SaB tli(iJ8rl!; we8e'e'thiWU,t1iWd'Xingodm.18 
Jlel'haps ~ '~ ~ .  ~ ~  ~ .3111. hU'fY'dl1ty; lndr, as/woUld 
81-,pellr, on Mqourlf. ~  any advarttage gl"fifi ttl afij'of,lier o~ . ,England 11 
enjoying . ~~  often pet" ce,rit. in ~~o  J ~  tJrco!ding . to· tift, 
ottuwu . ~. o~ only that, in an dthllr fehtssueh 9!1 alltlifiolsl silk, 
of which Ji)ug\and sends a large quimtity, she is 1\1"0' being' ~ W  

~  a ~  df ten per cent, Still: she C!lLntlO,t ~  cotnl'etitim,t:. 
It IS the Jllult nmtl1eI' oLTapart nor ot IndIa., 'rhein If this measpre II 

o~  ahd tHeB i 11, beCOrile81a vi , England, will be made to gain at, t,ne 
t:xpr·nsc of lhe United 8't8teil of Amerihtlfirst and then Japan, for ~ 

prising Japan cannot very easily he deff'uted, The course of everits shf\-, 
th,t! t!l!'11nited' Stntes of Amf·riea will first be affeCted and iits share of im-
I)ort to India absorhed by the United King(bm. That will be the clear 
effect of tbiH Bill. Even then Japan may not be much affected: I do not. 
know if for that another measure of preference wilfbe uked (CII'. ' ' 

Fent is' again a material which is min waste. There has been a com': 
plaint that Japnn is sending! simriou$ fent, and my ~o o  iriend, 
Mr. B, Dus, ~  t.o it.., r J:tRve I'l,ointimate knowledge of the businEisir 
as ,such, und J do not liuo:w howpeoJlle sond out ' ~ oo  or fents frOn).' 
Jupan ,andllow the.y . .are turiffed iri the Calc;utta Customs Homle, but itiit 
very difficult to believe thiR theory, which I may call Ii bogey of RpurioU!; 
!t.nts, 'fhe difffJff'nce ~  the prices of piece-goods and fenis must not. 
be so low as to induce .the In(\rcl1ant. to purchase piece-goods, ~  piece-gboif 
prices', Rnd for the advBlltage Of 15 per .~  ddvalorem, tear them to ~  
of fOllr yards ~  to take t.lw trouble and ma;king ~  expense, of pa.cking 
i,lwm again Ilnd sendipl:\ ~  o~  tp Illdis. ' .  ' 

Xr. ~. o ~ J'  ~ ~ ~ '  the trouble is to, ~ 
money. " 

Pa.n41t . J ~W .  ,the ll\Br¢n ,?f preference? ' ~  a 
9,ua,nhty of .cloth w9rt.h, Rs, 100 Will be. at the lllghc,st not more than sixty: 
~  whe,n .il is Illllode ~ o ~ . , It. ,CRII never be, more than ~. 85,., 
When mad!' Ulto fepts, the piece-goods cannot be expected ~o be pnced at. 
fll' per ~  of itl'l originl,l.l value. Then, how can . ~  of tearing up 
goOd piece-goods into fants und send thel,D 6ut to India? 

There is another argument put IDrwam.JapMlis always dumping ik 
goods into all other countries of the' 'WOIrld. ,That: has been thegeueral com-
plaint. J am not goillg to B~ that, r do not beIiave in that theory. 
D,rt, wl(ing it fat-granted fur arguments' s!dci1, that it canaend piece-goods 
118 fente to dumP the 'India.nmarket, 'we must look 110 another side of this 
urgunlent.. Under "the 'Inoo-.J'aparles8 :Agreement; .Tapan ia to send 400"-
mill il')n yards 'o ~ o . J ~oo  ghow, 1I1uIot irr''tl()' ytmr bas she been 
"ble'toO I!end EVen 400 million yards, not iIO speak tifinare than 400 million 
turds.' ,  : ,: '  ' '. ' '. ' -, 

"/' ",t 

'Sit .... IIoclY: oo' J' ~ ~ •. '·: ,: ,,: .: !', 
.. \:, ::p '~ '  ~~  ' ' ~L ~ ' 1.1,: ,; ·j,,',;Fl' . ' ' L . ~~ .. ~ .~ ~  '. '" ',,:j \ 

, ,:,.IIIlCUi, .... ' ' ~.. o  . ' ~ ,', 



. ~ ~ ' -, I  ; .;. ~ . . I 

Sir H. P. Mod,.: 'I.'hey have almost worked . ' A .A ~  J:hc.:r 

~  '. ~J'~~ . ~  _:,. .~~~ ~ o. ~ ~J  ~ ~  ·:H··f· 
'o '~. ~ oo. .  I, ~.  .. ' L ~W ~ ~~  . ~ .  
PftlCcedings ~ the ~'~ . ~ ~  1. hlWe .. pt . ~ ~~ J ~ o ~ 

.~ J  Uflllot ~ ~ ~ .~ . o  fru:n4. t:i¥, ,U. ,P. ~o  
Iwas ·perhaps ·preB6l)ti himself .inthe.,Select Gotnllljttee. So,. ~  a.rgume!J.t 
-.eatirelyiallRto the ground. 'If.Japan . . . ~~  sent· 400.ll)illioll ~ 
-of pitlCe..gpOOs, thetdhis:bogey ofdlUnpjng n,¥ght. be put J '~'  Rf!/Ulargli. 
,men,tfor,ma.kiDggOQd .~ o B Qf. ~ .~ .  ~ o lu,cija 
110. fi<x:>d. tlMl ~ . .: .. .  .  . ", .': ,,: . " ,;;. 

"  . Then, again,in' an article' like 'fent, 'whel!tl is the ~  fori .. ~ 

M'ly preferMlCil '! It is mill waite aud cail beRr :anyreduc1liOl1.of ,price fQr. the 
~ o  competition. I wondflt' :bow this 'was agreed to at,all J ~  

but it has been &greed to. 'The tenperceht. preference giVbDto oottop 
:lent!! only "Was all required: for OttRWa." but there.was Mirt'atIOn ~  it 
eventlo Ul'wftcinl Bilk and' other rents that. the U Ilited Kingdom might he 
ftnding. ", . 

Then,ltsa,iIi, thi,ds'o' ~  'in which nOcnlMlis.tiOn ()f :rUw fltelling 
price is neceRS/iry.· ¥ ~  t4e' ~J ' rehlltinil that thehrlt)()l't .of fente into 
Iri.din mightaffllct dur milf aHd ~ '  there 'ill this likelihood, 
' ~  ~ ' ~  wheno'ur ~  dt,. nl'lt.g"€·t dnoll'gh ~o ' to 
purchllsethell' ct<)thmg.· The best bOUI1!e would then iJe'to (InuIt mto AI1-
i;ther agreement" with .1ttpan on quota: ihtisi$. Say . 'wmunh <>f fents we 
imporl; 'and no more." Youcould'calcllillte 'B ~ 'o'  the ta?erRgeq.uan-
otitywhiCh ,Wduld hp Rultable'for yoUr (pUtrJos8i!ihq ' J ~~ J o ~' ''SimilQr 
. ~ o. .  ~' ~  rnny, if neod' b€'. 1'1£1 ' ' ~ ' inoo :·1tith '~~ ~.J  
whnt '~~ '  J~ to d?hr'rd,? liO pet' 'cent. dlltl,v fOl'non-Umted I{lngdonl 
;and '2'5l'er cent. for UnIted KIllgdom lentsdd ~  1  I db I10fi undel'8tand 
hi what ,vay ~ ' ' mill itidil!>1try or the ,cottllgtlindustry will be· benefited 
by ~  .. I know UIRt \\re' arc a1w,ays811xiolls t{J give I'Il'Jme emy,1oy-
manti to the highly super-annuatied labour in' the Uf1ited Kingdotn 'which 
'c)lnri6t"'/id'llptttMlf 'to the ~ worUl cOncfitioiiB,Bna;'hence i1 ~  

prinCiple' dr preference" which ~. permeating the '~ ' '  fiSl!ftlllysrem of India. 
In otlhet ~ '.  be at'least some ~' '  MIt in this part/cultlr 
-(IRt;e there can be none, for this is mill waste. If England gc-ts all ~  

t.lJte1l8 u" ~  ,dtul·ger, that milch ·of ~ margin· will. be .BQtiorbwl hy 
~  and the o.rticle ~ .old .~ jI. blgher r!\te ill this, o ~ 
ox?-.aecollnt .of tlN . ~ duty op nou-1Mtish ,f,>nts.· • 

A.rid then again ,what of the UnIted Stiq;e8. 'of 'A ~  J't 1\,m ~ 
outM t,hE' mnrkH idtogether. ' May '~  fot' v.-\mt ftthlt.? WhotiR thf> HIla 
of giving' ihis pt'efeJ1\nce then? .P,refe'nnee,'rw 8.prillciiile; ~B very obnoxi· 

~ J  toEDglund is ~o  to Indill'D economic 
s:r,stern. The, other?sy ;inthe o ' ~  you may. flnd, front ~o 
mtnlltes ot dissent,. It wus npprehendi:!d that If we did not agree to thlS 
higJt;1.y preferential 'prqt,Mtion' in the: tti&tter ·offenhl. the tnt,ire Bill ~ in 
'dlinget' of! bemg ;dthiirn.wn. Wha't 'isthtl rtJeaning of tim? ThiR Hill is to 
B W ~ J  . o ~ '  tbt\t, wM'eadoptedln J o B ~ tl.<>y ~ aU 
~ J' ~ ~  Bl,rmtftte:' ,t:hej 'have no in'terJre}atioii \fith eaeb other: tent lib 
nothing 'tid 'dthiith silk thread; noi hinl ~ ~  t\nything to do ~ 

o ' o ~  'with .. ~ ' ~ o A'J  in t,Pdlning stapte 
~ '  If'we'8o'\Voill o ~'~ ~ dr,iifby . ~~ we tbtt'\\. m'lt 
'·tbUe· ' ~ . 'J  J '' ' '~  aD" -n; o W ~ of,fttleBiA. 
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.thtl Government say they will not proceed with the BilL What is this?' 
E\"en in 1931 'or lMO-I dOllotexactly remembet ~ o  
protection first carne to be discussed in this House, my Honourable ~ . 
either Sir Hilmi Mody or Mr. J B ~B  "Oh, there is no way ontl: 
there is the pistol in one hand and the dole in the other. We have no other 
option but to accept the dole, for we Bre starving." Even then it was sa.id 
by the Government-"Jf you agree to this preference, then we give this 
protection," Who is giving this protection? And who is ipterestedin 
preference? ' It our own mill ownE:rs, who ask hr the prot.ectlon, are not 
willing to give this preference, if they look upon that preference 'as B pistOl 
pointed at their head, then who is int-erested in this preferenoe? I, want to 
know, Why should Government threaten the House saying, "If yo" do not.. 
give this preference to England, we shan withdraw the mll: we shall not 
procecd with the Bill"? It is evident that things are not being managed 
for 1,"6 interest.s of India, nor are measures being adapted exaotly to the 
real needs of this country. The basis of consideration is ROmewhere, and 
from that plBce is dictated all the policy which should govern the economics 
of the Indian Empire. Oh, save us from our friends! We are giving to 
our oost a good deal of preference to England: we are raising our loans 
there. we have linked our currency to that of England. and we are sending 
what we call home charges, t,hough it is not our horne ; and if any man, even 
theBe big mill owners whom we protect so much, our rajahs Bnd zamllildare, 
anybody. if he wants to go on a pilgrimage outside India, his place is in 
London llnd ViJwushire Bnd all those places; and that means a good deal of 
proteL-tion to English shipping and the English market. We are keeping 
this :\rmy in India and we are diverting so many purchases to England. In 
spite of  us we llre giving these and mBny other like preferences. Why then 
this bogey, !f,irne after time, that if protection is not granted to England, it 
will 1010 against the interCfits of Indian industry, Indian economics and 
Indian markets? We do not like it. We definitely say this; and the 
recent deC'ision on the Ottawa Agreement, though not specifically on this 
qupstion of Imperial or British preference, it is undoubtedly tantamount to 
a clear vote against such preference.. 'We, who are vitally concerned in the 
matter, know that we cannot thrive at all under this principle of giving 
preference. 

In this mutter, it may be said, we hl1ve agreed' to a preference of ten 
per oent. As it is, the Ottawa Agreement has been denounced. In siX 
mouths it will go. There may be another negotiation, whatever it may 
mean in Bcope, character and effect. But what is this 20 or 25 per cent. 
prcference proposed in this Bill? This is not even under Ottawa. This is 
a fresh measure and if instead of 25 or 20 per cent. we agree even to fh:e 
per cent. preference today, I am afraid it will be taken to be a measurf' 
oonsidered freely out of the atmoaphere of OU,Qwa by this Houae sepa1'ately 
tlnd decided upon as beneficial. to the interests of India, and that not on tlw 
busis of IIny reciprocity. It is a separate issue altogether and we are going 
to pllSS this measUl'C of heavy preference: why? What good will it bring 
to lndi.a? 'I'harf, muy be an Qrgument: "Oh: it is according to the duty 
levied on piece·goods of difiereutvarieties, just the existing ad valoT(om dutY 
WI:! nrc going to put on fl:!nt: how can we put more duty on England?" Is 
there any prescriptive right or do the Government. mean to say that when 
we }mv" BW"no. wed a .came. I it i8 no good atraining at a cnat' now? Yell, 11\6 
~  lMeD ~ to IPve . ~  to the ~  KmgdomiD certain 
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piece-goods enumerated in items 48 (1),48 (3), and 48"(S) in theTarift Aot, 
i.e., articles made of cotton and artificial silk. Does ,it naturally follow 
that even today when we were diSCUB8lDg this partioular-eirti.elea of fent, ... 
must go by tbat prescriptive rule? This is' a new meatrure, a new iSI. 
considered ~  circumstances·. In a different atmosphere you ~ 

judging it and you begin your new policy of putting your whole tariff ~ . 

in order and levying tariffs according to your own needs, even from today. 
A. mun can correct himself at allY time. It is no good argument to 88y • 
.. Yesterday you were doing this and that: you were an accomplice with m& 
in stealing lind ('Olnmitting dacoity. 'l'oday you say you are good and you 
J'(fusc to Oullie wit.h me." Thut is no argument. A man can become good 
any day-any moment: even A80ka. turned his life in one day, or' t. 
moment; because we were giving hea.vy protection before, it does ~ 

matter .•.• 

Mr. llI. S. ADey (Bersr Representative): WIIo8 it good that he turned lib 
thut? 

Pandlt llUakantha Daa: Even so let us hope our Honourable friend, Sir 
Muhammad Zazrullah Khan, ·trill become one day like Asoka or Buddha: 
why should he not become? He must begin a new life. Let him simplY-
fecl-'We have dOlle wrong: we have done wrong to this country, to our-
selves: we have simply kept the mill owners in our pockets for certain pur-
poscs: we are proposing measures ostensibly for the good of India,' but 
really with something els6 in view. We give these mill owners baits of 
protection and they swallow ull preference. We propose and they are 

__ bound to soy, yes.' Let him come out and just discuss these things in a 
free atmosphere, on a tabula ra,a, on a new platform. Then even thea, 
mill (owners will be with us and we shall be with them. The Government 
will never hear these discordant notes. The other day my Honourable 
1rlend advised this House: "I am ready to do anything: you just agreft 
between yourselveR and come to me ~ B  is, if the village industrymen 
and the mill owners-the ~ o  yarn and the mill owners agree, the 
Honvurable the Commerce Member offered to simply say 'Yes' to the 
agreement. But how can we ~  ? In what atmosphere are we? 

The Honourable Sir Kubammad ZafrulIah DaD: I did not Bay what the 
Honourable Member is attributing to me. 

Pandit B1l&kan&b.a Du: I remember, Sir, in regard to yarn supply to the 
handlooms weaver .... 

ThaBonourable Sir KuhammMlZ&fru11ah Khan: I suggested that if the 
two interost!! would get together and there was a poyibility of some kind 
of agreement and the good offices of the o ~  could help to bring 
about an agreement, I would do what I could. I dId n£ot aay thu.t if IOIne 
agreement WLUI brought to me, I would support it. 

PancUt Bllalrmtha Du: But it comes to the .me thin«; it doee ~ 
vitiate my line of agrument. Even the mill owne1'8 fret, they do not like 
this arrangement of protection with preference. but it is ~  own imm .. 
diate interests that makes tbem alway. side with the Government. So I 
propose thai this principle.of Imperial. ~ .hould be obliteratei' 
from our mind.. Of come, if there 111 tome iind of reciprocity or mutual 
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. ~~~~ . ~~ J ~ .~ L. :.', " ',' ',,: ,. ')') 
~ ~ .  tpat; is La ~ . . . ~  ,anli .that will. be p$'haps on.p 

.. A ' ~~  ·b8.iU.s. ~o  ~  we W. ~ o ~ to. IllSQy. ~~
'~  it is not ~ . o . ~  the. l,itool.ioo.\,llltlj' day wheo,wedMi 
,,1J.p,t know oiIl1lYagl'.eement or of any ~ . o  ' ~  to ~. J' 

~ o begun ~  preference, which was th&il called. 'uot British preil:)r-
.6nge liS such;, because o~  oo ~ cheaper and, there.fore, \fte 
.must purchase from England e.t the /lamp., price. But if we are o J ~ 

~ all fmlll outside, let us .for the suke,Qiolir industries havefi:xed quotflil. 
,,Aguin, if we have ,to purchase frQm outside, we shall purchulJe\&t the ~

lest market today .. By moosures like these we shall serve the, interests 4f 
;the rnillowo,ers, the small industry l1lliD, the village ~  us well as 
,the COIlsumcr. N.ow, we ure at u very critical time. Thcotu.er ~  lsJl..id 
"tliut us a natIon we were ~  towards an economic ruin, apd ut ~ ' .L 
juncture, the old worn out methods and mellsures, influenced by various 
. . ~B in this country and outside, indigenous and ~ o o ' and 
'liKe things that blur oUr clear vision should be completely put out of thle 
way-should be forgotten, and we should begin on a clean slatA.', Ilnd we 
" S90, uld t, hinkof n? J>r\lferen, eo; we shoulq think o ~ o  ,Ol!l' o W ~ i\Jdu,H-
~~ o  own ~ o .  ou.r own consumers pn t;hc .basis o o~  pwn 
· needs and our own capaCIty. WIth these few words, Slr, I support the ~ .o 
'e1i:l.UsGs, and T should like to amend the Fents clause. 
• f,'.' I ,' •• , '  , 

,,' .~ ~. ~'  B.ir, I dpD.9t complain, but, l claim .to be a, vf!,rJ 
~~ ~o ~~ ~ J~  ~ ~ .  ,of ~  .. ~  ~ got this nin at 
· ~  0 clock thIS mommg, It IS a, very lmportant measure; anll 1 am 
expected, ,Sir, within a., couple pf hours to read a.ll these pages, .00, ~  

:them,nnd ,to"be ~ ' to tnke part,iuthe debate:. ~' 'L .  
fhaC ~o lnte as the ~  of April ~  thetemperuture. here is. (Ih(wt 
~  i,t h. v\lry ~.~ to the ~  of. everybody; bl.l,t. it, dgesSllell1; .to 
in,etljat, ~  J. o ~ III, n9.t ours.., ' The, Governmen,t. sttu't ,the Asaemh\y 
~  ~  ~  or ~' ~  tll,ougb ~'  they. used. to. start on the ~L  
of . ~ ~~  ~  . .' ~. o ~ ~~ BW '  of this o~ A ~ ,so ]l\tjJ. 
W,e lJ(lve tned o ~ bestw ~  thl8m1ltter" but,evEln ,m Spite of #Ie 
' ~  wilt in, ~' ~o ~~ ~  'A ~ ~  .~~ ..  like tbi:-; doesreql!!J:e 
some careful twd cn1tn conSlocrntlOn. That IS m:v onl:v excuse for getting 
~ juat now, ~ ~ I ~ . ~ J ~~ A . W ~ ' ~ . o
'meree 'Mp.mbel', the )Ustlfi'cufilOn lor Imperm} Preierence in o ~  
Bill wI prl'!'ented, 8S also in the Bill as reported by the Select Committee. 

,: Now,' Bir,the votto o ' ~ Rouf1f' B ~ the ~ '~  Jtive not,i(!e 
of the terminntion of Ottawa is thp.re. . The Government's promise' ·to 
give. notice. in pursuanee of our necision, is also there. At the E\Bme ~  

t.he fact nlso'ls.:there u,at.;:'tttl11i 'o ~' ' 'W  'mBa, that·in the 
Bouse of Oo",monatbePreirident ot the Board' of Tl'8de says, " the Gov-
,emment :0.1 India have: 'not yet given any' notice. I know, Sir, the 
leilNrel:v wavsof the GO'Vernment, but three weeks must b!\ o ~ enolit!h 
even for ~ luz,V GovernmeRttb have given notice. After BU, we wantie1:l 

to, ~ . nn, !i,CC to . ~ o  fhfl, ?",!n'ee, p1tmtat ~'~  .. ell,",4: ~o ~ ~. ' ~ ~  "',It 
'hy tbflSA chlaoorytactics, thes.e SIX Il10nths ha'V;e. bElen malIC seven mop,iihJ. 
~ t,hus it," ' ~ ma,' ~ ~ .~  o . ~  ~ ~  (),r '~  :.m," OI+t,l1f,' .ea' ' ~  on Rnd SO, o~  .• , ~~~  It, doe8, ~ ~ ,tc;i . J ~  ll;llAth,er ~  18 ~ .  
,0' ~ .•. 'Wb,' ep' ~.~  ~ ~ ~ ' ~  .f9,r Jhe. (lQ,yernzne,'" ~  . oo~ '~ 
.it.i*l-.y, 'no,," ~ ' ~. J  ~ ' ~o  111 t;p.uob, ~oJ  ~ 

.~ . ~ ': " ~ ' ~. ' ~''''  •  -'"q ••. !" -: • -,. -,.. ~ - '," ,  • 



THB INDIAN TAIUPF (AMlNDJdNT) BILL. 

ten per (lent. preference grapted, even under the' Ottawa agreement. 
Now, Sir, these Imperial I>refercnces can be justified on one of tw/it 
o~  either they fonn part of an entire scheme of mutual ~ 

whICh was alleged to be the eUlw for Ottnwll. that thE' Unite.d ~ o  

gives you preferences for certain articles, in reLurn for which you ~ 

certain other preferenees. That is not the case here. These are ~ 

'~  which stand or fall on their own merits. I should like to know 
what is the consideration, the quid pro quo for India in return for thea9 
preferences. 

I 

Secondly, Sir, I can understand that the ~  of the industry ill such, 
the import market is such, that. these preferences are best calculated to 
produce the different clusses of cloth which India desires to produoe. l' 
8m one ot those who believe that protection always imposes a burden on 
the consumer. It is a burden which o ~  can be persuaded to bear 
on two conditions, namely, that the burden will gradually diminish .. 
the Indinn industry becomes more efficient, and as the need for protec-
tion becomes less and less. It cun also be justified on the ground" that 
the industrj concerned is necessary for the economic well-being of the 
nation as u whole, and, therefore, consumers have to pay a slightly higher 
price, although the production may not be immediately inol'easingl,}' 
efficient, in order to promote tbe economi(' welfare of t.he nation HS a wlh1lt" 

air B. P. Ilody: Henr, Hear. 

Mr. S. Satyamurti: Now, Sir, I want to know whether in this case· 
my friend has not the advantage of having the Government in hie o ~  
.  .  .  .  I have not .  .  . 

Sir B. p. )[Ody: Why? 

Mr. S. Satyamurtl: J know that. M.v friend has only to walk across. 
there t.o get what he wants, and, therefore, he ean afford to smile. W ~ 

1 object to this unholy alliance between Indian and British capitullsts. 
'l'his is the pistol. My friend, Sir Horni Mody, wantH 11 prtlfel'ence, t.hel\ 
the British capitalists want an')ther prcfel'enee; they join together, aud 
then Ra:\,-"Taktl this or no preference to you". Is this kind of thmf; 
going to be swallowed by this House, 1 want to know? 

I 

8'lr. in the dissenting minute. you will finq, signed by our Deput.y 
Leader, Ilnd five other Honourable Members of this House, belongjng t.o 
three orgadzed parties in this House, this is what they say: 

"We Bee no reaaon why in these circumstance. aDY dillCrimination ahould be matle 
ill favour of United Kingdom beyond what is laid down in Ottawa A~  lIoDd 
we strongly propose that the rate aD fents .hould not '?e lowered ~  In the (,..e 
of <,otton fenta, in which the 10. per cent.. preference ItIven to the Import. from. the 
United Kingdom should he conttnued for the ~. We have ~ . to behne-
that the majority of the mcmhers of the Seleet Commlttfle !hare our view and would 
have stuck to it. but for the apprehension that iDli.tence on tbe point. may en dang .. ,' 
the paNlge of the Bill." 

Now, Sir. J want to know what ill behind it I What is the polJition 0' 
Govemmpnt? Is it. the position of Government that this industry shan. 
uot get thiA protection, unletls Imperial Preference to the tune of 2ti 1')6J" 
cent. is given:' If that is 80. I should like tolmow what the jUfltiilcntion 
for iL is. There is no justification even on the basis of ottawll, thllt i. 

o 
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to say, we are not prtsented with a complete picture, and, Uiereiore, we 
want, to know what this is. This Ottawa is a thing which, evidently, 
w,e CRn kill, but we cannot bury it; it comes up again nnd again. like R 
,ahost. We have it in the famous Mody.Lees Pact, which I hope to ~  ~ 
and bury some day or other; we have it again in the Indo-British Trade 
A~ . We have it again in the Iron nnd Steel Indust.ry, (Protection) 
Act, 'and today in this Bill we are asked to give protection on the basis 
of ImperIal Preference. I had almost raised a poiut of order, Mr. Presi-
dent. There is a rule which says that no motion shall raise the same 
question which has been decided in the same Session. In this Session, 
MIe Assembly has decided that there sha.ll be no Ottawa Pref&rence, a.nd 
yet, within three weeks after that, without doing anything to nnpJement 
that decision, the Government come along with the help of my; Hone til" 
able friend, the Baronet,irom Bo ~  

An Honourable Kember: He is not yet It Baronet! (Laughter.) 

Mr. S. Satyamurtl.: Coming events cast their shadows before. 
(Laughter). . ... nnd suy to tllf' HOllSe, you llIUl-lt tnke this 
Imperial Preference. I want io know how they justify this. 

The whole scheme of these Tariff Acts deserves to be examined. I see my 
Honourable frienq, the Finance Member is "working" dscwh"l'c. anll, 
therefore, I cannot reach him, but I do hope that Goverutnent Members 
will consider whether these fiscal Bills which affect directly or indirectly 
the revenues of this country ought to be treated in this piece-meal manner. 
We get small Acts, a Tariff Amendment Act-first amendment, second 
amendment, and HO on. Is there any co-ordiuating brain behind thltl, or 
is it the work merely, from time to time, done at the instance of l1ly 
HonolJrable friend from Bombay who comes along and says, "I want 
lIOmething done" and the Government say, "Hullo, here is a Bill," and 
produce them like rabbits from a hat. Is that the lrind of thing which 
tve are going to have in this country? :Are you not going to have a pur-
poseful, conscious, organised, intelligent, fiscal policy for this countryi' 
It !leems to me wat the Government have· got to examine t.hat point cf 
view. Secondly, I find this Bill which seeks to amend the Act of 1984, 
givell large 'Powers to the executi"e. 'Phe original Act suys: 
"It shaH come into force on Buch date us the Governor General in Council may, 

by notification in the Guutie 01 India, appoint in this behalf." 

The same clause appears in this Bill also. I should like to know the 
reason for this power being given to the executive and not being vested 
in the Legislature. Moreover, you will find. in the Act which this BilJ 
8('{)ks to amend-section 2 of the Act gives power to the Governor Gen-
eml in Council to: 
"Fix {or the purpose of levying the said duties, tariff va.luea of any article 

eIlumeraied, either specific&lly or under general headingll, in the lIBid Schedules as 
chargeable with duty ad valorem and may alter any taJ'iff values for the time being 
ifl force. Different t&riff values may be fixed for different classes or delcriptionl of 
the IIBme article." 

When my Honourable friend was spe(Lking, he referred to the ohRcr-
vat.ions in paragraph !\ of the Select. Committee '8 Report In which they 
say: 
"We, well'Olne the aalurance given to UI tha.t GovernmeJlt will .'1I1ore the possibility 

of diatipguilhing between the various qualities of lIilk yam lind of 80 adj8sting th .. 
duly d to f •. 11 lea! heavily on the cheaJlf'l' quaUtiel! .  .  . ." 
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1 ventured to interrupt him, and aske(l him 8. question in what mbllDP.r 
,he Government .pr:oposed 00 implement tfiil't1188urance, He told UB, 11' 
that time,ltiliat Government would examine the ~ o  and would 
take such steps as they then thought desirable, either by executIve action, 
.or by com,ing to this Honourable House. ' 1 merely ask for informat.ion, 
I tihould like to be told by the Honourable Member wbat are the prin-
ciples on whichbhese tariff values are fixed, and the principles on which 
they are amended from .time· to time, and how different tariff va-I ups tire 
D1I:ed for different cla8seI501' descriptions of the same article. 1 lUll an· 
lL:ious that this mlQuldbe explained. in order that the House nlay be 
usured, that they' are not being manipuiated for any purpose, except for 
the purpose of ~ the protection this House contemplates in PQ88ing 
4lucb Bills. In the sub-parargrapb of paragra,ph 3 we ~  8 dellf:ript,loD 
of the changes made in the BiH by the l:ielect Committee, They are 
~  in clause 2 of the Bill. It refers first to silk yarn which is ~  

in Item No. 47. It is divided now into two classes-one silk yarn including 
thrown silk warps and yarn spun from silk waste or nails, but excluding 
sewing thread, and (2), Rilk sewing thread. The detinition is made ~ 

~  and the silk sewing thread III put III separately. But 1 
iind in Item No. 47 the date given is S1st Match, 1939. I take it tlliit 
the: object of this ,Bill is to retain that date, in tbis' Bill also. If I am 
nght that the object of this amendment is merely to define in 0. differ-
ent mllnnerthe article mentioned in column 2 of the i"irst Schedule to 
the Indian 'rariff Act, 1934, I should like to know the principle on ~  

these dates are fixed. Is it· because Government are satisfied that ttM, 
need for this protection will cease by that date, or at least a calle will 
have ariscn then, for a re-examination of the whole question? I am 
~  that point because of the rulIng which ,vou gave the other day. 
1n all these fiRcal measures. if the dute ~ Qnd nothing happens. 
we can do nothing in the matter, except to accept what the Govel'llnlent 
gives or rejeot it. We can no 10ll.lt'er make any 8uggestionll for rAstor-
ing even the dutv 8S levied on or before thos6 dates. I should like t(, 
know the case of t,he Government. for fixing the da.te. 1 notice in this 
Schedule, in certa.in items dates are given, and in ()ther items, no datee 
are given. I think those items will continue, until the Act is repealed, 
With regard to the p&nicu18r item with which this Bill dellIs, 1 should 

~ to know the case for fixinll the date "s t.he 31st March. ~  a. 
t.he date up t.o which this protective dutv will endurf!, I think t.hE' HOURiI 
il;p.ntitled to some information on tbat ~  

The most important part of the Bill is defined in Item 49( 1) whiCh 
ongmally was: . 

"Fents, not exceeding four-yard. in length, uiling bU/la'fide remnant. of ~ 
or other fabrica,-Prefer£ntial ~  per cent, ad valo,em .tandard rate of 
duti-25 per i:ent, ad ttal&rem far nrtic1ee produced or manufactured in the United 
Kingdom." , 

Tba't is. a' ten per cent. preference lK'.cordinllto the Ottawll 9p.heme 
"'fis put in there, But here you will flnd it i8 diVided into three cla8ses; 

"(a) of material li;Wle to duty under 48 . (3), (lJrat i, to NZ1I, cotton labrir.,) 
not ~  in length,,-Preferentlal re\'enue--,the ad "nlorun ~  of daty 
applicable to the'Nbrlcof which the fent u wholly or A ~  made .. ••. 
. . .; . 02 
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rIbe preference is. British manufacture ,25 per ~ . and non· Bl'itisD 

manufacture 50 oer cent. and the nature of the dutv is defined as 01"0-
tEl('tive. I should like to know whether the facts in the possession o(tbe 
Honourable the Commerce Member today justif.Y. from the point of "iew. 
of the protective na.ture of the duty, only 25 per cent. in the mUle of 
Erit.ish manufactures and 50 per cent. in the case of non-British manu-
factures? If 80. what are thOSe facts? Why should this preferenoo cd 
25 per cent. be given to British manufactures? .Either the mdustrv 
wants protection and wants it to a certain extent. If it does want l'Im 
l.actlOn. why should not the industry get protection ~  o ~  
products? It seems to me that this thing can be justified only 01\ a 
Lusiness basis. What is the business basis for giving a 25 pel" cent. PI'@>-
ferE:DCe for British goods, and imposing a dut,y of !'i0 per C)"lnt. . ~  all 
othP.T goods'? Then clause (b) says: 

"of material liable to duty under Item 48, 48 (I),' 48 (4). or 48 (5), not exceedin1 2. yard. in length." . 
The ~  has been reduced now fronl four vards to two \ar<ie. 

This Ilgain· is described as preferential rtlvenue and the rate ot dut . ." IS 
defined as ad valoTem rates of duty applicable to the fabric of which 
the ient is wholly or mainly made. Now, Sir, if we go into these varIOus 
items, you will find, Mr. President, that in items 46 lind 48(4) there is 
no preference; but, in items 48(1) Ilnd 48(5), there is a preference cf 
~o per cent. for British goods. 48(1) is-fabrics not otherwise sp('cified. 
c,)Jlt.aining more than 90 per cent. of artificial silk-SO per cent. for I1rtl-
eWH of British manufacture and 50 per cent. for articles not of British 
mllnufacture. Similarly, with regard to 48(5). fabrics not otherwise lipe-_ 
eltied containing not more than ten per cent. silk hut. more than ten per 
cent. and not more than 90 per cent. Ilrtificia.l silk, British manufacture 3(\ 
per cent., not of B ~ Imlmuiacture .50 per cent. Incidentall.y. 1 
snould like to have some exposition of this B~. "preferential re-
Vrlnue". Is the preference to govern the revenue or the protection or is it 
both preferential and revenue ~ Wha.t ,exactly does the phmse mean, 
l\IId can he justify on the facts in his possessIOn how au per ceut. alone 
will be good enou,:th proteetion for them ~  'British goods. while 51) 
Ill'r cent.. is required for non-British ,:toods? 'rhen. we come to the third 
~  of materials not exceedin,:t tour yard .. in length-preferential revenue 
35 per cent. ad valorem 25 per cent. ad valorem. That is the only arti 
clc in which the present rate of ten per cent. is continued; that ill t.o 
Mn\'. no increase is soullht to be made. but even there I would like t<> 
know what ill the justification for this ten per cent. preference. Then 
t.he last clause is clause (d). That refers to item 51. The definition is 
now more comprehensive. mcluding appurel made of cotton interlo(.kinlt 
material, cotton undervelits, knitted or woven and cotton socks nnd 
stockings, and here the protective duty is 25 per cent. ad valorem. This 
iF; the whole scheme, and I suggest that the Honourable the Commerce 
Member must make out a case for Imperial preference. I also notic" a 
!lIcuna in this Bill. I believe it is a lacuna. If it is not, it mufrt be 
deliberate. Even accordinll to the Government. these preferences which 
they wRnt to give are to IO!lt only so long us Ottawa lasts. or is it the 
('Ol'e thnt, independent of Ottawa, these preferences must last for ('ver? 
I dllre say in his reply tbe Honourable Member will deal with this point. 
I sitmerely hope so. I have given notice of an amendment, " provided 
thi ~ lasts 80 long 88 Ottawa lasts". W '" shall dillCUBS it at the proper 
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tim!.'. I alll mOt'elv ~ ~ for irrlormation as to whether these prefer-
~ . . which the Select Committee have now recommended; are to laRt 

. ~' for the Ottawa. period or Rfter the ottuwa period. If the latter ill 
'the CUSA. it seems to me that the vote of this House in regard to Ottr.w:\ 
iii I:!ought to be got behind. 

Mr .•• S. A.ney:I<'louted. 

Ilr. S. Satyamurti: Not merely douted. They oertainly want ~ to 
fl/.,Tee by u back door what they cannot get by the front! door. With the 
silent vote of my friend who lost em Ottawa. he wants to get it by the baok 
door 

There is only one more point t.hat I wish to make at t.his .tagf'. You 
would huve noticed, and the Uovetnment ought to have noticed, an 

~ L  tendency in eVelj sectlOn of this House-not confined to this 
section-to fight this protection because they believe that the interests 
ot ~  o ~  are being sacrificed. J do not agree with that view my-
self. I am 1D favour of protectlOn. but I I1W u.nxious thot the ret)uits of 
that protection ought not to e',lUre to the pockets of a few people, but 
to the people of this country os a whole; o.nd those lorge capitalists who 
benefit. by these protective duties' must be ruthlessly taxed, and they 
must be made to contnbl.lte the greatest possible  aUlount to the weU· 
being of the State; and supplementary to this, we must con8oioualy 
f:upport small and cottage industries, in order thnt the price which the 
cOllsumers pay mliJ go into the pockets of the po:)r{:st in this l!Ountry, to 
-whom even 110 small addition of inc'ome will mean aU the difference nctween 
hunger and somcthing to eat; and that can be done only by a cOllsciouB 
l1ttempt on the purt of the Government. to protect small and cottllge 
industries increu8IUgly. With regard to cotton hosiery, especially. I be· 
lievp. it can be developed by small-seale cottage mdustries. I therefore. 
welcome this mel18Ure; but there is this cloven foot of Imperial prefer-
tmce. I ask the House to reject it, and make it clear that, even if we 
give help, it will be only for the Ottawa. period, nnd only up to Thc:{:n 
pl'r cent. scoJe. 

The Assembly then adjounled for Lunch till Hntf Past· Two ot the 
Clo(·k. 

Til(' Assembly re-assembled after ~  at Half Past 'Two of the 
Cloek, Mr. Prcsident (The Honourable Sir Abdur Rahim) in the Chair. 

JIr. President (Tho Honourable Sir Abdur Rahim): Sir Muhammlld 
Zafrullah. (Prof. N. G. Banga also rose to his feet.) 
The Chair thought tbe Honourable Member's Party bad really 8pobn 

quite enough. There are three Honourable Members of bis Party who 
have ukeady spoken. 

Pmf. ..' fI......a (Guntur cum Ne1lore: Non-Muhammadan): On 
~  aspects. Sir, I hold different views and rather very strong views. 
and I think it; IS only lair that I should be given an opportunity of 
Bpeaking. 
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lItr. President (The Honourable Sir Abdur ltahim): 'fhe, Chair hope$ 
the Honourable Member will not be long. 

Prof. N. G. lI.anga: Mr. President, .  .  . 

Sir Jluhamm&d Yakub: Mr. President, with your ~ o . I would 
like to raise a point of order before my friend proceeds with hIs speech. 
Under section 84 of the Manual of Business, a. Bill whiolJ. comes hom 
a Select Committee must be "made a.vailable for the usa of Members 
fC'r seven <lays unless the President, in the exercise of his powerto suspend 
this Standing Orde<!', allows the report to be taken into consideration ". 
Now, Sir, so fnr as I know, you have not yet BURpended the rules, and 
the report has not been made available to the Members for seven dayI'. 
Therefore, I submit that the Bill ca.nnot '00 taken into consideration 
today. 

The Honourable Sir Nrlpendra Sire&!' (Leader of the Houtle): Sir, 
under section 84, on page 32 of the Manual of Business, it is providfld 
that •• any Member of the. Assembly may object to it being so taken intc 
considerat,ion". If objection had been taken, I would have applied that 
the Standing Order be waived. No objection was taken; the motion wall 
moved; four or five speakers have spoken, and the Honourable Member 
has acquiesced too long to raise his objection now. Sir, the question of 
waiving the Standing Orders does not urise. 

Sir Jluhammad Yakub: 'l'here is nothing in the rules to prevent me 
fr,)m raising objection at t.his stage. 

The HOllourable Sir Nrlpendra Sirea.r: 'l'he rule shows that objection 
has got to be taken before the question of waiving the standing o ~ 

8rises. 

Mr. Preatdent (The Honourable Sir Abdur Rahim): The Chair thinks 
that the objection taken now iR too late. 'fhere have been a number 
of speeches on ~ motion before the House and the Chair may also ~  

that·, if objection had been taken !It earlier stagt'B and if an ~ o  

had bet'n mad'e to the Chair for waiving the Standing Orders, the Chnir 
would, in the circumstances of t.he CURe, have been prepared to waive 
the Standing Ol'dcl'l'l. 'fhe Chllir thinks t.he objection taken now is too 
late. 

Prof. N. G. R&Dga.: This is the fir!lt occasion on whit·h I get the 
opportunity of expressing the consumer's point of "iew in, . regard to the 
system and the policy of protection followed by the Government of 
India. Here is a Bill which seeks to protect some Indian industries 
against imports and the dumping coming from J span and other countries: 
and ~ one stretch, by one stroke of the pen, this Bill, in its original 
form, has sought. to rai96 the dut"y from thirty per cent to fifty per cent, 
and, in some cases, the rises almost amount to between sixty and seventy 
peJ' t'flnt. It was bOC81IBO 1. ,had an opportunity of ,hein., a me'Dlbei' of 
thl! Sewct Committee thRt I was able to ~  an inllideo idea of how these 
queatioDSI:U'e usually discussed in Select Committees ot, 'this Hou8e. 
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Sir, I caD only say, BS a result of my own experienQe of the working 
of this pa.rticulRl' Seleot Committee, t·hat I a.m alarmed a.t the prospeotB 
for the consumers of this country. There is a proposal, Sir, at the ver, 
end of this Bill-it is termed item (1) in the Bill-in its amended fonn ~ 

which the proposal is made, to bring afresh with the schedule of pro-
tected articles subject to prottJctive duties, "cotton knitted apparel,. 
including apparel made of cotton interlocking material, ootton undervests, 
knitted or woven, and cotton IiIOcks and stocktngs ". This is a large class 
of goods. There htls befltl no direct and specific enquiry made up ~ 

now into the necessity or otherwise of bringing these classes of article_ 
within the schedule of goods subject to import duties in this country. Yt"t. 
t:iir. this Item was introduced snd it wusbroul{ht before the House. later 
on before the Select Committee and in the &llect Committee it came to 
be pasHed and now it is agnin before the House. 1 should like to know 
whether. in thfl view of Government, proposal" for bringin,;{ new classel 
of oo ~ within tht' purview of their system ·of protection CRn be brough. 
lip before this House without. first of all. being pltlced before ant 
impartial tribunal or organiza.tion. Thl' Fiseal Commission ha.s made i. 
perfectly clear that whenever any proposal for protection is made by aD" 
ptlrticular industry. a Tariff Board mUlit be appointed or steps should 
be taken to Flee that every possible care is takm to investigate into the 
necessity or otherwise fo;" affording protection up to the extent Rsked 
for by businessmen, or to any extent considered to be necessary and yet,: 
WE' find the Government. of India coming fonvard with this very import-
ant proposal without even thinking of gett.ing it inveetisated ~ by the 
-Tariff Board or by UIlY other CommitttJe. Curiously enough. it hae beeD 

~  by the Seled COlllJtliitc" LluJ now we ure asked to. ut'eept it 
again. This indi('atei' how the general temper of the publie. interested 
in the industrial development. seeIDS k be in the country. Are we ftoing 
to have indiFlcrimiIlflte prl)tection iu thi" eountl'Y. or arlO we going to have 
diElcriminatory protectioll? If we are to have indiscriminate protection, 
then we can press upon the Government t.he necf'ssity for bringing aa 
many goods as possible within the purview of their protective systeu18nd 
imposing as high duties as possible. whenever we think it neeessary, to 
a.sk for such a protection. If on the other hand, we want J ' ~ 
protection. then we will have to conform ourselves to BOme of the prin-. 
ciples that were laid down by the Indian Fiscal Commission. . I will only 
indicate a few of the points that they have, themselvel, ment.ioned, 11.8 

t.he most important to be satisfied before protection can be granted at 
all to any part.iculHr industry. that discrimination should be exercised in 
the fOelection of ~ for protection anq in the degree ··of proteGtiOD 
afforded so as to make the inevitable burden on the commodity a8 ~ 
118 is consistent with the due development of industries and that the 
Tariff Board. in dealing with schemes for protectioJl. should satisfy ~. 

"That the induat!'v poAeue. natural IWinntapi and that. without the hf'ln of' 
protection. it i. nO.t . likely. to develop ~ .11 and that it ~ enntuaU, be. ahie to 
face world compehtlon Without protection. that raw matenal. and rruorhmery be. 
ordinarily admitted free of daty." otacl.o 0". 

'. 

"That induetriee ~J  for tJu. purJlON or aat.ioaJad ... ~ •• r. adE>quaieJy .. 
protect .. d," etc., etc. 
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, Now Sir in order to assure ourselves thaI, whenever allV particulur 
proposai for' affording protection for 8Jly part.iclllar industry· is brought 
before the Governm{'llt, thev E.houlcl take care to r,ee that protection is 
grant.ed only if it is absolute'ly ~ ' . The Indilln Fiscal Commission 
recommended: 

. "That a Permanent Tariff Board should be created whose dutiel'i\'ill be inter alia 
kl investigate the claims of  pe.rticular industrIes to protection, to watllP the operation 
of the tal'ifi and generally to advise Government and the Legislature in carrying out 
t'be policy indicated above." 

But, Sir, till now no attempt has been made by the Government of 
India to establish II Pcrmllnent 'l'ariff Board. When I myself suggested. 
~  qUflstion time, to the Government of India the necessity for the estub-
lishment of this permanent Tariff Board, the predecessor of the present 
Commerce Member simply stated that he saw no necessity for the estab-
tishment of such a permanent Tariff Board. I do not know why Govern-
ment have thought it fit not to give effect to this most important 
~ o o  of the Indian Fiscal Commission made so long as 1922. 
Sir, out of the  ten important recommendations made by the Indian 
Fis('al Commission, only four were t.he most important recO'mmendationEo 
ind out of these four. this particular rerommendation' for the establishment 
~  a permam·nt 1'ariff Boarn forms the very second. 

The Honourable Sir Muhammad Zafrullah lD1an: Is not the Honour-
able Member ~ IIWUY froOl t.he motion under discussion '? 

Prof. If. G. Ranga: I do not think, it is vagUtl. 

Mr. Prea1dent (The .1bnuul'Uhle t:;il'. Abdur Ita.him):. The .o o~  
Mombor must eonfine hmlsdf to the Bill under diSCUSSion and not. lOtro-
~  irrelevant matter ... 

I Prof. 11. G. Ranga.: i am onl v suggesting that the last item of o o~  
fuatis macle here bv the Govern'ment of India to afford protection for this 
~  thing is ~  vire8, if it 'Were examined in the light of the 
recommendations made by the Fiscal Commission. 

. Kr. President (The Honouruble Sir Abdur Rahim): What, does the 
-Honourable Member say? It is ultra vire8? .. 
Prof. If. G. :&an ••. :. Yes, Sir. The proposal of the Government is ultra 

flire.. They should not have made the recommendation that they did 
~' o  first of ull getting it examined by a Tariff Board. The Govern-
ment might say that there is no Tariff Board at present, that there is no 
time for them to approach ~' Tariff B0:1rd to get its report, becl\use I 
know for a fact, and it is a fact, that there is no pernlanent Tariff Board. 
M'erely ~  the Government of India have not thought. it fit to give 
effeet. t<> this particular recommendation made by the Fiscal Commission,. 
which iR the second of the most important recommendations made by 
the Fiscal Commission, na.tuTlIlly, whenever such emergency B ~  even 
according to them, t.hey cannot very well think of placing this particular 

o~ .  before the Tariff Board and get an impartial enquiry made and 
obtain its recommendations. Nevertheless. the wonder is. we are now 
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nsked to accept. this pnrtacular proposal on the pleat.hat there is au 
-emergency. The emergency is created, IlJld emergency has become 

~  unavoidable ·merely because of the failure of the Government to do ita 
·duty. 

A second principle is introduced into this and that is Imperial l>refer. 
·enee. Government do not wish to admit that there is any seant or Ilnl' • 
smack of Imperial l>reference in this Bill. They simply say it is on the 
merits of this particular caRe that they have thought it fit to suggest this 
recommendation, namely, 50 per cent duties on other o .~ .  gOods 
nnd 30 per cent on Brlti!:h goods. But tb(, mere fact thnt there is 20 
per cel,t ,lifff'rence be-tween the duty leviable upon non-British goods and 
the duty leviAble on British ~oo  does show that there is Imperial" 
Preff'rerwf' rmd that is l!longht to he int?oduced ~  this manner, in a 
sort of b>lck door manner in oroer to help this· H»use voluntnrily to 
nullify its own decision thAt it has taken only ver," l'f'cent,ly afoor 110 
much of debate ann conslderathn. 

Now, Sir, the Fi8cal <.;ommission in its third reeommendation has stated 
it categorically that no gelleral system of Imperial Preference should be 
introduced. It might be said, that in Rpite of it, this HouRe has agreed 
with the Government· of India in introducing this principle of Imperiol 
Prefercnee in the shape of tll£'se Ot-tawR duties. It may be so. It was 
beeauHe ihe Government. of India themselves hllve co-operated in that, 
not only thllt, t.hey have taken the initiativt: in, somehow or otber,per-
. Buading this House to accept that proposul. But now that that particular 
. policy has been upset by this House, us well all by the Government by 
the recent decision of this House, I ('OIlsider that it is not right that the 
House should go back upon that decision. We should go back to the 
position in which India found herself at the time when the Fiscal Com-
mission made its recommendation that the question of adopting " policy 
of preferentiRl duties on a major number of o o ~ shotlld be referred 
to the Indi:m Legislnture nft.er a preliminary examination of the several 

' ~ by the TRriff Board. Therefore, Sir, if I urn right., I think I am 
right in nRF.mming that we are in the same pOllitioll today in which India 
foune! hersl':lf when tht' Fiscu.l Com'mission was making its recommenda-
tion, Governm'ent .. certuinly Ilre unjustified in coming forwAre! wilh this 
prirtiC'ulnr pr.)posal in the disguise, even of Imperial Preference, without 
firE-t of all·· getting a prelimmory examination made of all theBe thing!! 
by the Tariff Board. It may Le thst they do not hove any Tariff BOllJ'd 
at present to deal with. these specific cssea but they could hRve IIppointed 
a special Tariff Board Bnd got these csscs examined thoroughly, plRct'd 
the resultR of their findingshefor(, thi8 House and then !lsked t-his HOlJtle 
to give its own opinion on this particular question. Instelld of t,hat 
Govenm1€nt simply try to flout the recommendation8 . of this 'Indiun 
Tariff Board 'snd, somehow or other, hopt! to have its own ~ . just 
when the House i8 rather t,ired becau8e of this weather and jU8t wheD 
the HOllse is on the eve of dispersing for this next rc(!ess. I tbink, Sir, 
this method is most obnoxious, most. unfair and most unjullt. It docs 
not renlly become any first-cInsR Government and I  . do not know how 
mv Honourable friend, Sir Muhammad Zafrulloh, has allowed himself 
to' be inflllencM bv this scheme of Government and has come forward 
to place this proposal before this House. 
Sir, thert' was a proposal made, which, fortunately, has. been dropped 

by the Select Committee, to lower the duty on .taple fibre. Why WIUI 
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this proposal made? In whose interest was it made? The impression 
was borne in upon us that it was introduced rather to benefit the Indian 
mill industry. 

The Honourable Sir Muhammad. Zafrullah Khan.:, That is no longer 
before the House. 

Prof. N. G. Ranga: Yes, that is also one of the t,hings which formed 
the basis for the discussions of the Select Committee. And ,we are dis-
cussing not only the result of the discussions of the Select Committee 
but also the Bill, and, therefore, I think, I am quite relevant in discussing 
that. The second paragraph itself refers to that particular question. I 
aSK, why should this important proposal have been placed before the House 
without its being inquired into by a Tariff Board? It was said by 
Government that they wllnted to benefit the mill industry. 

Mr. President (The Honourable Sir Abdur Rahim): Has that been 
recommended by the Select Committee? 

Prof. N. G,. Ra.nga.: The Committee 'has recommended that it should 
be dropped. 

Mr. Preatdent (The Honourable Sir Abdur Rahim): And the motion 
of Government is that the report be accepted. 

The Jlonourable Sir Muhammad. Zafrulla.h Khan: The motion relates 
to the Bill 11S umendell b,Y the Seleci, Committee. ' 

Mr. President (The Honourable Sir Abdur Rahim): It is no longer 
before the House, and the Honourable Member cannot discuss it. 

Prof. N. G. Ranga: Anyhow, some of us have pressed the view that 
no contingency has arisen why greater imports of this material should be 
allowed to come into this country, and we also pressed the view upon 
Government, which happily they have come to accept, thatc. the handloom 
weavers stand to lose very heavily if that particular proposal were to be 
insisted upon and the only interest that was to be benefited ..... . 

Mr. Prea1dtnt (The Honourable ,f;ir Ahdur Rahim): The Honourable 
Member is again talking of staple fibre. That is not in order. 

Prof. •. G. It.anga: There are certain reaB<>ns ..... . 
Mr. Prelident (The Honourable Sir Abdur Rahim): The Chair hall 

ruled that that cannot be discussed. 
Prot. N. G. Ranga: All ril(ht. Sir, again and again references were mada 

to the reports made to Government by their various experts, the Imperial 
Council of Aan-icultural Research, the Indian Cotton Committee, the 
VQl'ious industrial interests and so on; vet those facte were not placed 
before us when we were discussing this . particular Bill in the' Select 
Committ·ee. We do not know how Government have come to the conchl_ 
sion that these proposals were necessary and, therefore, should be placed 



THB INDIAN I'AJUFF (AMENDMENT) BJLL. 

~o  thi.s House for its acceptance. And, 011 everyone of these items, 
It IS possIble for anyone to raise 0. number of first class objections, not 

~' because he is anxious to raise those objections for their own sake but 
because the interef>ts of large classes of people are seriously involved. 
Take for instance Item (a) in clause 2 of this Bill: ... 

"Silk yarn including thrown silk warps and yarn SpUIl from !i1k waIte or noil., 
but excluding aewing thre&;d. II 

You find that there are interested here two classes of people, those 
wh? ~ . out. their living in the sericulture industry and those who earn 
theIr lIVIng In the handloom weaving industry. This amendment seeks 
to help the sericulture industry, and· I am myself interested in helping' 
those who are ~  in that industry. I am prepared to have any such 
amendment in their interests; but, at the same t.ime, I am ~  
inte;ested in the welfare of the handloom weavers. I am naturally 
anxIOus to know to what extent the adoption bv this House of this parti-
cular amendment is going to affect adverselv the handloom weavers. I 
wanted that information in the Select Commit.teo but I could not have 
it. I am afraid we cannot have it even now,· because· I rather suspect 
Government themselves have not got that information. It was up to 
Government., in an imporbmt thing· like> this. to have taken ~  time, 
to have placed this proposal before a Tariff Board ..... . 

Xr. President (The Honourable Sir Abdur Rahim): The Honourable 
~  has said that repeatedly. The Chair cannot allow him to go on 

repeatIng the same thing' over and over a(!'ain. 
Prof. B. G. Ranga: Even in this regard (lQvernment hllve failed in 

their duty. 
Coming to the next point, I come to the question of these fents. My 

Honourable friend, Dr. Ziauddin Ahmad. has raised ~ o  rather 
pertinently this morning, whether any of theBe proposals for protection 
ought to be made by Government as a result of an impartial inquiry 
made, or wht>ther they are to be made 8S the result of a. higgling of 
the market either in the Select Committee or anywhere elae. I charge 
this Government with not being sufficiently seriously minded about this 
problem. I charge this Government with not trying to know. its . pwn 
mind. I charge this Government with trying to come to a conclusion io 
regBrd to the rates of protection that ought to be given, in a light-hearted 
fashion and in a most careless fashion and only in order to satisfy some 
interest or trn, other and almost on the spur of the moment. They should 
have known their own mind; they should have come to a conclusion 
after they had perused the results of an impartial inquiry that such and 
such duties were absolutely necessary and, therefore, eould not be lowered 
and could not be increased. And if they could have come forward with 
all their materialtl and placed them before U8, it would have been p08sible 
for us also not to have pressed here upon this Government for any alter-
nate proposals or to make any attempt that we have been obliged to make 
at the Select Committee or even here in order to make this Government 
a little mortl reasonable than Ii i8 anxious to be. Instead of that, several 
proposal" had to be considered aDd carne to be conl!idered. WI.y should 
it be ao if there were any system in these ~. if there were any senae 
or seriousn88s in these things? Why sbould it he ne("essary for R respon-
sible Government· to come and say, 60 per cent., .ro per cent., 25 per 
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cent., 15 per cent? It is a mere higgling' in the market like any two 
Toms or Dicks or Harrys and in this way tney have come to settle these 
very imponant things. Is ~ not a fact that if protection were to be 
gjVfJll the eonsumera would suffer'! Is it not. :1 fact t.hat if protection 
were to be given on a seale of 50 per cent. instead of 30 per cent., the 
consumers will be made to pay very much more than the)J ought to and 
is it 'not a faet that if 30 per cent. duty is enough, instead' of suggesting 
30 per cent. duty, Government come forward, as !l. sort of freak of inspi-
ration, to propose a duty of 50 per cent., the interests of the 'consumers 
are hound to suffer? But, unfortunately, consumers seem to be rather a 
helpless lot. Whenever it suits the purposps of this Government, they 
come forward with an argument in favour of the consumer, and, when-
ever it suits anybody else, they come fOn'{ard and talk about ~. They do 
not seem to be very serious about it. If thev are really serIous about 
consumers' interests, tven they must thoroue:hlv satisfy themselves that 
the conditions laid down bv the Indian Tariff Board are sat.isfied before 
any protection is given. An enquiry was made, !l. report W88 ...... 

JIr, President. (The Honourable Sir Abdur Hahim); The Honourable 
Member has repeated that ad naU8eam. The Chair cannot 

3 P.)I. 
allow him to go on repeating. 

Prof •.•• G. Banga: I am not repeating the same argument. 

Mr. Presldent. (The Honourable Sir Abdur Rahim); 'l'he Honourabls 
Member is. 

Prof .•• G. Banga.: If I cannot even use the word "enquiry" and if 
it, is considered to be repetition ...... 

Mr. Prealdent. (The Honourable Sir Abdur Rahim); Order, order. The 
Honourable Member has repeutedly been arguing tbe sume point; he has 
said that more than once. 

Prof .•• G. lI.&np: I have come to the conclusion that 8B far as con-
~  Ilre concerned, there is every danger of tbeir interests being 
1911ored, and I have eome to that conclusion not only beclluse as a stu-
dent,. of economics. Ihllve observed in the past history of this Government 
andm the past hIstory of the protection polioy of Government that it has 
been so, but also because of my experience on this single Select Commit.. 
tee. Uonsumers have to organise themselves. I agree that conSumen 
have to exercise a sense of responsibility. They do have the responsibi. 
lity of ~ to contribute their share to foster the industries of this 
count,ry. They do have to bear their burden of taxation in order to help 
the industries of this country to grow, and they also have to &Ssure the 
payment of minimum wages for workers . and a minimum return for 
agriculturists. They do realise that they cannot hav& everything • for 
notbiDE!', for the mere ~ of it. The;y have to pay the price for every 
commodity, but tbat price must be fair, that price must Dot 
be a forced one and that price must Dot be artificiallv boosted 
up by II; system of proteotion about which this Government 
go in an irresponsible fashion. It is for that reason the time hAS come, 
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I think, for the o ~ of this country toorgani8e themselve8 8S 
they have done in America and try to make their voice felt. If it had 
not been for the fact that somehow or other the consumers' interests also 
aame-Jio be voiced in the Select Committee, the staple fibre item would 
have been there. I am not going to the argument relating to that. I have 
oulyone point to make. It would have been there if it had Qot been for 
BOme BOrt of an agreement. Therefore, the consumers cannot afford to 
lea-ve their fate to be judged by the tender mercies of this Government, 
and it is for that rea90n I have suggested in my Minute of Dissent-nnd 
I state it aga,in here-that whenever such questions come up for discu8-
sion in this House and are referred to Select Committees, the interests oE 
consumers shoula be properly represented and propp-rlv sBHlguarded. ~ 

best way by which the interests of consumers ('an be ·'safe!?uarded is h:v • 
~ the second recommendation of the Indian Tariff Board. But I 

do not, know what the opinion of Government is in regard to that propo. 
sal. So mBny years have passed, nothing has been done, but on the top 
of it .. they want to add insult to injury by coming here and placing this 
particulur proposal for preference, not on the plen that. preference is good, 
not on tho plea that it is preference. but on the plen that no higher duty 
is necessary on British imrort,s. We nrc told that British imports are 
very small, not more than eight millions of fents, wheress the Japanese 
imports have run up t.o nearly S9 millions in H135-86. Therefore, if there 
were to be any necessity at 1\11 for a higher duty. it iR to he levied on 
the Japanese imports and not upon British imports and, since, even at 
the present low rate of duty, tht' British imports seem to show a tendeno)· 
to go down, there is no necessity that our proposal to equalise these duties 
should ho accepted or that our proposal that, pendinl!' the final cessation 
of the Ottawa duties, only a ten per cent. duty should be levied should 
he accepted. Sir, I think this argument advanced by Government as weH 
6S by some other Members iR rather fallacious. We do not huve statistics 
in ~  to the imports of fents which meaEOure more than four yards, 
but less than nine yards. We had statistics for fents not exceeding nine 
yards between 193iand 1933. hut since the new duty has come to be 
imposed upon fents not ~ four yards in HISS·S4, we do not have 
those figures. It is quite possible thut the import,s of lentR which exceed 
four yards in length but are less than nine yards have gone up. We do 
not have those facts at all. We were 1I0t supplied with those facts, Rnd, 
as long as there is that RCope for doubt. it. ill impOEsible for us to accept 
the arguments of Government that the British imports show a progressive 
tendency to come down, and, therefore, there is no rea8()ll why we shou1ci 
raise the import dut:v upon Brit.ish goods also to the level of the dut, 
imposed upon non-British goods. 

Secondly, suppose we impose ~ lower dut.v upon British goods. Are 
British goods going to be sold here at n ehCBper rate? No, Sir, becaU88 
a ~  duty is imposed upon non.Bdtish goodR and the price of fenta 
in this country is fixed by our merchants and traders, only in the light 
of the higher duty imposed upon non-British goods and not in the light 
of the lower duty upon British goods. It may be contended that the 
British cost of production is a little bit higher than the Japanese cost of 
production and, therefore, it would not bep08sible for Britishers to reap 
all the benefit. But benefit there is: whether it is to the fullest extent 
of the difference that is intended to be introduced by Government by 
this Bill or whether it is a little le88; and to that extent the British 
prociucrrB would he able to gain at the expense of Indian conlumel'll. I 



LBGIILA.Tl'VB A.SsEMBLY. , r22ND APRIL 1936. 

[Prof. N. G. Ranga.] 
have no objection, and the consumers of this oountry have no objection, 
to make their quota of contribution towards the industria. development 
of this country, but certainly I take very strong objection to beinrmade 
to contribute, even to the extent of a pie, for the benefit of not· only the 
Britisher but any foreigner, merely because, thereby, I would be able to 
give some protection to some of my own industrialists in this country. If 
I am to give any protection. I will give it in such a way that the indus-
trialists of this country would be able to benefit ~  and, through 
them, their workers and not outsiders. \ 

Sir, a long time ago, in April, 1934, an. Honourable Member of this 
Hou!;e, t:;irdar Harbam. Singh Brar, truly said: ',' 

"That under the British system of Government tho rich govern the-law and the 
law goverrs the poor. It proves beyond a sha.dow of douiJt that the rich. call 
manipulate anythmg to get auy legislation passed, and to bring pressure to bear upon 
the' Governmellt by their propaganda, the Press being at their disposal, the cinema 
and other entertainment houses." 

And I would add, as the latest, broadcasting system also. That is how 
they are succeeding in' 'getting this government to do their bidding. und 
I am rather surprised thnt an Indinn of Sir Muhammad Zafrullnh's intel, 
ligence should have ~ o  himself to be carried awrry by the momentum. 

'1')1e Honourable Sir lIuhammad Zafrullah Khan: Sir. I protest against 
thisstutement that I have permitted myself to be carried away by the 
momentum of something or the other. J am fully responsible for what I 
h8'Ve put forward and I have given it full eonsideration. Honourable 
Members may not '~ with me, but that is no reason for their snggesting 
that I have been carried' away by something or the other. 

Prof. N. G. Ranga: All right. Sir: I wanted t.o give the Honourable 
Member the benefit of doubt (Laughter). but he will not have it. We know 
now that, whoever gets int,o this system of Government. somehow or other 
is lost; and. nnturnlly. f.he illt,erests of the cOIlsumers ure saerificed in pre-
ference to the interests of these rich people. One rich man is (Jllough, one 
powerful man is enough. one capable man is enough .... 

lIaulana Shauka\ Ali (Cit.ies of the United Provinces: Muhammadan 
Urban): One Ranga is enough I (Laughter.) 

Prof. K. G. kuga: One tactician is enough. provided, of course, he can 
claim to have all the rich people behind him, to influence this government. 
headed as it is in the Commerce Department, by my HOIlourable friend. 
Sir Zllfrullah Khan; Government, proposes this lower duty. They have 
given t,heir reasons. I hll'Ve advanced onl' of our reasons why we do not. 
propo!ie to accept that. The other reason that T wish to advance for the 
COl1sidero.til)n of this  House, is this: that the prices of our commodities. 
cspeeiuily in regard to these fents. nre high and are bound to be as high 
as IIrc perJuitted by the highest import duty imposed upon non-British 
good!;. \Vb<> PBJlS all that? The Indian consumer. Why should he be 
made to pay all that higher price? If import duty up to 50 per cent. is 
necessary 0n feI\ts, impose it upon aU imports. Then it is argued: "Oh, 
thecoJlsumcrs. ssfar I\S British goods are concerned, are going to. be mnde 
~ ~' rcry much." That may not bappen: These goods will be sold ~  
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the same price, but the benefit will go to the Britishem, and I am not pre-
pared to sa,crifioe the consumers for· the benefit of the Briti.mers, however 
much they may be anxious to embrace us in the manner in which Dhrita-
rashtra of old wanted to embrace Bhima. . I know this wonderful embraoe 
. will only reduce me to dUBt,hB'Sreduced IndIan peasabts as well as the 
consumers and producers in this country almost to dust as a result of this 
Ottawa Pact and will do so, hereafter, also, if we were to allow it. There; 
fore, I suggest, that this particular principle involved in these two scales 
of duties proposed by Government should not be accepted. I only wish 
that this Bill had been placed before this House a little eSTlier, so thM it 
would have met with the fate that it richly deserves. I onll wish it had 
been possible for the House in its full strength to express Its opinion on 
thif;. Then the Honourable Sir Zafrullllh Khan would have been able to 
carry a different message to his higher authorities. But, as it is now, 1 
do not know about the possible fate of this Bill. As far I\S I II.tU personally 
concernad, subject to the minutes of dissent that I have already signed, my 
heart is not in this Bill at all. If I could have my own way, I would 
certainly see the very end of this Bill. Yet there is this fear: if we do not 
pass it 110W, what happens? The Indian industry will go: fentswill be 
dumped into this country. That is a great danger. There is my friend, 
Sir Homi Mody, who is the protagonist of this particular point of view: 
he has pleaded similarly when the cotton textiles protection Bill was here 
before this House and I dare say he pleaded similarly when ~ steel pro-
tection Bill was before this House; and on both occasions he had his 
own way. I do not know what luck he is going to have today; but I wish 
him and this House all luck: I am very very anxious that every possible 
step should be taken, at least now, and I hope ·you will allow me 1.0 re}lest 
a little what I have said .... 

Mr. PreSident (The Honourable Sir Abdur Rahim): No: the Chair will 
not allow the Honourable Member the least repetition. 

Prof. N. G. Ranga: All right, Sir: I hope at least from now on every 
possible step will be taken by Government as well as this House to see that 
the interests of the consumers are not sacrificed 8S they are bound to be if 
this Bill and similar Bills are allowed to be introdllood into this House even 
at the very early stages, unless they are appended with a footnote saying 
that theRe proposals are the proposals made by u Tariff Board. 

Mr. G. B. Spenoe (Secretary: Legislative Department): Bir, I move: 

"Thet the qU6IItion be  now put." 

Mr. Pr6Sldent (The Honourable Bir Abdur Rahim): The question is: 

"Thet the queltion be now put." 

The motion was ~ o . 

The Honourable Sir Jhhammad Zafrullah ][ban: Sir, I do not intend 
to follow some HonOlll"uhlc Members into the vcr.v IIbst,rusE' theoricR that 
thev haVE: o ~  to propound before the House during the collne of this 
de';ute. 1 shl\l1 only take up the specific points that have been raised by 
BOrne Honourahle Members in connection with tlw provisions of the Bill 
8S amended by the Select Committee which is now before the HouAe. 



LBGISLA'lIVB "SSOBLY. f22ND APRIL 1988. 

Dr. Ziauddin Ahmad in his somewhat lengthly speech ... 

Dr. ZlaudcUD Ahmad: It wasu very short one: I delivered only one-' 
fourth of my speech. 

The Honourable Sir Muhammad Zalrullah Khan: .  .  . and very little 
of that had anything to do with the Bill. The only specific point that he 
did !'uise was h:s difficulty in discovering the exact meaning the word 
'apparel. May I assure that so far this particulST clause of the Bill is con-
cerned, Lhe meaning of the word 'apparel' is wt'ar;ng appurel or garments' 
for )Jlman use; and that, is the meaning which the collectQ,l's of customs 
will be instructed to read into this expression when they try t.o apply it 
to the goods that come in ut the ports. 

The ;econd point, raised by him, which deserves attention is h:s ~

gation t,hat there is no objection to protection being given whellprotection 
becomes necessary, but that protection should be given, us he descrihed it, 
by the front door and not by the back door. Now, on that point, what this 
Bill seeks to do is to stop breaches in the protective wall, and to close the 
bsek door that is sought to be opened. It is not a question of atlorcling 
protection !,o an industry which is not enjoying protection. If that had 
been the cuse, it is true that the question could not have been taken up in 
the Legislature unle88 it had been investigated by 11 Tariff Board. Certain 
other Honourable Members hllve also raised the question, why WIIS not Ii 
TSTiff Board appointed to look into the questions with which this part:cu-
lar Bill deals ~ My reply is that, this Bill does not seek t.o give prot.edion 
to a new industry. 

The principles of protection to the textile industry hllve IIlrelldy been 
8ettled. I tried to demonstrute to the House, when I spoke on the mot,ion 
for coniliderution of the Bill, that something had since been happening which 
was likely, in many directions, to defeat the measure of protection that had 
been accorded to t.he text.:le industry, and that, therefore, it hud become 
necessary in order to llIuint,ain the qlllmtum of protection thut had been 
sought to be given to this industry by the Textile Protection Acts that these 
breBches should be stopped. I gave figures to show that, bot.h with regard 
to fents Rnd with regard to hosiery, the position was such that legislation had 
become necessary. With regsrd to fents, the figures show that ill 1932 the 
import of cotton  fents from Japan stood at one million yards. In 1034-85 
it had risen to 23 million yards. With regard to artificial silk fents, in 
1984-35 the imports from Japan suddenly rose from negligible dimensions 
to 181 million yards, and for the eleven months April to Febrllury 1935-36, 
thev are just short of 16 million YSTds. Now, Sir, I submit that it should 
be ~  on these figures, that hy this enormous import of fents, the pro-
tection given to the textile industry both with regard to ootton piecegoods 
BS well as with regard to artificial silk p:ecegoods standi! in a fair way of 
being defeated unless something is done to check this tendency. As regards 
hosiery, the figureR I gave were these. Excluding socks and stockings and 
underwear, which ~  enjoy protection, the imports of other sorts of 
hosiery from Japan in 1930-31 stood at the figure of Rs. 49,000; in 1984-
35, they "tood at the figure of Rs. 15,74,000. There had been a progressive 
increase during the interval but a very large jump between 1933-34, and 
1934:-85. My submission, therefore, is, that it is not fair to state that the 
ao"ernment are seeking to give protection to an industry by the back door. 
The ipdustry aiready enjoys protection, and all that Government are seek-
ing to do, by this Bill, is that it should continue to enjoy the measure of 
protect:on that was guaranteed to it. and that that measure should not be 
defeated hy the devioes that are being resorted to. 
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One point that several Ronourable.!rlIilQlbers h.,..veraiE!ed __ why is pre· 
-ference bdnggiven to the United Kingdom rents as against fents from other 
¥cOuntries? . In cOIinection with this the question waRe-Iso rais*,d what is 
'the mean:ng of the expression 'preferential revenue' which is being applied 
'to these duties in this Bill. And a further question in the S8me connection 
was raised as to what would be the effect in this re!ipect o£ the decision that 
-the Hou!'Ie has given in connection with the Ottawa Trade Agreement. I 
lIhail take up aU these questions together as they really are li.nk.e in, the 
~  chain .  .  .  . . 

Kr. Jr. Ala! Alt(Delhi: General): May I just req\lest you to explain ~ 
'me the signif\canc.e of the expression used t.here: "iniC'rlocking material". 
Can the Honourable Member throw son,e light on it? 

. The Honourable Sir Kuhammad Zafrullah Khan: The exact signifieance 
(If that exprJssion is very well understood in the trade. This kind of under· 
'Wenr and vests and pull-overs and so on are made either of knitted material 
~  of interlocking material, and the object of this olause is to include both 
1cl.nds, whether made of knitted material or made of interlooking material. 

Now, Sir, with regard to iheexpression 'preferential revenue', may I 
-explain that it came into use as a convenient expression as the result of 
the Ottawa Agreement .. It means Il revenue duty in respect of,srticles 
'that enjoy a preference, and, therefore, a duty which is levied at two rates, 
a sta.ndard rate and Q preferential ra.te, but it is a revenUe duty as distin-
guished from a protective duty. That is tht;l ~  of the e:qll'ession. 
With regard to fents, the position is this. The scale of 85: 25 is a pre· 

ferential revenue duty. This Bill seeks to raise duiies against.non.United 
.bgdom fents to the level of 50 per oEmt. 80 far 8B sub·clauses (8) and (b) 
oftf item 49 (1) are ooncerned. Strictly speaking, that would convert the 

~ into protective duties. So liST 8S preferential revenue duties are 
iOOncerned, the margin would only be the margin provided for by the Ottawa 
['rade Agroemcnt, that isw say, ten per cent. but the need having arisen, 
;as I have said, to stop thelle inroad" into the protective wall, if these duties 
were aocepted, they would become protective duties and would cease to 
!be preferential revenue duties .... 

. JIr.S. SatJamUrU: May I ask one thing, Sir? Why are they described 
~ ~  Bill, ~  revenue? 

The Bahourable IIr Kuh.ammad ~ lOwl: Strictly speaking, that 
is a mistake. They should have been described as protective duties, and if 
1.hey are accepted, they should be described 8S protective duties, at Ilny 
il'ate, that would be thei! effect, apart from their de9cription. 

, Then, the question was put 8S to why this preference in favour of the 
United Kingdom and why this preference is not only being maintained but 
Ii. sought to be increailed. That, I submit, hai nOthing to do, whatsoever, 
"With the Ottawa Trade Agreement. That is due to the prinoiple, whether 
HonQurable Members agree with the principle or not, that when the llcale 
.01 protection has to be determined, it must be determined with reference to 
Jt,P.e cOmpetition uom ditlerent oounki .. , tbeinteDBity of that competition, 
the fair selling price of their goodll compared with the Belling o~ of the 
1lQOds pf9liuoed' jn llldia .nd aU the other facton that come into the quet. 
o,tiQn. . ~ o . ~  •. ~B  ·betweea ~ 25 per cent. and 50 per oent .. aa 
~ .m. ~  Bill woulcl ~  be a' m.qpn ~  .~  ~W  Trade Agree_ 
pent at.ell ..... AI 1 ~  HonoW'8ble, Membertl ma,y be of the view 

D 
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that a higher scale of duty is necessary for the protection of this indust17 
against United Kingdom goods or that such a high scale would not be-
necessary against non· U n:ted Kingdom goods, but the reason for the dis-
tinction is 8B I have explained it. As Honourable Members have observed 
under item 48, there are different scales of duties. With regard to cotten. 
piece·guods the duties are 50 per cent. and 25 per cent. That has nothing 
to do with Ottawa. That is due to the scales that have ~  considered 
adequate for protection against United Kingdom and non· United Kingdom 
goods. Similarly, with regard to certain other sub·items undlt!' 48, the 
difference is 20 per cent. that again is not due to the Ottawa Trade Agree-
ment ..... ' 

P&11Clit N1lak&ntha Du: May I ask for some information, Sir? Is there-
any other country in the world, except the United Kingdom, which enjoys 
this preference 1 If this be the consideration, then naturally it follows in 
this case that the United States of America should be in the same position. 
all the United Kingdom.  My point is, is there any other country which 
enjoys this preference on this general principle? 

The Honourable Sir Kuhamm.ad Zafrullah EhaD: The Honourable-
Member is no.t asking for information; he want to put forward an argumen., 
and is thus attempting to speak twice on the same motion. 

As I have said, Sir, I am aware that the explanation I am giving may 
not be !tcceptable to all Honourable Members. I am not however, at this 
stage, prepared to argue the larger question 88 to the principles with refer· 
ence to which these protective scales should be fixed. I am seeKing to gi'9'8 
an explanation though I cannot guarantee that all Honourable Members 
will find the explanation satisfllCtory. Another question that was raised was, 
why was the S1st March, lQSQ, mentioned in the last column in the or:ginal 
Act with regard to spun silk yarn? The explanation is that the Tariff 
Boarel that. reported on the protection to the textile and sericultural indus-
trielt recommended that the protection to thesericultural industry should 
be grant'3d for five ye8T8, and in aecordance with that recommendation 
the date 31st March, 19SQ, was entered in the last column in order to secure 
that these duties should be operative only up to Slst March, lQS9. Then 
another question was asked as whether it was intended that that date shoulc1 
in any way be affected by the provisions of the preseDt Bill. May I drllW 
the attention of Honourable Members to the language of the Bill in tha.\ 
respect? Clause 2, Bub·clause (a) says: 

"In ~  47. fol' the entry in the IIflCOnd column the following eIItrJ abaIl be 
.Ilb __ tllted, namely: •  .  • .... . 

Therefore, all that the Bill seekB to do is to substitute an entry in the 
seooncl column of the item in place of the present one. The date remains 
unaffected, everything els6 rermrins unafreeted except the entry in h 
Becond oolumn. Then a question waR put with refenmce to some of' tlie 
duties under 48. One Honourable Member said, "We undetRtand tbat they 
are sought to be justified on the ~  that protection against different 
count.ries might require different aoales of 41uty, but is it the view of Gov:-
ernment that protection i. still required in ~ 'Of these items on the 
baaia of 50 per cent. and 25 per cenU"That I conceive referred, not t8 
what i. propoaed in the Bill, but to duties Ullder Item f8 whieb are not 
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touched by this Bill, but inasmuch as this question was raiaed, I might give 
a reply to that question. My reply is, that a8 Honourable Members are 
aware, this very question was being investigated by a· special TariB Board. 
I am unable to say whether that sceile will or will not be found to be 
sufficient, !1 decision on that matter will depend upon the consideration of 
the report of that particular Tarifi Board. 

Certain general questions were also raiaed. It was refreshing to be 
charged with giving too much protection to certain industries, bec81Jse the 
Beneral charge against Government so far hal been that Government are 
very lax in affording protection to Indian industries. However, one ia 
glad to be told of the other point oft view, more part:cularly of the point of 
view of the consumers that has been stressed so much during the course or 
this deb:tte. 

I have already disposed of the contention why no enquiries were made 
by a Tariff Board. This question was stressed at great, length by Prof. 
Ranga also. M;V reply is the same to him as it has been to other Honour-
able Members, that no new question had to be investigated. All the prin .. 
ciples upon which prot,ection should be grunted, whether protection should 
or '!hould not be granted, the Bcale of protective duties, have already been 
investigated and reported upon by the Tariff Board and accepted by this-
House. 

Dr. ZiauddlD .Ahmad: The word "Apparel" was not used by Bny Tari1f 
Board, but that term has been invented by the Government of India. 

Tha BODourable Sir JlubammM Zabullah Khan: Yes, but protection 
was given to the hosiery industry, and when it was found that the hosiery 
indutltr.v as it was being carried on today was in danger of being defeated by 
the inrush of imports from different countries, particularly from Japan, of 
this kind of garment, it became necessary to wopt this definition. 

Jlr. PresideDt (The Honourable Sir Ahdur Rahim): The question is: 

"That the Bill further to amend the Indian Tariff Act. 1934, for certain purpol8l', 
(regarding fents, etc.), as reported by the Select. Committee, be taken into consideration." 

The motion was adopted. 

Kr. PrealdeD' (The Honourable Bir Abdur Rahim): The question is ~ 

.. That claUIIe 2 .taod part of the Bill." 

As regards clause 2, there are a large number of amendments. The 
Chair finds that Babu Baijnath Bajoria wants to move an amendment to 
sub-clause (8), but he is not here. The Chair does not think there is any 
amendment to sub-clause (b). As regard' 8ub-olaute (0), there are a nLlQ'lber 
of amendments, but there is one by Mr. H. A. Sathar H. Easak Sait, 
Khan Sahib Nawab Siddique Ali Khan, and Pandit Nilakantha Das for 
the omission of the sub-clause. 

Kr. B. A. Sathar B. KIUk 8al' (West Coaat.nd Nilgiria: Muham-
madan): Bir, I move: "  . 

"Th.t aab·dal1le (c:l of claaM 2 01 ~ Bill be omiMeci and the .ablequent lOb-
claaee be r .. lllUered KCOI'dilllly." . 

I do not· know what is the . ~ o  Mr. Gauba, nor WAS I COD'-
suIted with regard to that amendmeat. Therefore, I am taking my ~ . 

." 2 
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Mr. B. 'SMyamunt: On Q point of o .~  Rir. I Ant ~ it with 
ngard to cl8uBe2.8ub·elaasa (c), 49(1). Shall 1 take t.he point ufljl'der 
..hen' that is being' considered, or shall I take it now? 

Mr. PresidoJ1t o o ~  Sir. AbdurRahinl): Whllt is the pdllt 
{.of OI'-:}er? • 

Itr. B •. 8lityamurtl: 'rhe point of order is that this clause ofbhl:l Bill 
t'aist'S the Bame question, as was decided by this House, in this Sus&on. 
,1 may invite your attention to the Standing Order, No. 31.\,,1 think ita. 

Mr. President ~  \Honoul'able Sir 'Abdur ltuhiru): When WIlS it 
4ecided? • 

I 

Mr. S. Satyamurtl: When the House voted on thc Ot,t.t;wa Debate. 1 
shall make my submission, and then you clln decide after bearing mt'. I 
' ~  not remind you of the nntllfll w'ording of Ule Ot.tawa ~'~ .o  

i am sure it is fresh in VOllr luillrl. The HOI1PP rlf'cirlp,l thllt ti,e I:lchl'lnO 
of preferences recommended at Ottawa should be terminated by request. 
ing the Government to give notice under Article 14 uf the AgreCltl(lUt . 
.Article 14 is the article under which they have to give notie0. 

Jlf. President (The Honourable Sir Abdul' Huhilll): It wus the Agree-
ment between lndill and t,h<; lJ nited King<lotn, und the Hcsolutioll that 
WI\!! pUI-IReU was that it should he terminated. not there shall be no "dlCme 
of preferential treatrnent,-the Chair docs not think that WHf; the Illnguagl'. 

'Mr. S. Sityamurtf: If :you will kindly 1001, at Al-ticle 11 of the Trade 
'Agrepment 

Mr. Pr,· .. ll'.e!l.t (The Hc·noumhl,· Sir Ahdur Rahim): That m:\.,v be but 
what is the wording of the Resolution? 

Mr. S. Sityamurtl: The ReRolution of the HouRe is that the cnt,il'e 
,AgrEol::'ment.-that is to BOY, Article 14 reRda like this. 

"Thi, agreement between Hi, Majesty's Government in the United Kingdom and 
tJie GovemmenL of ~  shall continue in force until a date six month. after notice 
(If denunoiation baa been given by eiiher party." 

JIr. Prelident (The Honourable Sir Abdul' Rahim): What is {.he He-
solution that was passed? 

Mr. S. Sityamurtl: I am just /letting it. 

tIr. ~ (The Ronourabie Sir Abdul' Rahim): 'These fcute IM)d 
~  t.hings are in it? 

JIr .••• "'1am1U'tl: Yea. I would ask you to kindly look at Article 
11 of the Ottawa Agreement. Article 11 'Pe8ds thull: 

"The QoTernmen\ of India will consider, in the light of tbe tlndinga of the T .. rift 
Boe.rd, the proteot.ivt dut.i. 110 be intpoMd on pcb of· cotton .. nd artificial silk 
aecording .. they are ,!,ade in the U!'ited KinJrdom OI'elsewWre. and wiJl invitetbe 
Leglalat,ure to puI 18fJia11ltion by Which, wbere ~ . dntiea are not imposed as 
a NBUlt of the ~ o  01 the Tariff Board upon United Kingdom I(OOda of 
~  kind. a.-iW in 8chedtal, G, .... ~ of pfef-ce shown In that. 8cbedule 
wiD 'be extended to Inch gooda." 1 



II you will kindly tum t,o Schedule G on page 18, yoa-Will ftndapplil'el, 
tents. cotton, nine y8l'ds long or less,' tWd other o~  of cotton. mUllU-
. wcw;es, etc. Thereiore, all ~  goods, wllich ~  now sought. k> be. 
... £ovf,!l'ned by this provision in clause 2 of the Bill uuder 49(1). art' III>E.'ci-
tiqally covered by the item 'tents, cotton, nine yards long or leas'. Theu 
th.ere are silk Inanwaetures, exoluding yam, threads for sewing, artitiOlo..l 
silkgoodfl. and so <m. t()U have got the whole ~o  of . ~  

~  are now coyer6d by tbis Bill. My submission toyol1 is this. thd 
the decision of this House was. subject· to the ptlriod ali tinle· whica 
InUFt elapse under Artide 14 of the Agreement. it should be terminatlld. 
The HClUse gave its vote on that issue. 

Mr. Prea1clent (The Honourable Sir AbdUl' 
~ . 

Kr. S. SAtyamurt1: I quite ~  but this legislation is in pursUtlUCO of. 
the Ottuwa Agreement. 

Mr. President (The Honourflhle Sir Ahdm Rahim): 'I'here it WllS U 

trade agreement. This is a piece of legislation. 

Mr. S. Satyamurti: The fitnndinll Order doea uot (lQY that the ft)l'lII of 
the motion should be the sume. The Standing Order simply cays, •• A 
motion mUIiL not, raise a question J ~ identical with ,ne on 
whioh the Assembly haa given a decision in the same' Session". 

Mr. PruldeDt (The o o ~  Sir Abdur Hahim): This :/cI that .. 
('ert.ain propOIml for le,nsliltion b(1 t.aken into cooflider8tmn. '['he other 
motion was that a certain agTeement be tenninated. 

Mr. S. Satyamurtt: It may come in diffel'snt fomlA. You btoVo ~o . 

to look at the subst,ance. The question involved is Imperial prefer8ll-
eeB 

IIr. PreaideDt (The Honour'lble Sir Al)ilur Rahim): Does th(' Hon-
curbblB Member ~  that an Act of this House ill on the SlltTle foot-
iell· 'IlS Q. Trade Agreement '/ 

Mr, S. 8atyamurt1: So fllr Ilfl this ~o  is concerned. it i". The 
U.ou;;e having given itl! decision once, should not he asked to Ji"e its 
decision agaiu, on the Bume qucstion. 

Mr. PreAdeDt (The Honourable Sir Abdur Rahim): Is this motioll 
substantially the same? 

:.t. 8. Satyamar&1: I submit it is tbe 66me in ~  casea. It i •• 
(luf'!JIt,ioo of /livin!!' Imperial preferences. T.he AS8@mblv has /riven i. 
Iteeision 00 the auhjeet of ~ these prefp.M1JM8. ' ~ o . I lIubmit" 
thlltthe .~  motion i. barred by the Standing Order .1 have 'IUOk4 • 

.  . • r. Pre.ldtat (The Honourable Sir Abdur Rahim.,: A. ' .~  the 
JIOint. of ot'derrai8ed 'h:v thf' Honourable Member. Mr.S.flynmurti.the 
etillil' has not tbesligbtellb ·besiliatieu iu '1Io1diDg that the mow n 80 .... 

.... the HouiJe cloes. Jiot: rniee aDy ~ o ' whidb: i8 'aubatontialJr 
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. ~  to tire one on which the Assembly gave its opinion in connection 
WIth the Trade. Agt'eement bet'Weeu India /lnd the United Kingdom, l'nown 
:'8 the Ottawa Agreement. The Resolution passed was thgt the Gov-
-emment do give notice of termination of the Agreement within six 
o ~ ~ the motion now hefore the House is that certain proposals 
for ~ o  be passed. Those proposals contain preferential duties on 
. certam classes of goods from the United Kingdom, as compared with 
"goods from o~  countries and vice ver.a. The point of -order is whe-
~~  .the ~o  now ~o  the H?use raisell a quest!on . substantially 
lIaentlCal wIth the one which was decIded by the ResolutIOn on the Ottawa 
Agreement. It is absolutely tlir letehed to I;UY that the present motiou 
Containing proposals for legislation nrc identicul with the Resolution of 
this House concerning a certain Trade Agreement. The two things are 
absolutely different, and therefore, the Chair holds that the point of 
order is not valid. 

lIr. H. A. B&tbar ][. :Basal!: Sait.: Sir. I move: 

"That sub-cls.uae (c) of clause 2 of the Bill be omitted and the lubsequent lIub-
elauae be re-lettered. accordingly." 

Sir. it is said that this Bill is designed to prevent Japan dumping 
its cheap goods upon lndia. The stutement of Objects and [{easOD!! of 
the original Bill, in the paragrnph denling with fents, mentiolls two 
reasolls for the provisions in this section. The:v are the increused imports 
(If fents and imports of spurious fents. With regard to both these point.s. 
my Honournble friend. Pundit Nilakanthll. DllS. hilS given 11 ratJber crusb-
jng reply, and I do not think [have much to add to whnt he hus said. 
But. I have just to 8upplement what little iufonnation I cnn' give to 
what my Honournble friend hfls so lllPidly pllt bcfor(' the House lind it ill 
this. It is true tha.t the imports of tents had heen increasing during thfl 
five or six years. but then, the Government took cnrtaill effedivc st.epll 
in 1934 to check the increase h.v Will.' of rcrlueing t.he maximum pennis-
sible length of fents from nine yards to four ylll'ds lind this reduction 
j('l\me into force from the lat May, 1934. 

. Now. looking at the figures availohle in the Report on the Sea-home 
~  for February, 1936, we find that the increase in the imports had 
heen kept up in the eleven months to the end of !<·ebruury. 19M, whon 
tbe new restrictions were not fullv in force neither were they in force 
ior UltJ whole period, but we find 'a definite' and satisfactory reduction in 
the next period up to the end of FebruAry. 1986. fl"he import in t.he 
..elf''len months up to the end of Februat"V, 1935. was 48.480,808 vards 
valued ntilhout Hs. SO lakhs. while the imports for thp Raine ~ in 
1935-86 is 45.767,564 yards valued at about Rs. 68 lakhs. Thus ~ 

is a clenr reduction of ahout. three million ~  costing about Rs. 12 
hlkbs. This certainly does not indicate the need fOr any action, least 
(If all ft.nv hRstv and drastic action. We must remember that mv Hon-
·ourDhle friend.' the Commerce Member. admitted the other dav 'to thia 
ROUfle thRt fents in our country are the poor man's neceBRit:v. and there-
iore. Sir. I repeat. we must be careful not to be misled by false eries 
TRitlE,:d by interested people. Aa I Mid lad time. it Cannot be 1ft8ift-
tnlned that apurious fenttl are getting into ollr country in Bny lkrge QI1Rn. 
tities. for, to say 80, is.io deelBre .n the JIleM;, expense and trouble in • 
... ohed in maintaining the hig¥y-paid eatabUahments at bur Culltoia8 
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~o  for examining biilea of . ~. b13 ahew W ~. . As I had OCC8-
s,on to draw the attention .of the .I:::louse. 8 minute definition of fents has 
been laid down: by the . Central Board of Revenue and bales of feilts are 
~  examined·at the' Customs Houses in "bidia. 1 am further told 
that there are special otlicEirB' in J 81>8U and there is it particuJar stamp 
'for ~  fents .. Alt this shows tbat the cry of spurious fents is a 
spunoub cry ~  .. Further, I agreewitb my friend, PanditNila-
kantha Das, w'hen he asks' II,S to who, in his right. senses, would desire to 
damage his perfect . ~  wbichanr day would fetch from thirt.vto 
' ~  per cent. more m the ·market., Simply fol' the sake of I:H1Vint; fifteen 
!per cent. duty? . 

, 'Sir 1.cel'tmnl:ymuintain that the cry nf spurious fents is reAlly R cry 
which this House should not take seriously. But I do' not wRnt to 
weary the House by repeating what has been said here this morning in • 
the Ildmirable speeches which have elucidated this point very clearly, and, 
.therefore, I would refer onlv to one matter whieh has not been ]"{'ferred 
to by any of my Honourable friends so' far undthat is the qUf'Stion of re-
ducing the length of artificiul SIlk fents from four yaros to t.wo nnrl a 
baH ~ .. The ~  of four yards ;Vas arrived at, 'ifter o o ~ dis-
cussions. in 1934. '1'0 reduce that lengtb is to eause an unnecessary waste 
"'money to the poor man who goes in fer this article. for 8 piece of two 
and a half yards cannot provida him any adult clothing. He" ill hnve 
to go in for two such piecPI and  thereby there wiil be a' wA8te of ;Ont'l 
Yflrd, while there will be no corresp6nt1.ing gain fu an,Voody. Sir, I o ~~ 

protest against this lInnecessnr} restriction. Then, i:;ir, there is the qUE'S' 
tion of Imperial preference, but with regard to that I have nothmg more 
to add to what my HonourAble friend, Mr. Sntvamurti, has said and J 
'must, therefore, pass over that point so as not to WAste the time of I,his 
House. But still. I cannot refrain from declaring my firm COD. viction , 
·that this Bill surely il' not intended to. nor will it, cheCK imports of Cents 
juto our country, nor will it give ·any protection to Our industry; it will 
only replace a portion of the Japanese fcnts by J<":nglish fents, at 1.\ 

·greuter cost to the poorf.·r conaumer. beclluse tbA English lent ;q obvi· 
ouslv more costlv, and. to that bxtcnt. t·be burden on th!' ('onsumer will 
be heavier. That is the only ~ that will be achieved \'y this Bill, 
t\nd I must protest against itmr (acmevement. a, therefore, propose, 
'that, this ' ~ o  be deleted and fents bEl taken altogether ont of the 
-purview of thi!;· Bill. 

1Ir. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That !ub·clll.l1ae (c) of dauae 2 of the BiU be omitted aDd the lublllquent lub· 
,-clause be re-lettered ~ . , • 

. • 7'heHonour&b1e81r KuJwnmlCl zatru1l&h 1Dwl: Well, Sir, the only 
,point sought to be mude In the 8pt'oob of the Honourable Member who haa 
just sat down that reaUy needs being dealt with is his ('ont('ntion t·hut 
;there is really no appreb6lllsiOll ~ the riee in the flgure of imporh of 
~  will contiuue inasmuch as the imports have been reduced eC>Dllid6r-
;ably .in February. 198ft To ~  with. thM ill 1m argument bued onJy 
·on the figW'68 for one month sa against the tendeocy that bas .boWn 
nt8elf over R considerably o ~  period. Be1Iide1l, the figures for January 
and February, 1986, ~  together,· show that ~ ~~  for tb6t.wo 



." [22ND APRIL ~ 

[Sir Mahammad ,Zafrullah Khan.] 
)  i 

, . 
months is being mo/.'() than ma.intained a. compared with the figures £ot.: 
the corresponding two months of W35; and in February I 1\m6, ~  ~  
ther factor has operated that the eXlUDwflotiQIl of tents thllot are being, 
imported is being made VE.ry much stricter at the ports. As I liltid UJ,Yseli 
in my speech, moving the motion for consideration of the Hill, it is pos-
sible by a very strict ,examination to stop a great deal of the (;vasivn that.. 
is going on now, but tnere are adllliDlstrutive difficulties in the way. 
Apart from the question of the number of staff requIred ~  so on there' 
would be grave risk of hardship to the trade itself. 'l'herelQt·e. the mere 
fnct thllt sucli restriction as it has been possible to Impose' hilS checkpd 
to some extent imports of spurious fents cannot be pressed inj;o service-
to argue that this provision is mIt necessary. 

IIr. H. A.. 8athar H. J:8Uk Bait: On ~ point of personal explllnatjn1\., 
Sir, 1 was not compllring tht! tigures fOr two months only but for PllTP(l8El1 
of eleven months,-the figures to the end of M8rch are not' available. 

TIle Honourable Sir lIuhammac1 Zalrullah Khan: ,For the perioo--! 
t>leven months there has beeu II. slight reduction as compared with the 
"normous growth in tfiitl trade during the previous ,three or four years.-

Mr. President (The Honollmble Sir Abdur ltahim): The quel<tion lA: 

"Tha.taub-c1auBe (e) of clauBe 2 of the Bill be omitted and the subsequent BUb-
clauBe be re-lettered accordingly." , 

l'he motion 'was negntived. 

1[1'. President (The Honourahlfl Sir Abdur Rahim): 1t was conveyerl t,o:. 
the ChAir thRt there mIght, be an n,..rrreement on cel'hlin ampndtnPT1h. 
Rt,anding in t,he name of [\;11'. OU1Jba, hut. nnder the cir(',nmRtllnef'ls t.hat 
hrwc hflppened, the Chflir is not Flure that it, wonld he justified in . ~ 

upon any such impression that has been conveyed to it. 

llr. X. L. Gauba (East Central l'lmjab: Muhammadan): Rir, 1 ~ 

to move tho following amendment of whiCh I hnve given notice. 

Xr. 1'. E. lames (Madras: European): Ma:v 1 aSK whether this amend. 
ment has heAn circulated toO Members? We have not got II.ny eopy h"fore-
us. 

IIr. X. L. Gaub&: I gave notice this morning. 

Mr. 1'. B. James: I lio not, WAnt to mis6 Rnv h'chni(,81 obiection. ( 
merely wish to JIOint, out that this amenrlment which is ~ 

, P. II. moved now i8' not before HObOU1'8ble Kembers. We hRve 
b-eard nothing about it. 

Mr. Prealdet (The Honournhle Sir Abdnl' Raliim)': If tti& RonollrQt>'. 
Member ohjl'cts, the Chair is prepaJ'(;d to disallow. amf!ndh'ent. o ~ 

oilMble Mf'mliAMI oughf. toO have time to coDBidir tItia: effimt: m: thi& ~ 
d variation of the duty. 

lII:r. 1'. :K • .James: I raise no technical objection. 
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JIr. Plell.deDt (The Honourable Sir Abdur ~  11 ike o o ~ J ' 
. ~ wishes. to. take objeaGo .... ;the ()alW' wi rule the amendmeni (\ut. 
ofarder.; otherwise, 4isouuionon the amendment win go on. U must .~ . 
.. }IOintedout to HdnourabJe ~ '  that the ChiliI' reatly must put Il stop., 
to the practice of Honourable MemberR of handing in notices of motion. 
at the very last momen .. and often times scribbled on ordinary slips of' 
Pl&P8l" in p6lloil. Henceforth the OhaIr wm not aecept any lluob Doti{'f\ or 
Ulo\ion . 

. 111' ... ~ . I fJuite Rgree with you, Sir, that ordinarily o ~  

oi amendments that we gl1e, must be written in ink or typewfltten, aQtf 
we must send them, as early as possible. But, in the present instance,: 
we are oo-operating with the Government. against tremendous odd!; 
Uec,\Use we got a copy of the printed Bill only this o ~~. We o~ 
.ione our best to hand in notices of amendm!:!nts, as early as possible. l 
Quit!, agree that normally we should have handed in ~  with1ft 
~  time: But, today, in view of the circumstances r have explaia-
tld., we are entitled to some consideration also. 

lIr. President (The Honourable Sir Abdul' Rahim): The Chair quite 
unclerstnnds the exceptional circumstances ill this case. At the same tune. 
at uny rate a few copies of the amendments could have been hl\llded inte>-
the ofil.:!e, so that they could have been eirculated. 

Mr. X. L. Guba: Sir, I may, first of all, submit that this umendmen'-
.wus unly put in by me lifter it was more or less discussed by various in-
l.erebts repreaented in this House. 

Kr. r. E. James: No, no. 

:Hr. K. L. Gauba: No ob1ection at all was raised at any rate by an., 
Members. Far he it from me to inconvenience any Member of the Houfi(t·. 
by not giving proper notice of amendments. 

Kr. r. E. James: All I wanted to point out wss that it was nevel'-
~  by us. 

)If. Presldtillt (The Honourable Sir Abdur Rahi'!l): ThEIn, the HOD" 
"'llrable Member Mr. Gaubn oUl/:ht not to make lIueh a general statemen •. 
that it was dlscuRsed by the various intereRts. 

1Ir. X. L. Gauba: I submit. Sir. thi" amendment is put. bAfore tbfl' 
Hou\le 8.B a via media. If the House agrees to accept it, well and good .. 

An BODOuable Kember: Th-e HODOurable Memb!:!r will first movo bis· 
amendment. 

Mr. K.'L, G&ub&: Sir, I beg to move: 
• 
. "That in·..m.cu.-( •• of clHJae 2 of til. BiD. for all the ........ _rring In ~. 
fourth column Of the propoMd item 48 (1) (e), the IlPftt md .otd. '216 per ... 
tetl tIlIlerlNll' be .. hdituted. _, ill tile flft,b ~  the ' ~. IUId worcW '25 per .' 
tid "alnrem' be iDMrted." " 



[Mr. K. L. GauN.) 
. "That ill nb·clauIe (Il) of eluae a of' the . Bill, for an tile worb GCOUl'I'ing in ~' 

10urth o ~ of the propoeed i.49 (1) '.), the ...... and worda '!6 per cent 
~ valorem' be Il;Ib,tituted,. and, ill t)Ie. fifth eolWim. t.ile figgr .. 4nll, ~  '25 per ~~  
..Q4 valorem' be lDIert.edO' . 

Sir. what 'the amendment really means is, this.' Under' the present. 
Aot. there is '" tariff duty of 35 per cent. on thefent& of foreign oriJZUI 
Blld 25 per cent. on fents of British origin. 'file allegation is that tnt! 
privilege of the lower dutv on fents as compared to general. ~oo . on 
'w.hich the duty is 50 per cent. and 25 per cent., reapeotWy; has been 
,.abused by those in the fent trade. To meet thia evaaioD Of duty, Gov-
~  first o ~  a reduction In the yardage of fents,' ·ilnd by thiR 
(·ha.nlZl! the length of a fent was reduced from nine yards to four ya.rds. 
Further amendment of the law all to fents has. apparimt.Jy, become iU'(1flB-
Barv. and the proposal.s, now before us, redllce the ;yardage under which 
"cY.t pieces may be import.ed as fents in certain cases, from four ~ ardfl to 
,two years and ,also increases the a.d valorem duty applicable to such gooda. 
The Illllcn(lml'nt of the Select, Committee is this: Thev reoommend 
'that the duty on fents should be the ad "alorem rate of duty applicable 
t.o the fabric of whieh the fent is whollv or mainlv made. WeJIl:'ir, the 
rosition as I Raw it thiR o ~ in the' ROUSEl wa's this: on the one sicie 
the (Jovernment view-namel'y that the introduction or the importat.ion of 
fentR in this L~  wny of ar,using the lower duty RhouJd. be cont.rol. 
led: and, 1'0 inr ns mv H.onournblp. friena" on the o ~~ '~  H('n('hes ;\re 
concerned, their feelmg is th'lt. the proposals of the ~ .  o ~  and 
the proposals of 'the ·Government amount to a substantial increase from 10 
per cent,. to 25 per cent. of the prefcreTH'e on Brit.ish ~o . In the 
amendment I have 'moved, I have suggested a via media. That is to say 
t,hat the existing duties might eOlltinue, and, to prevt'nt t.he introauctiml 
'of non·genuine fents or pieef'S with larger yardage, a ~o  :-urdnge of 
~ ,Yurds per pieoe might, apply, I n these circumstances, I propose illo 
.amendments to ·item 49 (1) (a) Hud 49 (1) (b) which I hope .the House will 
accept. 

r At this stage, Mr. Presi<l('nt (The HonollrabJf' Rir AhdUl" Rahim). Vflcat· 
ed the Chair which was then oecupiea by Mr. Deputy l'mRident 
(Mr. AkhilChnndrn Datta)., 

Sir. I submit, thRt so flir 8S the dut,v j" \'on('erned, . t.he amendment 
"fIiOntinueR the existmg dut,v, lind. 80 fnr 8S til", yurduge IS concerned, it 
reduces it to ~  .vnr<lA on ;klltt< in 49 (1) ,b), Rnd, thereby, o~ B  s.ily 
fntuT(' chanpe 'of Jents ~' int.rodUt'ed into thi!l country, whlt-fi fire not 
'realJy genuine 'fents, Wit.h lll"sc words. I .submit my. Bouwooments And 
I' hope the various sftctions of the H ~ WIll support It. I agltlll Ilpolo· 
Wile for Rny 'inconvenience I may have ~ ~ to Honourable MembprB. 
'but J did not have the chance of puttlDg III my Bmendments lit ftn 
eArlier IItage. J trust Honourable Members willove"look this small eon· 
'Bideration. Sir, 1 move. 

:ttr. Depuy PreIlden\ (Mr. 
nuoved : 

Akhil Chandra Bo ~ ~  . 
"'nil' ID nb·daa .. (to) of cIaue 2 of the BiB, for aUt.· ...... oeoqrring in the 

~  co\\IIDn of ~  p,-opoeeG Item 48 (I) (fII, tIIIe ftpnll and .. orda 'a6 per rent' 
.... NIon",' be.Mtiwted, and, ill the BUh aoluul. the ...... ·_4·wwcJ. '26 per eIIO' 
till "alorem' be inaerted. ,. , .  . 
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"P&DiIlt Govbl4 BaUabh Pan' (Rohilkund' arid KUinaori Div*ona: Non-
'Muhammadan ~ Mr., Devuty ,President, in vIew of Mr. Gauba', 
camendment, it. -ir. no longer necessary for me to deal with this· clause Id 
any great length. I 'have had the . opportunity of thrashing out the 
:points thatarOl'le' out of. the origiQil-1 proposal in the Bill ia the Seleot 
'Committee and the view that I held about the amendment made in the 
"Select Committee will be clear frem the Net,e of Dissent that I, alon,,; 
with sem.e ~ my celleagues in the Select Committee, have appended to 
the report .of the Select C.ommittee. Sir, in the totality .of circumstanccil 
as I stnt<ltl in my Minute of Dissent, I would rather accept Mr. Gaub,,'s 
al11pndment thun prolong this centroversy further. So. far as we are 
concerned, theugh Mr.' Gauba's amendment dees ~  come up exact,If, 
to the point to which we" would like, all the same,. we will aoquieece in U, 
aDd we no not lIlenJl to vote ugainst it. l 

Sir, I think it is necessary for me to say a feW' WOl·aS as to why we 
attach sl1ch impertance to ~ qupstion of differential rates .of duty pro-
pORpd for fent.'! in the Bill which sHU c.ontinue to form part .of the amend-
ed clnllse in tho Bill. AI! Honouraule Members I\re Bware, I Bm .one of 
thOS(l \\'ho ure prepared, as no better alt.erntltive is flvailable at pre!!ent, 
to support a pnlicy of genuine protection fer tbe develepment of 
'industries in t,l-,iI,! ceuntry. Bllt pr.ot.cctioD has its limitations and in 
this COI1IJt'd.ion een:ain cardinal features have alwavs to be bOTne in 
mind. Sir, I look upon protection us a method' for llllilding the 
-economic life .of too country, and 1 regard the sacrifice that tbe consumer 
undergoes by acceding to n pelicy of pretection on a par with the centri-
bution that. is made out of the public exchequer in the cause of educa-
tion Ol' sanitation for building up the mind or the body. But in every 
'caso one bafl to he satisfied that the burdens that prote()tien imposes .on 
tho consumer will ultimately prove reproductive, and that the com-
munity will get hnck by the success .of the policy .of protection the 
1lacrifice thut it has to make in tho beginning fer a limited number (If 
years. If that test is net satisfied, it is JtOt a policy of pretectiof\hut 
.of impesition of avoidable aDd grntuitous burdens en the consumer "nd 
the community at large. So, while a policy of protectien is intelligible 
and has to be reflorted to in certain circumstances, I am ut.terl,v at a 
less to unrlerstllnd hew' we can recolloile ourselv*,s to a policy of 
Imperial preference or of any sort .of preference in favour of another 
COllntr.v. 1· can aSElUre Honourable Members, to the extent, it is peA-
siblo 1,0 do 80, tht I de net wittingly import political maJice in the 
mutter. nlthoug}. I must confesa that T would not be deterred from 
cemudl'ring it nn its merits by /lny sense of political lear 01' political 
pUflil1animity. I consider it. purely on its merits. J am Batialied, Sir, 
thnt :l cii/fl'ft'TIt.ial scale of duty, under which a lower import duty ill 
charged against the imports of one ceuntry and a higher imporLduty 
:against similar goods imperted from another count,ry, recoils on ~ 

consumer without yielding Bny conntervailing advantage to the indus-
tries .of the importing country it.self. 

'Se far· as I am able to Bet forih a principle, I believe, Sir, that the 
Tange of protection is determined to II large extent by the lower rate of 
.auty, . while the price level is lrimilarly determined by the higher ~  
-of dutv_ ! need 'not dewlop the point further but I will juat give all 
lllu8tratien, Let u8 Mlumetbatin ftspeet of a particular cOmmodity 
selling a't n •. · B pel' mltllnd,' ~ ~ ~  ~ ~ ~ fq ·Ute United 



{PandU Gc)vind BaUabh Pant.] '." ,:; i,i ~~.  '. 

~ o  a. against J "p&'tl. If we. o~  8 duty ot' 'Re. 2 on gQOds ~~ 
we import from Japan, the value of the itnports· fiom . Japan is. likel:v. 
to go "l' to Rs. 5. No\\', even if we do' not 'impose. any additional 
duty ~ o  on sirnil8l' goods imported from the United 
Kingdom, the price level of sueh goods Will nevertheless be influenced 
by the rise in the Jjrieeof articIeFJ imported from Japan; and to that. 
e-xtent the consumer will have to pay a higher price for those articles. 
But it will not materially help the development of incktstries in our 
country :ui the lower seBle of duty leviable on goods imported from the 
United T\ingdom would detE'l'mine the prices against which one may have 
n' compete ultimately. Thus one is driven to the inevitable oonclusicn 
thl1t; diflerenti!l,tion and discrimination in the matter of import duties 
between Itny tw.) foreign countries except by way of a bilateral r.greement, 
when you get a quid pro qtl() for the concellsion th[lt you make, entails r. 
certain amount of onerous burden on the consumer, without assisting the' 
gro·wth of indigenous industries. That, I suhmit, is the reason why on 
principle we are opposed to the granting of preference to anyone country 
against another. Unfortunately or fortunately it happens to be the 
Unit.ed Kingdom in this case. but 1 would have stood on ;;he same-
princ'iple if it had been Timhl1ctoo or Tipperary instead. The fact, that it 
happens to be the United ~  today is a sheer accident, but the: 
IJl'inciple ns it stands is not in the leBAt. affected by tha.t accident. 

Sir, there are certain other rna·tt('lr8 that have t-o be bome in mind: 
We ?ave been t?ld that the imp.)rts of fents from Japan hnvfl gone til) 
eomnderltbl:v durmg recent years, l:1m prepared to concede that. t.here 
was an abrl1pt jl1mp in the importl'l from Japan 'in the matter of fen is· 
during the two years 1933·34 and 1934·3.'i.' But so fnr all the figures for 
t.he Inst 11 mont.hl! nre concerned comparing like with like there hnd heen n· 
reduction to the hme of {} llllfhll of :vnrds in the import.s of fentl! from ,Tapan. 
But there are other countries also concerned. The United Atates 
formerlv in fact domine.'ren the fent mltTket in this countrY. In the 
year 1Il2H.RO Wfl imported no less than 239 lakhs of yards of fents frolll 
the Unit-tid States, which during the last 11 months came down to 
about tiO IAkhs: so from ~ lal,hs the fig'llre for the United 8t.Ateli has 
cornEl down to (l bout 55 lakhs which WBB the total extent of the imports 

' ~ thfl lRst 11 mont.hs. . Then, Sir.-so far nil the lTnited Kin/?dotn 
itseH ill ooncem€'d, t,here bas been It considerable net increase in the fentS' 
importeo from the United Kingdom during the iost 5 :vears. 'l'he quan-
tity imported in 1930·31 came to 25 lakhs of yards for fents of All classes, 
hut during the year 1934·35. even after there bad been a certain nmollnt 
of shrinkage in that yt>Rr. the qUl\ntity import.ed did not fall short of 92 
lRkbll. We Bre really importing now aoont four times the ~  of 
'ents-that we used to import from t.he United Kingdom four years ago . 

. There is another point which IIbould Illsobe bome in mind. The 
figures for 193()·31 cover fentj;! of nll types up to 8 length of nine yard!;, 
but t.he fiJ:!\IT(,1I for HI34·:\5 relnt.e to fents of f01lr :varas only. '1'hlls fents 
of a Itmr!th of not lRore tban four yards alone thnt we importe(l from the 
United Kin5!dom in 1004-85 were about 400 per oent. of the fentll of nIl 
olall8es andf)f [Ill varieties up to trine yards. that we imported in t.he ye.ar 
198Q.Rl. If there haa ~  reduotion, th$1 ~  80 in . ~ 
~ at fent. from the United StatJes.,. ,I'he ~ o . will no,,! IIe& ~ 
in'el.neterous os the originslpropc»al of Gi:lVeIIlDlent. 1n the ·J\JU ? ThIlT 



wantl3d to give Q preference of 25 per cent.· to She· ~ .....  ra' . 
"'h d t  . h .  - A '.oe-', ISing 
~ 6  .  U Y ~  Qt ~  to.J9 per eep-t. as again at 25 perceuti. retained 
.~  the C8SE.'. of the Unijied ~ inspite of the large in.reus in itlt 
lmports while they want to raise tho duty from 85 to 50 per !lent i lih 

• ,.cas? l)f Pn'ited ~  ~  of enol'moutl full in the fents o ~ ~ o  
Umted ~ . whICh, o~  useq pr8c.tically 00 dominate the fent 
market m India. . \\ here IS the equity of it, where is the justice of it? 
My o o ~  friend the Commerc.e Member suid that in these mattSr8 
~  exammed the CRse of every individual couutry in the light of. the 
Circumstances governing that part.icular country. I do not lenow wruuh 
'Standard ~ his examination and 'his decisions, but it is unintelligibJe 
.to .a normal mmd as to why the rates should be raised in the (;&S6 of " 
o ~  which had It ~ ~  ~ ,in our fellts formerly and which today 
OCCUpieR llimoRt a neghglble positIOn and wbv they should be reduced i. 
the CAse of n country which ulled to export ~ J  a' small number of lentil 
to ollr country till four years ago and is t,oday supplying a much lurg.3r 
quantity. Neither the fairness of it nor the justice of it in any way looks 
satisfactory to a man who chooses to be guided by a standard of a reUBon-
ablo type. Why does the Honourable the Commerce Member not ~  
ihat he is more or less in a helpless position, that he is subordinate to I.L 
Government which represents the people of the United Kingdom and 
that, >;ituated as he is, much as he would like t.o be eml\ncipat.ea and to 
get Ollt of those grips it is not. v'ithiu his competence und he eannot 
manage otherwise. Otherwise from what I have seen of him, T refuse to 
believe thut he does not see the unfairness of the proposals ~ by him. 
Well, I did not hear the words that he was muttering, but jf he does 
-not .. 

The BoQourableS1r Muhammad Z&fruJlab. Bl1aD: r sf;lid that, the 
Honourubltl Member appoorato know my mind better than I do. 

Pa.ndlt Govind Ballabh Pant: Perhaps I know his mind better than 
he does. I hope his mind will ~  course of time be tmined into thinking 
as I am doing. I wish t,hat this process may begin fron, this ycry aft,er-
noon. 

Coming to the proposition ~  I Ree no reason in these circum-
lItsnces for IIny eort of dift'erentiRtion in the matter of fenti! o~  from 
tho United Kingdom ~  similar imports from, other countrles. We 
bave bepn' told that there bRS heen an incrMBe in fents from ,Tapan, but. 
by far the major portion of that inCreaae relates to fenb of artificial &ilk 
and clause (a) rellltofls t(') cotton fents alone. In these circumstances, there 
is no reason forraisiqg the. dnty on o ~ fentAI under clause <a) to .50 
per cent. I will nQt purime ~  . ~  further !I() far 01 the figures are 
conaerned. but I c,aimot help renllndmg Honourable Members of the ~ 
:whichtbis o ~ recorded 'on the 80th March, There ~B  an uneq\l1-
v.ocal denunciation of. the ()ttaWIl A~  aad what itd that mea,n? 
It meant this. I cJp n9t ~  Bny point of order, but the natural. meanmg 
of'it fscee',uB an ~ ~ is desr,: that ~ ~ there WAS a f_id 1'''0 filii 
lind WB gof a r.Opsideratifoft fdrm the. Untted Kingdom for the preference 
iobat WISS ,gUanlAteed t.o the United Kmgdom and ~ to the tune of ten 

C· ,. r cent.' .4tltv., thw· Houlie k ~ prepared to oontin,,;e !-hat p,re. f?Fell,?, '. ·tb· ' '1:0,. ,. -"""'-.. - for'the aavaaiage t.hat It 1&. en)oyulg III er even Dl ,eAA>U_ .. _. • L!.I:l 0.1 ___ u_ _ ..... 
the United1DDgaom.' VUoIl' 1. ~  be any JU8wuca\>wu ___ IUcu 
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[Panditl GoriDd Ballabh Pant.] 
an unequivocal denul'l.cilltion of ~  prinQiple by this Rouse for tha-
'enlargement of that preference gratuitiously without any consideration.. 
whatsoever. I think,Sir, to that extent nobody can argue that in the 
face of that vote and that decision it is today opim to this House to. 
enlarge t.he extent of preference that may have been granted to the 
United Kingdom in the pre-denunciation days. I think it must be obvious, 
enough to the Honourable Members of this House. Last month we 
recorded (>ur solemn decision that we were not prepared \0 give to the· 
United Kingdom preference to the extent of even ten per cent., t.hough we 
were ourselves getting preference from the United Kingdom il\ return for-
the preference of ten per cent. that we had been giving to the United 
Kingdotn imports. But today the Honourable the Commerce Member 
has comE' forward with u curious and aRtollnding propossl. He tells 
Us virtually "Forget your Ottawa vote and grant a preference not of ten 
per cent., but of 25 per cent. in one case and of 20 per cent. in another, 
and find consolation in the assurance that I give you that you will get 
nothing in return for the enlargement of this preference. " That is, 
obviously a preposterous suggestion. (An Honourallle Memher: "Hear, 
hear. "), If ten pel' cent. preference even for consideration is not 
o.cceptable to the House, then twenty to twenty-five per cent. of />,Tatui-
tous preference without anything whatsoever in return cannot possibly he 
acceptable to this House. I think even a schoolboy ojf not located in a 
particular asylum in Agr8 will be able to appreciate the force of thiS 
argument. 

Sir Oow18jl .Jehang1r: But why Agra? 

Pandlt Govlnd Banabh Pant: I withdraw Agra, I think you have some-
thing like that in Bombay. so I will SIlY Bombay. 

Slr 00wasl1 .Jehanglr: I do not understand you. 

Pandlt Govlnd Ballabh Pant: So there could be no defenee whatso-
ever for the proposal as it was originally placed before this HOllse. I 
may also state here that it is doubtful-I will put it at "doubtful" only 
because I do not want to build any argument on that point at the present 
stage-whether the Ottawa Agreement in any way p'ermits of any prefer-
ence in the oase of non-cotton goods. But I do n()t want to examine the 
tenns of that Agreement meticulously today. It is no use, and .t !B 
nertainlv not ohivalrous to give a kick to a dying creature that is gasping 
for breath. In the present circulTlsta.noes Ottawa is no more than Q 

corps you are going to bury, 80 why should we be more cruel than is 
absolutC'lly neeessary? In this view of the matter.I do not propose to 
examine the terms of the Ot.taws Agreement. Sir, I am prepared to 
acquiesce in the proposal that h8s been put fOB aM by Mr. Gauba. I 
hRve onlv one word to sav on thRt. It \s this. I am not on principle 
very much in f,l.vour of prOtection if 1 can induce the State to carry out • 
policy of vigorouR industriaiiAation. But that ~ being available, protee. 
tion has to be Ml'l'pted, But let not the oonaumer be grmmd down 
between the two mill stones of protecuOilon one side and ImperieJ 
-preferenC'e on the other. TheBe .dnYlwheaever qIly 8uggesti,,)D is mad. 
fc.r extending prOtection to any IndiaD -oommocJity, the pl'QCtioe of the 



Government is to meet that demand with a counter-proposal to the--
elfect. that t.be Government would be prepared to meet the Indian, 

~ ~  provided the latter agreed to facilitate things furtl,er for the 
.". UnIted Kmgdom! Thus the poor consumer is sought to be exploited by 
both countries simultaneously at one and the same time. 'rIlis will no. 
be tolerated by us and we here are determined to see to it that it .hall 
not be so. That. 'is the reason why we have laid emphasis on this matter 
today, though it was not of Tery great importance by itself considering 
the nature and the extent of the stuff that was involved on the present 
occasion: but on former occasions our countrymen here had generally 
succumbed to such a threat, and this had emboldened Government further. 
We on our part want to make it unequivocally clear that we will haft 
protection of Indian industry on its merite and we know how to force the 

~o  the Government. We have enough of confidence in ourselves 
and if the Government will not yicld and respond to our wishes, we 
know ~  to do. We do not consider ourselves helpless in any matter, 
whether political Or economic; but we wilt not take anything for a mess of 
pottage, ,md we warn them that protection will have to be gh'en to the 
Indian industry for its own lIake and not in lieu of any concession mnde 
in fnvour of the United Kingdom. Then I will insist on this that ,vhat-
ever revenue is raised out of protection, it should be used to a certain 
extent at. ~  do not say to the last pie for the promotion of indus-
tries in the countr.Y; and ~ the caae of protective duty that is being 
levied on waste silk yarn, I wish and hope that IJart of the proceeds will 
be utilised for the assistance of the handloom weaver and the s('rieulturiste 
in the village. I also hope that 80 far as fents  are concerned, there will 
. be an attempt to hE1lp textile industries in this country in such a way 
that they may soon be able to undersell fentll that we import from abroad. 
Above all, I ·lay emphasis on this point, that there will be no Imperial 
preference now or hereafter, and in any case it will [lover be supported 
by us. 

The BODOIU'able Sir Kuhamlll&(! Zalrullah Khan: On a point of order, 
Sir: I heard Mr. Gauba move both portions of his .amend,ment, but I 
think :von have put to the House only the firBt portion: I do not know 
what thE' AXact position is: he has got two fl.mendments, both to the-
same clause. 

Mr. Deputy Prellden' (Mr. Akhil Chandra Datta): The impresBion at 
the Chair is that he has moved only one. 

The Honourable Sir Jluammad ZaIru11ah KhaD: No: hf'I read om 
both. 

Mr. E. L. Gauba: I ~o  both. 

Mr. D."u, PnIldem (Mr. Akhil Chandra Datta): Both oannot be 
moved at the same time. 

'!'be BOQ01Irable 8tr Kaham.ma4 ZaInIJ1IJl Jtbul: They relate to the· 
tame clause . 

.... ~ PreIIdeDt(Mr. AlthillThandrA n"tf;a): Tht "at ·tJ\e 
Chair's ~ .  .. Jf reAlly botb WM'f\ o~  then the Chair· 
'will DOW deelare file seGOnd 0Il'e ~ 
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. ·:·4.ln81idment moved by Mr. Gauba along with the last timendment: . 

• ',''l;'hat in sub·d"ulJe (e) of clause 2 of the Bill, ~ aU the wora occurring in the. 
' ~  column of the proposed . ~ 49 (1) (b), the fignres and word.e. '35 per . ~  

~  val/Jre1lt! be lub.tituted ... nd in the fifth column the figures and wordl '26 per cell.t 
',D!l llai01'£"'" be inllll'tea." 

The debate will now proceed on both the amendments. 
" , 

Sir B; P. JIQd,: Sir, I desire to say a very few words,' purely in order 
.fo define mya.ttitude towardlil this amendment. During the tast six yea1'9 
that I ll!W6 been a Member, every time a Tariff Bill has been brought 
before this House,. it has been suggested by some one or other that it has 
been the result of some unholy conspiracy or intrigue between me and 
. the Government; my Honourable friend, Mr. Satyamurti, expressed some 
fJUch ideG when he stated in the House this morning that the Govern-
-ment Wf'lre in my pocket and that I had only to go and buttonhole a 
Member of the Government in order to get what I wanted. If I were in 
that extremely happy position, then it would not be 50 per cent. duty 
.that I would hnve on textiles, but. something much more substantial and 
~  more effective ...... 

Mr. B. BatYaQ1urti: How much? 

allr B. P. J[ody: Anything; 500 per cent. if ;vou like! And I would 
.Bee to it, besides, that onybody who tried to evade such a duty would 
·ftle(.\ive very short shrift at my hands. No, Sir. It is not any intrigue or-
secret understlillding between the Government and myself, but the sheer 
'justioe of my elluse (Laughter) that is responsible for whatever little 
~  I may have achieved in securing relief' for the interests which I 
repreRent. My principle is to get what I can and to press for more. I 
gently tap at the door of Government.. More often than not, the door is 
·only opened an inch or two: I poop in and wa.lk awa,.y and I comeback 
-after a little while and try to force the door a little more open, and it is 
because of this severely practieal attitude of mine that I am supporting 
the amendment whieh has heen plaeed before the House by my Honour-
able fripnd, Mr. Gnubn. Half a loaf, as is well Imown, is bet·ter than 
none. There are some very high-souled people who would rather starve 
·thanhave the ha.lf loaf, because taking the hali loaf· would. pt6babl" go 
against some principle of theirs. I am not such a high-souled person, 
and I am prepared to take half a loaf I am prepared to take, as in this 
iDatanee, even a ~ o . 

Mr ••• B. Ane,: Even crumbs. :(Laughter.) 

SIr •• •• 1Ioc1J: Even crumbs: I am glad tny Hoftourable friend has 
put these words in my mouth, because, if I were to analyse very strictly 
what this amendment gleans, it meaps ~ ~ o~  ,for th.e ~  
which I represent. What do we ~ ' Instead' of 8 fifty per cent;. duty 
against foreign oountriee-and I have in mind principally" Japsn-in 
.pact of. o~  fentll.! whieh.form .• o ~ ~ o  of· the 
.... which GOme ilJto tbia. ~  .. the ~  -of duti81 is retain,.. 
·ed, namely, 86 per cent-., and ~. . wbiob ~ ..~  
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four yards UDder an arrangement arriVM .. at the iime QUi:.latto-JapQ,88e 
Agreement it maintained. In other wonis, I. gel; DO ~  ~ iQ. 
respect ol. cotton fents. In respect of sHk ud arb silk feat .. r get..lQIOe 
relief, thllot is. to say, in the direction of & reduction of. the Wugth wlUoh 
'wID be permitted. But the soale of d.utiea which was pr0pOeed ~. ~ 
lilll IWd, eIldoBed by the Select Committee I baTe ooi. been aWe' ,00. 
obtaiA. My Booourablefriend, Pandit GoviDd Ballabll Pant, talked oi. 
two mill-sbones, the upper and the :nether. . ~. the Govenament on 
t.ae. one hand IWd the Congress Benehes on the oiber, and. preased 
beiween the two, what was I ~ do except to take wba. I could get; and 
that is the only reason why I am supporting this BmendmeD'. ~  Sir, 
I am not going to give up the fight. Just 8S I have tried to persuade the 
o ~  I may occasionally attempt the ' ~ "".lth.· m)' 
~  on these Benches. After all, ·,hloly.Lu'e W:lty 1'eB8Quable cr.esturea 
(I..B.ughter from Congress Beaches), Iiolld 1. BIll not going to &B&1iIoW6 th$t 
they will shut their eyes Ilnd ears to reason. I ,8.lll going to Elbow them 
that what they ccmdemn, is not Imperial ~ . I am going to 
show them some day that a diiferelltiotion in duties is required not 
because of the interests of Great Ikitain, but ~  of the o.~  of 
the poor consumer which I hlloV4 looked after with 10 W\l(.,-h o~ L  all 
these years. (IJoud laughter.) That task. Sir. I propose ~  

very shortly, aud the oceasioo will arise-wthe WRy ne&r future,uwl 1 
shall be able to convince m,Y friends that if there. is a differentiation in 
duties, it is not Ollt of regard for the interests ot Great Britain (If 'of any 
other country, 'but because of the poorcOt1sumer. This is high economicli 
or politios, however, and I don't want to detain tte House with that ... 1 
merely thought it my duty, in view of the fact th/lt this amendment doe. 
not· by any 'means meet my point of view. to exphain why I was ~  

~ it. But, Sir, I repeat, my intention of returning to' the attack st a 
very early date. . 

P."" MllaUatba Du: &ir. I merely want to ie' ODe or two eOlllht8 
olMl'Qd" I find that. this. ~  mean8 0wy.a liUJe change ia. the 
Taril Act. to the extent tbat it will briJag down the Blaximum .leagth. . kl 
ar-iifteis.l frQ,q!· 4 to lai yard. in case Of ie:nta of ailk. and ar:t.i.fjeiAld aWt fab· 
ricjj, ~ ~  ~  and, no other change is .going to be. made in the 
e.x.iJItiae pi)9vilic.ls. What 1. don't ~ .  is tm.. Win this. pMjerenoe 
oilOper cent. be oooaidered to oontin_ und. tltQ Ot ....... ~. 
meat. or kom today it will be COQ8iw.* ~ be.8 . .Dewpr.efereDCe .accepted 
by _ o~  Then again in t.b.t\ o..ta.w& .,....eot. 8(). far 88 £eota . ..,. 
oou,eerned. only cotton fents have been menbioaed.. I GoD'. UDderatud.. 
wbether. le.nts IDeutioned in <h)aa,d (0) » 6en418 of 1Iilk. iSrtUicialIilk .-
.other textile material. nre ineluded in 'he Otta.wa Agreement ...... 
.J 

· .... "Deputy ~  (Mr. Ak'bilChandrB Datta): TR the f{qnoi.irable 
Membet ~  a epeech? .  . 

~ WMelrg"'. P": I IWIl merely asking a queetioa 10 *hai I may' 
decide m:v vote. 

~ ...... IIf .nJa .. • ... , .... ". DIa;' I .. Mr .. a...b& 
is in his seat to explain the iDJplicaioas 01 hila ~B . "  . 

• 
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• 1IUllt,allakaDUaa Du: I want to know, Sir, beforel make up my 
mind. if· this 10 per cent. preference will remain a part of the Ottawa 
Agreement, orii is intended to give fresh sanction to a 10 per cent. pre-
feranee today whioh, enn though the Ottawa preference will go after 
six months, will' ~o o. In the latter case, ·it is·a different situ&tion. ~ 
Then again. if the 10 per cent, preference is a mistake in the ease of (b) 
and (IC) and it ia notinoluded in the Ottawa preference, then the position 
~  to thitl, that ·even though the Ottawa preferenoe goes, preferences in 
these items will still remain on the Statute Book. I want that theae 
doubts should be removed before we can make up our mul:Gs to vote on 
tbie amendment, 

Slr oawujl lehaDglr: Sir. as one deeply interested in the mill indus-
try,I am oert&in,. no .aide of the House will except me to wax eloquent 
on the amendment moved by Mr. Gauba which I am prepared to o.ooept. 
It'gives us practically nothing,and we accept it with our eyes open. We 
complained, @() far 88 cotton fents wereeoDcerned, that they are being 
smuggled into this country to compete with our piecegoods, and We felt 
that thepl'Oteotion given to us was not having the desired effeet. Govern-
ment saw the reasonableness of our complaints and brought forward a Bill 
to give 'us fl1rth81' protection, by raising the duty from 85 per oent. to 50 
per aBnt. ~ '  amendment wipes that out. 

kain,. . with regard to artilioial silk. fents, We felt that. 
the "protection th .. t was given to us wail ~o . effective, 
~  these artifici6! silk fents came into the country iu 
large quantities and ~  tOO sales i.Q our marke\iB. 'I.'be Bill provided 
for a .60 per cent .. protection or a rise of from 35 per ~. to 50 per oent. -
' .~ hu bean wiped out by this amendment of Mr. Oauba. A ~ that we 
get, as my friand Sir Romi Mody said, is that the length of those fents 
has been reduced from 4 yards to 21 yards. Now, l:)ir, that may be a 
very BDlall advantage, but I trust that Government will see their way to 
make even this advantage really effeotive. Our eompetillot"shom .Jiapan 
are known for their extraordinarily olever method. with which we are 
uaable to compete, a.nd I have a  susEicion in my mind that it ie posaibie 
they may get OWl' this little obstacle that we are trying to place in their 
vre;y of iIDpOl'ting f&nt. into thia oountry. I only hope, Sir, that Govem-
ment wiIi· make this foJi yards ristriotion effective, and if it clUlllOt be 
mad. effective, Govero'DieDt will come to our assistance, and my friend. 
whollit on ourrigbt who are agreeing to· the amal. amstabce we are 
getting, will agree to' a further amendment of the Act should the clever-' 
n8lll0£ our oompetiton' in Japan make the smali assistanoe we are get.-
tiD! iDeleotlve. I have' very graveioubts "Whether it ia not possible to 
make this 2, yarde le!Dgth 1'8stricnol'l. ineffeetive. If it is possible for 
them to do so, it is up to Government to see that the little assistance 
that theI ~  us today is really to our, adv.antage ~ is o ~ J  
may be legitirliate methods; but methods which are PoBSible ofaCloption. 
I don't think the mill industry has very much to thank, let me honestly 
and frankly say, this Honourable House for the . ~ o.  o~  

~o  weare aceeptdng '8nd"which iii bOt! gi\ring W' ~  what 'we 
expected from the Bill as moved by the Honourable Member. 

Sir. o ~ B B ~ .  .o~~. .~. o~ o  whi!?h.pne.llu 
to· McElpt.;· . 'iW' J8' ~ ~. ~o  . aa,..· DUe to'wry higb. pbli-
tiC8 into which I &1\0\ deeiPe to efthrtoday. . .. .  . 
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Kr .... K. lam .. : l'h&y are no politics. 

Sir Oow .. Ji lebaqir: We are being deprived of proC;ect.ion whit;h 
Government d6sire to gi \6 us aud whicb my friends On DIy right desire. to 
agree to, but unfortunately we are deprived of this on accoun' of very 
high pulit.lcs which we may have to disc\u.s at greut; ltlllgtb in tbis HOGSe 
OIl some oU1er occasion. Under the ('irclUTlstances, Mr. Deputy Preai, 
dent, I feel sure that when we get hack to Botubuy, Ulauy of our oou-
stituents will turn round upon Ufll and say that we wore not able to ~ 

very muoh. W6I.l., we shall take that blame from trbem as we have taken 
blame, undeserved bl&me, from many quarters (Uries of "Oh, Oh I") But 
let the Honourable House realise, both Government and our friends on 
our right, that we are not iatisfied with what we are getting today. .. 

!'he Hoaourab1e SIr Kubammacl Zafrullah Khan: 5'ir, at this stage, t 
will not attempt to meet all the theories that have been sought to be 
ventilated in connection with the question of proteotion and preferential 
tariffs by some Honourable Members. It is enough to say that I do not 
accept either the validity of those theories or some of the figures that 
J'ave been quoted in support of them. Wit,h n!gard to the figures, I sholl 
give only one instance. It was sought to be established by one Honour7 
able Member that the United Kingdom did not have much of a trade  in 
fents before and that it has developed a considerable trade in fents now, 
~  it is maintaining. Let us look at the figures. In 1932-88 the 
United Kingdom exported to India 10,718,179 yards. of cotton fents, in 
1938_34 11,080,915 yards, in 1934-35 7,288,193 yards, and in the seven 
months April to October of 1935 3 million yards, which meap,s that thfl 
total quantity for the completed year 1{l:J5-36 miglit be considerably leS8 
than the quantity for the prevIous yeRr. 

Pandit Govind Ballabh Pant: We have got figures for eleven months 
IlQW. What were the figures for lQOO-Cll? 

ftl Honourable Sir Kub&mmad Zafrullab Khan: They were lower 
than those in 1932-88, those I have accepted . 

. Pand1t G<mDd Ballabh Pant: 'fhen where is the incorrect figure? You 
are giving certain figures which nobody questions, but there are certain 
figures given for previous year, you ssid they were much len. 

TIle KoDOUlable Sir KlIbammacl Za!rullah lD1&n: Let me am8l1d 
what I said. I should have said that I did not ~ tb.&" cofl'eotoeaa of 
the conclusion iOught to be 4rawn from the figure8 quoted. As regards 
Jap811, the figures for the same period are 1.285,500 yards .in 1982-88, 
8,181,500 yards in 1988-34, 28.204,476 yards in 1934-85, and for the 
seven months April to. Ocl.o1)er of lll8Q, ~  yardi. There. is no 
doubt that the United States' trade in cotton !ents hali gone down con-
siderably, but during the current year it has shown a conlriderable revi-
val. For 1984_85, for cotton fents, the figure was 5,277,468 yards, and 
for the seven months April to October of 1985 it was 8,100,000 yards. 80 
that my point is .... 

P&D4B GovID4 Ballabh Pat: But for eleven months the figure ill 
mueh 1818 than what it was Jut year. lean giTe J'hn ~ .  "'88 
58 lakhs last year and 55 IBkhs tbit:tMr. . 



The B.cmourable Sir Muhammad ZalruUab KAan:, I am,: wllliqL to 
accept that. 'rhe point that I was seeking to make was that wherell8 
Japan· hll8 shown consistent progre!lS, and more reeenilly prOgret\s at a 
very accelerated pace, tbe United ~o  trade in fents having B~ 

ed up to 1902-33, had Bince oonsistently dee\ined. I am not trying 00 
boad any theory on theb8sis of that, but 1 did want to correot the 
impression that may have been 'left' upon the mind of o o ' ~ , 
Members' from the figures thut were quoted. As I haw said, I 8ha.l1 not 
pursue these theories, I shall come 00 the aetual amendment ,itself. On' 
the material that Government have before them, Government' ,feel that 
the amendment does not go far enough to check the tendenci'es whidl 
must be ohecked if the measure of protection that has been BOught to be 
given to the textile industry is to ~ maintained. On the otiher haitd, i'tJ. 
does.go some way ·to ~ . . ~ ~ ~~  as, it . ~~ t? ;e9.lfce, "lthe 
perlmssible length of Silk and artfficrat s'i'Ik fents /lnd 'fents of Silk mixtures 
and artificial silk mixtures, from a length of 4 yards to 21 yards., o ~ 
emment think that this will not prove effective, but let us hope that So fal' 
as that 88pect of the question ii! coneernM the Government view lllight be 
proved to be wrong. If it is proved to be wrong, no further actioll may 
be necessary, but, if, statistics oontinuo to show that the .evil continues, 
though fet us hope it will continue at a very much lower level-then 'it 
may be, necessary to come back to this House for some further measure 
in order to implement the protection that has been guaranteed to, the 
textile industry. With these words, Sir, I am prepared t.() accept'the' 
motion that has been moved. '  ' 

P&D41t lI'DakaDtha Du: What is the effect so far as the ten per cent., 
preference is concerned? How long will it last? Will it go with the 
Ottawa Agreement? 

The Honourable Sir Kuhamm&ct Zafrullah !Dum: I am not prepared 
to enter into a discussion of ~  J W ~ with the, ~  

Trade Agreement or the consequellc6s that might. flow froUl ~ 
of the Agreement. MaJ I suggest to Honourable Members that there will 
be opportunities of considering what hila b8I;!U ~ ~ of the den",peria-
tion of thij OttUWL\ Agreement lind that thi. will not be the only question 
which will ~ to be o ~  ,L flU" prefer rwt to giv.e wly .reply, to 
hypothetil!o) questions at this stage. 

'.' ~ . .. ~ . 
PImdit Jmalrnlha Du: That is not my question. My queBticm is 

whether thi!l ten per cent. goes with Ottawa or not.,ot' it 1s " separate 
measure of preference. 

The Honourable ,str Mubanunad. Zafral1&h' DaD.: After notiCe 'has 
been given ad towards the end of tile period of ~ ~  when the notice' is 
about to beeome eftectivt", it will bf' necessary to underla}<e ,a. eertaln 
amount of legislation to give eftect to ,the termination of the Ottawa 
A~  and I Buggest that ~  win be the time for considering to 
what extent readjustments of t8l'1ffs can be made. . 

• j , ~ ' .  ~ ~ "";",:',.,.q 
Ju,d1\ . A ~ ~ 'Will .not be' a techniCijl hartlilen . 'hI' 

this being included in the Ottawa ,Boheme. :' , 
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AD Honourable Kember: No, no. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahiru) 
resumed the Chair]. -. 

JIr. Pruldent (The Honourable Sir Abdur Rahim): The question ia: 

"That in lub-clause (e) of clause 2 of the Bill, for all the word. occurring in the 
fourth column of the proposed Item 49 (1; (a). the figures and worda '36 per cent 
ad valOTfm' be Rubstituted, and, in the fifth column, the figures and worde '25 per cent 
ad t1alorem' be inserted." 

The motion was adopted. 

1Ir. President: (The Honourable Sir Abdur Rahim): The question is: 

"That in sub-clause (e) of clause 2 of the Bill, for all the words occurring in the 
fourth ('olumn of the propoaed Item 49 (1) (b), the figures and words '35 per cent 
ad vaioTnn.' he subRtitut,Nl, and, in the fifth column, the figures and word. '25 per cont 
ad t1alorem,' be inserted." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 23rd April, 1936. 
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